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LOK SAEHA DEBATES

LOK SABHA

Thursday, November 26, 1992
Agrahayana 5, 1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair}
[English)
ORAL ANSWERS TO QUESTIONS

Human Rights Commission

*41.  SHRIMATI PRATIBHA DEVI
SINGH PATIL :
SHRID. VENKATESWARA RAO:

Willthe Minister of HOME AFFAIRS be
pleased to state :

(a) whether a conference of Chief
Ministers was recently convenedby the Union
Government 1o discuss the constitution of a
Human Rights Commission;

(b) if so, the main points discussed in
the conference;

(c) the follow-up actior taken/being
taken in this regard; and

(d) the time by whichthe Commission is
likely to be constituted?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a)to (d). A State-
ment is placed on the Table of the House.

STATEMENT
(a) and (b). Yes, Sir.

A Chief Ministers' Conference was
organised on 14.9.92 to discuss various
issues relating to Human Rights including
the setting up of a National Human Rights
Cgommission. The Conference welcomed thg
proposal to set up such a Commission and
recommended that a committee of the con-
cerned Central Ministers and 5 Staie Chief
Ministers may be set up to prepare the draft
frame-work of the legislation for the pro-
posed Commission.

(c) and (d). A Nine-member Committee
has been set up for the purpose under the
Chairman-ship of Union Home Minister. This
Committee met on 12.10.92 and decided
thatthe views of a crosssection of the society
may also be ascertained by organising
seminars in different parts of the country.

. Four Seminars have accordingly been held

in Bombay, Calcutta, Delhi and Hyderabad.
One more seminar is likely to be organised
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shortly. It is also proposed to discuss the
matter in a meeting of some Chief Secretar-
ies and DGPS of the States.

The views expressed in all these Semi-
nars will be considered by the Committee
under the Chairmanship of Union Home
Minister. Further steps to prepare the final
proposal for setting up of the Commission
will be taken immediately on receipt of the
rcommendations of the Committee.

SHRI D. VENKATESWARA RAO : Sir,
it has been said in the answer that four
seminars were conducted and views had
been expressed there. | would like to know
from the hon. Minister the views that were
expressed at these seminars and whether
they are being taken into consideration. Al-
ready there are certain Commissions like
Commission for Women; Commission for
Minorities; Commission for Scheduled
Castes and Scheduled Tribes. Also | would
like to know whether precautions were taken
by this Committee to see that the jurisdiction
of this Commission does not overiap the
jurisdiction of these Commissions.

SHR! S.B. CHAVAN : We are still to
have the total information. Four seminars
have been held. One more seminar is going
to be held in Delhi and there is going to be a
meeting of the DGS and Chief Secretaries in
the near future. Thereafter everything will be
consolidated and we will take a view about it.
A number of issues were discussed. As far
as pogsible we should try to avoid the over-
lap between the responsibilities given to the
three Commissions which are in existence.
And how to do it; what kind of mechanism
needs to be evolved: is a matter to which the
Committee will have to apply its mind.

SHRI D. VENKATESWARA RAO : Sir,
in the present situation, terrorism exists in
some parts of the country particularly in
Jammu and Kashmir and Punjab, whereitis
being supported by the foreign extremists.
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What are the information gathered by this
Committee from these States particularly
Jammu and Kashmir and Punjab? Before
starting a Commission of this nature, it is
very important to have the information about
the forces that are fighting against these
terrorist activities over there.

SHRI S.B. CHAVAN : It is true in the
case of Punjab and Jammu and Kashmir,
there are very active terrorists involved and
they have been indulging v -all kinds of
violence inthose areas. The Army and para-
military forces of the Police have to dis-
chargetheir duties in difficult circumstances.
But at the same time we cannot totally over-
look the kind of excesses if they have been
committing. If they are committee the ex-
cesses, certainly they will be brought to .
book. But, atthe sametime, the Government
will have to take care so that there is no
demoralisation of the armed forces which, in
fact, are fighting with these terrorists in very
difficult circumstances.

SHRIMATI MALINI BHATTACHAR-
AYA: Sir, lwould like to ask the hon. Minister
something about the pre-history of the Chief
Ministers’ Conference that was organised
on this issue. There had been a pressure of
public opinion on the Government for the
institution of Scheduled Castes and Sched-
uled Tribes Commission, Women Commis-
sion and Minorities Commission. We find
that the Government had responded to that
and institutedthese Commissions. So, lwould
like to know from the hon. Minister whether
the Chief Ministers’ Conference was called
as aresult of there being any such pressure
of public opinion in any part of the country,
from any section of the population or whether
alternately it was as aresult of some interna-
tional pressure that this proposal was-taken

up.

SHRI S.B. CHAVAN : Sir, this is an
issue which has been engaging the attention
of the Government since long. Internally and
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externally also there have been different
opinions expressed by different organisa-
tions. So, the Government thought it neces-
sary that instead of trying to reply to all kinds
of allegations, which are totally baseless, it
would be better that the Government itself
should go in for setting up a National Human
Rights Commission, so that our track record
on the whole so far as the Human Rights are
concerned, is excellent. [tis enshrined inthe
Constitution. In matters of implementation of
certain Fundamental Rights, there might be
violations and that is why we have been
writing to the State Governments and we
ourselves have also been taking up steps in
different Ministers ofthe Governmentof India.
But, we thought that it will be necessary that
we set up on our own Human Rights Com-
mission looking into all aspects and see that
it is not for answering anyone but to satisfy
ourselves that things are moving in the right
direction. The Human Rights Commission is
proposed to be set up.

SHRIMATIMALINI BHATTACHARAYA
: Sir, | have asked a very pointed questicn. |
wanted tu know whether there has been any
internaticnal pressure on the Government.

SHRI S. B. CHAVAN : There has been
no international pressure on this.

DR. (SHRIMATI) K.S. SOUNDARAM :
Sir, women have suffered a lot in our coun-
try. They have to fight against the atrocities
committed on them. To safeguard the
women's rights, | would like to know from the
hon. Minister whether women will be in-
cluded in the Human Rights Committee.

SHRIS. B. CHAVAN : It will be too early
for me 1o say how the composition of the
commission is going to be. But, in order to
avoid the overlap, one of the considerations
that we have in view is to appoint the Chair-
man of these three Commissions as the
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members of the Human Rights Commission.
But, this is at a very preliminary stage, |
would not be able to say . This is jast an idea
about which the final view is still to be taken.

SHRI JAGMEET SINGH BRAR : Sir,
the hon. Minister has stated in his reply that
four Seminars were held in Bombay, Cal-
cutta, Delhi and Hyderabad. The violation of
human rights has taken place in Punjab and
Jammu and Kashmir. | would request the
hon. Minister whether he is considering hold-
‘nga Seminarinthesetwo States. | alsowant
to know from the hon. Minister whether
Amnesty International on Human Rights will
be allowed to visit Punjab and Jammu and
Kashmir so that the common and ordinary
people, who have suffered a lot, for the
Human Rights and violation of Human Rights
will be consulted. Lastly, there has been
gross violation of human rights by the B.J.P.
Government in the Terai belt of U.P. and
innocent murders have taken place. | would
also request the hon. Minister whether he is
considering to hold a Seminar in the Terai
belt of U.P.

SHRI S.B. CHAVAN : Sir, so far as the
question about holdingthe Seminarin Chan-
digarh is concerned, of course, a large
number of Seminars canbe held and, infact,
we are not opposed to the idea. But, at the
same time, to say that there has been a
gross violation of human rights in Punjab,
certainly the Government does not accept
that proposition.

The third question is whether the Am-
nesty International would be allowed to visit
Punjab and Jammu and Kashmir. This is a
confidence building exercise which is going
onof whichthe first meeting has taken place.
There might be two or three other meetings
thereafter. On a case to case basis we will
decide as to which areas the Amnesty Inter-
national should be allowed to go.
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About the Terai area, in fact, | do not
have any such information that the U.P.
Government has been violating the Human
rights in that area.

SHRI GUMAN MAL LODHA : Sir, |
would like to know the hoa. Minister whether
the Amnesty International and some other
organisations which areclaimingto be human
rights organisations in India, are working as
terrorists protection organisations and are
demoralising our forces. The situation has
become such where we have to provide
protection and boost the morale of the forces
which are working in very odd situations in
the Jammu and Kashmir Valley and in Punjab
and all other places where the terrorists are
creating havoc.

| would also like to know whether the
establishment of the Human Rights Organi-
sation is being appreciated by the Govern-
ment and whether they would like to adopt it.

SHRI S.B. CHAVAN : About the first
part of the question, it will be rather difficult
for the Government of India to accept the
position where the humanrights activists are
the protectors of the killers. The hon. Mem-
ber has arightto have his own views. Butwe
cannot possibly deny that there have been
certain cases wherein excesses have been
committed by certain para military forces at
the spur of the moment. But we have to keep
ourselves cool and act ina manner which will
not bring bad name to the Government and
also to the organisation to which they be-
long. I know that these forces are working in
very difficult g@nditions and that is why their
morale needs to be maintained. But, at the
same time, we have also to see that ex-
cesses are not committed. Otherwise they
themselves will be responsible for adding to
the number of forces which are interested in
creating unrest in the country.
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Bangladeshi Immigrants

‘42  DR. SUDHIR RAY :
SHRI RAMKRISHNA
KUSMARIA :

Willthe Minister of HOME AFFAIRS
be pleased to state :

(a) The estimated number of illegal
Bangladeshi immigrants at present living in
India, state-wise;

(b) whether the Bangladesh Govern-
ment have protested against the sending
back of the first lot of these illegal immi-
grants;

(c) if so, the reasons therefor and the
Government's reaction thereto:

(d) whether any time-bound programme
has been worked out in consultation with the
Bangladesh Government for the repatriation
of Chakma refugees to their homeland;

(e) if so, the details in this regard;

(f) whetherthe Union Government have
issued orders to suspend all aid to the
Chakma refugees from the New Year;

(g) it so, the reasons therefor;

(h) the estimated expenditure incurred
on these Chakmas so far; and

(i) the steps taken to check the infiltra-
tion of illegal Bangladeshi immigrants in the
country?

THE MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS AND
THE MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS ( SHRI M.M.
JACOB): (a) to (i) Astatementislaidonthe
Table of the House.
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STATEMENT

There are alarge numberof Bangladeshi
migrants illegally living in different parts of
the country. It is difficult to estimate their
exact number as they enter surreptitiously
and are able to mingle easily with the local
population because of ethnic-lingual simi-
larities.

There are standing instructions to the
State Governments and Union Territory
Administrations to detect and deport the
itegal migrants. With increasing public
awareness and realisation of the magnitude
of the problem and its socio-economic con-
sequences, vigorous efforts have been initi-
ated to stop the infiltration, detect illegal
migrants and send them back.

It is unfortunate that the Government of
Bangladesh has protested in the matter.
Continuous efforts are being made to ex-
plain the gravity of the situation to the Gov-
ernment of Bangladesh and to seek their
cooperation insettling this problem.

Various measures have been taken /
are being taken to check the infiltration of
illegal migrants from Bangladesh. These
include imensiﬁcatio’n of patrolling by the
Border Security Force, strengthening of its
Water Wing, accelerated programme of
construction of Border Roads and Fencing,
strengthening of the prevention of Infiltration
of Foreigners (PIF)/Mobile Task Force (MTF)
schemes, issue of Identity Cards to people
residing in border areas, Computerisation of
visa control system, etc. A Conference of
Chief Ministers of North Eastern States, West
Bengal and Bihar (UT of Delhi also was
represented) convened on 28th September,
1992 endorsed these measures and agreed
to take further concerted action to tackle this
problem.

As regards repatriation of Chakma refu-
gees, the Government has been impressing
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upon the Government of Bangladesh, the
need for their speedy repatriation. Though
no agreed time-bound timeframe has been
worked out in this regard, during the visit of
Bangladesh Prime Minister to India in May
1992, it has been agreed that speedy steps
will be taken for their repatriation.For this
purpose, the Government of Bangladesh
has constituted a 9-Member Committee
consisting of representatives of political
parties to resolve the problems of Chittag-
ong Hill Tracts (CHT), including early return
of the Chakma refugees.

The Government of Indiahas notissued
orders suspending the financial assistance
to the State Government for maintenance of
Chakma refugees who are presently staying
in Tripura. An amount of Rs. 41.50 crores
has so far been released to the State Gov-
ernment towards maintenance of Chakma

refugees.

DR. SUDHIR RAY : Sir, unfortunately
two different questions have been clubbed
together by the secretariat.

In view of the extreme politicisation of
tohe issue, the exaggerated Press reports,
claims and counter-claims, | would like to
ask the Home Minister whether the Govern-
ment would distinguished the Bangladeshi
migrants only onthe basis of community and
religion and, secondly, whether the Govern-
ment would abide by the due process of law
in identifying and deporting them.

SHRIM.M. JACOB : Sir, it is not true to
say that Government is having any discrimi-
nation on the basis of community or religion
as far as Bangladeshi migrants are con-
cerned. Due process of law is being pursued
in the matter of deportation.

DR. SUDHIR RAY : | would like to ask
the Government whether they are consider-
ing the period of residence for granting them
citizenship .
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SHRI M.M. JACOB : Sir, those people
who came from Bangladesh before 25th
March, 1971 are treated as a different cate-
gory andthere is no problem regarding them.
The question arises only with regard to
subsequent people who came after 25th
March, 1971. They are expected to go back
to their country.

[Translation)

SHRI SHANKERSINH VAGHELA : Mr.
Speaker, Sir, | would like to know from the
hon. Minister the number of illegal Ban-
gladeshi immigrants detected till data on the
border of West Bengal, Rajasthan and
Guijarat? Sir turther, through you, | would
like to know also the progress of the fencing
work on the Bangladesh border ? I would like
to also submit to the hon. Minister that when
6 Pakistani prisoners lodged in Kutchh jail
escaped trom the jail and the police went to
apprehend them, it fund 10 Bangladeshi
crossing over to India from the side of Paki-
stan border. Therefore, | would like to know
the number of illegal Bangladeshiimmigrants
detected and deported, and the progress of
the fencing work ?

{English)

SHRI M.M. JACOB : Sir, it is already
known that people are crossing over to India
inthe border areas. We have taken effective
measures o prevent, as much as possible,
the illegal migration to India. But the work of
Border Roads Organisation, Border Secu-
rity Force etc. and border fencing pro-
grammes are all on the way. Sufficient prog-
ress has been made in various fields includ-
ing fencing.

SHRI RAM KAPSE : Sir, as far as the
protest of the Bangladesh Government
against sending refugees back, the Ban-
gladeshi immigrants who have already
numbered more than a lakh ....
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[ Translation)

MR. NITISH KUMAR : Mr. Speaker, Sir,
will Shri Vijaya Bhaskara Reddy still reply to
the question here ?

{English]

MR. SPEAKER : He is still a Member. |
think he has come to take leave of you.

SHRI RAM KAPSE : Sir, what is the
reply of Indian Government as far as the
protest of the Bangladesh Government for
sending back the Bangladeshi migrants?

SHRIM.M. JACOB : It was reported in
the press that there is a protest made in
Bangladesh on the action taken by us in
deporting the illegal migrants who are in
India. But, atthe same time, when the Prime
Minister of Bangladesh visited India in last
May, wee had discussions with the Prime
Minister of Bangladesh and she has agreed
to examine this issue and create conditions
conducive for taking back the chakma refu-
gees from India and that efforts are going on
in this regard. As a result of that we also
understand that they have set up 9-member
committee in Bangladesh which includes
representatives of all major political parties,
The Bangladesh Government has not ac-
cepted the point though we raised several
times that there are Bangladeshi infiltrators
in India.

SHRIS. B. CHAVAN : Sir, may I supple-
ment to what my colleague said? One ques-
tion is about those who have crossed the
border and comeoverto India. Anctheristhe
influx of illegai migrants on a day-to-day
basis. The point was that the Bangladesh
Government expected that we should have
taken up at diplomatic level the exchange of
views as to how these people are going to b
repatriated to their country. But, if large
number of them are coming on a daily basis,
1 do not think that any such diplomatic effort
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is required. They will have to be pushed
back. The Bangladesh Government have
been informed about it.

[Translation)

SHRI SURAJ MANDAL : The Govern-
ment has stated thatthe Bangladeshis cross
over to india clandestinely. | would like to
know whether the Government is aware of
the fact that the Bangladeshis whc come to
India on valid entry visa stay permanently
here, but an entry is made at the border that
they have gone back to Bangladesh ? Sec-
ondly, passports are issued by the Ministry
of Home Affairs. Therefore, whether the
Ministry of Home Affairs is aware of the
issuance of duplicate passports covertly at
the border, which is in commonman’s jargon
known as ‘Garadniapasspornt’ ? These pass-
ports are made use of to cross over to India
from Bangladesh and vice versa.

SHRI M. M. JACOB : Sir, we are not
aware of any other type of passport being
issued other than the regular passport. But,
there are instances of Bangladesahi mi-
grants coming here and overstaying in this
country and for that there is a governing Act
of 1972 ailowing them to stay in India without
reporting to the police station for a limited
period. But, even that is being re-examined
now to revise the agreement.

Oilseeds Production
*43. SHR! ZAINUL ABEDIN:

SHRI SUBASH CHANDRA
NAYAK:
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Will the Minister of AGRICULTURE
be pleased to state :

(a) the production of oilseeds in the
country during each of the last three years,
seed-wise;

(b) whether the country is self-sufficient
n oilseeds production;

(c) if not, the reasons therefore;

(d)whetherthe Governmenthave drawn
up new strategies to increase oilseeds pro-
duction;

(e) if =0, the details therefor;

(f) the target set for oildseeds’ produc-
tion during the Eighth plan period, year-wise;
and

(g) the steps taken in each State to
increase oilseeds production?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMCHANDRAN): (a)to(g).
A Statement is laid on the Table of the
Sabha.

STATEMENT

(a) Crop-wise production of 9 oilseeds
inthe country during the lastthree years was
as follows:-
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(b) and (c). Planning Commission has
set a target of oilseeds production at 23
million tonnes for 1996-97, the terminal year
of the VIl plan, with the aim of achieving
self-sufficiency in oilseeds production dur-
iIng the year 1996-97. Oilseeds production
has increased from 108.3 lakh tonnes in
1985-86 to 182.7 lakh tonnes in 1991-92.
We are on our way to self-sufficiency.

(d) and (e). Government set up a Tech-
nology Missionon Oilseeds in May 1986 with
a view to reducing imports of edible oil and
accelerating self-reliance in edible oil by
increased production of oilseeds. The strat-
egy adopted forincreasing the production of
oilseeds includes increased use of inputs,
adoption of improved production technology
and area expansion under sunflower, soy-
bean, rapeseed/mustard and rabi ground-
nut. The results have been very promising.
There was record production of rapeseed/
mustard & sunflower in 1991-92.

(f) Planning Commission nas fixed a
production target of 23 million tonnes for the
terminal year of VIl Plan. The target for
1992-93is 19 millontonnes. Forthe remain-
ing years targets are fixed annually in the
Planning Commission.

(9) Under Oilseeds Production Pro-
gramme, specific financial outlay, number of
districts, crops and details of input pro-
gramme are fixed and communicated to the
States for implementation according to their
requirements and potential for each crop in
each State.

SHRI ZAINAL ABEDIN: Mr. Speaker,
Sir, through my question | wanted to know
the reasons for the regions not achieving
selt-sufficiency in oilseeds production atter
the completion of Seven Five year plans and
four Annual Plans, but nothing has been said
in this regard in the reply. In the answer, it
has been stated that we are on our way to
self-sufficiency, but far away from self-suffi-
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ciency. In the year 1996-97, that is the end-
ingyear ofthe Eighth Plan, we will be in need
of 230lakh tonnes of oilseeds, but inthe year
1991-92, we have been able to produce cnly
182.7 lakh tonnes of oilseeds. So, I think itis
quite impossible to reach the target of 230
lakh tonnes of oilseeds by 1996-97.

MR. SPEAKER : What is your ques-
tion? Please come to the question.

SHRIZAINAL ABEDIN : lam asking the
question.

Out of nine oilseeds, only the produc-
tionof rapeseed, mustard and sunflower has
increased substantially. So far as the other
varieties are concerned, either there is a
stagnation or there is a declining trend. So,
Iwould like to know what specific starategies
the Government propose to follow to in-
crease the production of the other varieties
of oilseed also.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : Mr. Speaker,
Sir, Ithink the hon. Member has not studied
the answer. He should have given rather
kudos to the farmers who have increased
the production of oilseeds. From 10.8 million
tonnes, they have come to 18.61 million
tonnes and this year, | think , it is going to be
more than 19 milliontonnes and we have got
the infrastructure laid out for that, we have
got the plans ready and we have got every-
thing to increase the production to 23 million
tonnes by 1996-97. It really takes time. If we
have progressed from that point, it is a Her-
culean task and | think the farmers have
done a wonderful job. | can also enumerate
all the steps that we have taken. The new
strategies are :

(i) Emphasis on increase in per hectare
productivity through use of better varieties of
seed, rhizobium, proper plant protection,
use of gypsum/pyrites;
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(i) Area expansion by covering non-
traditional areas, expansion of irrigated area,
inter-cropping and multiple cropping;

(i) Strengthen extension system for
transter of technology to farmers;

(iv) Organise frontline demonstration at
farmers'field by ICAR and State Agricultural
Universities;

(v) Improved monitoring of support to
farmers through OPP;

(vi) Ensure timely adequate supply and
distribution of a) seed b) fertiliser c) pesti-
cides d) equipments and implements e)
Arrangements for distribution of adequate
creditthrough Cooperatives, Regionai Rural
Banks and Cooperative Central Banks f)
Dovetail activities under OPP with National
Watershed Development Programme.

All these things are concentrated to-
wardsthatobjective. We are going to achieve
that end. There is no doubt about it.

SHRIZAINAL ABEDIN : Oilseeds have
been produced mainly in rain-fed areas.
Only 20 percent of the totalland under oilseed
cultivation is irrigated. The yield per unit of
land is very low. So, the imperative needis to
increase the productivity of every unit of land
under oilseed cultivation. This can be done
by providing irrigation.

In view of this, | would like to know
whether the Government propose to bring
higher percentage of land under oilseed
cultivation under the assured irrigation to
ensure higher yield per unit of irrigated land.
If so, the details thereof.

SHRI BALRAM JAKHAR : You will be
very pleasedto knowthe increaseinoilseeds
production, percentage-wise is 69 percent,
whichisthe highestin any sector. Itisonly 26
per cent which is needed to reach the target
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of 23 million tonnes. We are trying to do that
with our increased knowledge for the dry
land farming. We are also trying to bring
some more areas under irrigated land.

SHRIP.C. CHACKO : The Government
in the Agriculture Ministry is moving towards
ambitious target. Itis very muchrefreshing to
seethatwe are nearing the target. But avery
important sector of edible oil production is
being omitted in the whole scheme which is
presented before the House. On consistent
demand fromthe coconut growers of Kerala,
the Ministry of Agriculture has taken a deci-
sion to include coconut into the oilseeds
sector and a notification was issued by the
Ministry. In the scheme of things which is
being presented to the House today, coco-
nut is not being included. Coconut and Palm
oil are very important area where edible oil
can be produced in large scale and in order
to achieve self-sufficiency by 1996 in the
edible oil sector which is the target of the
Ministry of Agriculture.

| would request the hon. Minister to
explain what are the assistance the Govern-
ment is going to give to implement this deci-
sion of the Ministry to include coconut under
the oilseeds and also the assistance to be
provided for coconut and palm oil cultivation.

SHRI BALRAM JAKHAR : Palm oil is
going to be the future oil yield to our source
of edible oil. We have about 7.96 lakh hec-
tares of land under cultivation in several
States. In the next few years, we will see
about 80,000 hectares more in Karnataka,
Andhra Pradesh, Megharashtra and Kerala.
They are going to do that.We ar going to do
something to'give remunerative price also to
copra and coconut. There is no problem. We
are trying to integrate that also into the
oilseed production.

[ Translation)

MR. SPEAKER : Kumari Uma Bharti.
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KUMARIUMABHARTI: Iwantedto ask
a supplementary on Bangladeshi refugees,
but then you did not allow me.

MR. SPEAKER : Proceedings of the
House cannot be conducted as per you
wishes, it can only be conducted in accor-
dance with the rules.

KUMAR! UMA BHARTI : At the time
even |was wellwithinthe rules. lwas thefirst
to raise hand from this side.

DR. LAXMINARAYAN PANDEYA : Sir,
| would like to know from the hon. Minister
that whether it is a fact that the production of
oilseeds has gone down in 1991-92 as
compared to the production of oilseeds in
1990-91 ? And also whether the reason for
the decline in the production of oilseeds in
1991-92 is the non-supply of the desired
quality seed of Soybean and Groundnut tc
the State Governments on time.

SHRIBALRAMJKHAR : Youmusthave
come to know that there is just the marginal
decline in the production of oilseeds that is
too mainly because of the drought condi-
tions as it did not rain during the months of
August and September.

[English]
Farm Sector Income

44, SHRI SdBHANADREES-
WARA RAO VADDE:
SHRI NITISH KUMAR :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the per capita income in the
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farm sector has registered a sharp decline
during the last decade;

(b) if so, the details thereof of and the
reasons therefor;

(c) the steps proposed to be taken to
increase the per capita income cof persons
engaged inthis sector during the Eighth Plan
period; and

(d) the amount earmarked for the pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPALLY RAMCHANDRAN): (a) and
(b). No, Sir. The per capita income (Net
Value added) in the farm sector has in-
creasecdfrom Rs.878in 1980-81to Rs. 1075
in 1990-91 at constant prices of 1980-81.

(c) The Eighth Five Year Plan envis-
agestofurther step upincome of the farming
community, inter-alia, through diversifica-
tion of agriculture, development of horticul-
ture, animalhusbandry andfishery, improve-
ment of marketing of agricultural produce,
development of post-harvesttechnology and
agro-processing for creating value addition
in agriculture. The plan also lays special
emphasis to the employment generation
programmes in the rural areas.

(d) The publicsectoroutlay forthe Eighth
Five Year Plan earmarked for agriculture
and allied sectors is Rs. 96168 crore at
1990-91 prices.

SHRI SOBHANADREESWARA RAO
VADDE: Mr. Speaker, Sir, the hon. Minister
repliedthatthe percapitalincome (Net Value
Added) in the farm sector has increased.
When you compute, taking into accourit the
inflation that has taken place during the last
decade, the hon. Minister’s reply may not be
true. | see from the hon. Minister's reply that
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the Government is taking certain measures
to improve the income of the people in the
agricultural sector. But without adequate
allocation, it will not actually materialise. The
present allocation during the Eighth Plan, as
indicated by the hon. Minister, appears to be
big but when compared with the total amount
of the Budget, if we calculate the percent-
age, it is almost or roughly the same as the
allocation made during the Seventh Plan.

So, in view of this fact will the Govern-
ment take adequate steps to enhance this
allocation to the agricultural sectorin a much
larger way so that the objectives which you
have mentioned in your Part (c) answer will
actually materialise?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : Mr. Speaker,
Sir, | would like to inform the hon. Member
that his suggestion is laudable and accord-
ingto his wishes, | think, we pleaded with the
Planning Commission and got it double than
what was allocated for it and we will try very
hard to get more in the next coming year.

SHRI SOBHANADREESWARA RAO
VADDE : In view of the fact that the farmers
of this country are not being provided ade-
quate credit in the right time because of
which they are not able to improve the per
hectare yield as well as production, will the
Governmentincrease the allocationsthrough
co-operative banks as well as commercial
banks to set rightthe anomaly of only around
15 percentof the net bank credit being made
available to the farm sector whereas 36 per

cent is given to the industrial sector?

Will the Government take necessary
steps to correct it and also enhance public
investment in the agricultural sector so that
the farming will become remunerative and
both {2rmers as well as agricultural fabour-

ers willtry to enhance their living conditions?

SHR!I BALRAM JAKHAR Hon.
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Speaker, Sir, | 125 per cent agree with what
the hon. Member has said. The first thing
and pre-requisite for a good farm operation
is investment. Today farming is investment-
oriented. You cannot do without it. But the
only snag was that we had inherited some-
thing by which the whole system was dis-
credited. The whole life-giving channel was
cut into pieces. Nothing was left. The credi-
bility of the whole credit system has gone
down the drain for just political reasons. |
have toresurrectitand recreate that system.
| am proud to say that this year, with an
allocation of Rs. 12,000 crores to Rs. 13,000
crores to agricultural sector, my targetforthe
co-operative sector is going to be over Rs.
6,000 crores. But | am not satisfied with that.
| want more investment and we are trying to
create those conditions where both private
and public investments can come because if
there is investment in agriculture, only then,
this couryry can progress. That is the only
way out and we are going to do that and | will
put it down right in the Agricultural policy.

[Translation):

SHRI NITISH KUMAR : Mr. Speaker,
Sir, the hon'ble Minister has given his reply
but we expected him to give a reply after
thinking over it and doing his own calcula-
tions. He just read out the statistics provided
by the Ministry of Agriculture. It is a question
concerning the last decade. At that time, he
was not responsible to the House. He was
adorning the high office of the hon'ble
Speaker, but now he will have to look into all
aspects. In my opinion, the figures men-
tioned in the reply are fabricated.

lwould like to tell you that ascientist, Dr.
R.K. Mehta, working at the N.D.R.l, on a
micro analysis of farm economy found that
the average annual growth rate of milk pro-
duction has gone up by 4.85 percent,
foodgrain production by 6.43 percent, em-
ploymentgeneration by onto 1.5 percent but
the number of farm workers involved in
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foodgrains production has gone up by 3.83
percent and the number of people involved
in milk production by 2.08 per cent. At the
same time the per capita income has fallen
by 2.93 per cent. This micro analysis of the
farmeconomy was conducted by a scientist.
These figures published in the Economic
Times prompted us to ask this question and
wae expected the Agriculture Minister to pro-
duce the accurate figures. Any other Minster
in his place would also have given the same
reply, because figures are prepared once in
four years. However, we had great expecta-
tions from him.

MR. SPEAKER: Are you saying thatthe
population increase should also be kept in
view ?

SHRINITISH KUMAR : Lam not talking
of population. Even now, 73% of our popula-
tion depends on Agriculture for its livelmood
and there has been no improvement in their
stancard of living. So, as | said, we felt that
because the hon. Agriculture Minister is
himself a farmer, he is interested in the
matter and that he will collect a accurate
figures only, but it didn’t happen and the
same stere-type reply was given. Inresponse
to the second supplementary, he said that
the credibility of the credit system has been
severely eroded and he has raised this point
deliberately. He has an objectionto the loan
waiver scheme that was announced by our
Government.

Mr. Speaker, Sir, if the farmers get
remunerative price for their produces, it will
boost production, increase income and
accelerate the place of development. The
Government is continuously increasing the
fertilizer prices and if the procurement prices
are not increased accordingly, production
would remain stagnant, so wouid the per
capita income. So, | would like to know
whetherthe Govermnment has any long-term
strategy in this regard.
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Recantly, When Shri V.P. Singh wentto
Moga, the Government announced that it
would be shortly introducing an Agricultural
policy. Does the Government propose to
draw any long term strategy to increase
production and per capita income and also
bring improvements in the Agricultural sec-
tor ? Does it propose to introduce in this
Session any agricultural policy to increase
employment opportunities, production, per
capita income, exports etc?

SHRIBALRAM JAKHAR : Mr. speaker,
Sir, this question requires a very lengthy
reply and | think | will respond to it after 4
o’clock in the evening.

Shri Nitish Kumarknows very well from

whatever he is saying about the doings of his
Party’s Government andthe improvements
lam making on them. ldon't want to point out
to the previous Government's actions. It
could be that they had conceived better
thing, but at times, ignorant friends can
commit mistakes, which are harmfultothem
and beneficial to others. However, it’s all
right, | am elder to you and if you have
committed mistakes, | will rectify them. lam
not blaming their action, it is not a sin to err
andtoerris humane. it should notbe acause
of cancern. Mistakes should be admitted,
the way I do it.

I would like to tell you that this question
has come to me for the secondtime. Yester-
day, lreceived a reply, butlwas not satistied
withitand ordered a review andthis answer
wasfinalisedthereafter. The hon'ble Speaker
has also made asigniticant observation.We
are doing everything possible and we abuse
the farmers for not being selt-reliant in pro-
duction, but have we checked up whetherwe
have the moral rightto abuse to them? Land
is God's creation. It cannot be expanded
further, but what is the remedy, if we con-
tinue to increase innumbers? Fromameagre
34 crores, today we are 87 crores. Where is
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the end1o it? How do we propose to go about
it? | have answered it only after reviewing it
and finalising the answer in the right. It is a
very long story, and | will let you know after
checking it.

SHRIVIRENDRA SINGH : Mr. Speaker,
Sir, the hon’ble Member had asked about the
sharp decline in the per capitaincome inthe
agricultural sector and the hon’ble Minister
referred to the policies of his Government
aimed at preventing a fall in the per capita
income in the agricultural sector. The agri-
cultural production is not evaluated properly.
While the cost of industrial products are
evaluated by the manufactuers
themselves,the price of agricultural produces
is fixed by the Government. There is no co-
relation between the two. The farmers are
affected not only by the sharp decline in their
income but also by the price-rise. | would like
to know whether the Government has formu-
lated any such planto establish some kind of
co-relation between the two? ‘

SHRIBALRAMJAKHAR : Mr. Speaker,
Sir, 1 have thought of many things. There
won't be and there should not be any differ-
ences on our thinking. It is our humble duty
to safeguard the interests of the farmers.
The country depends onthemforits survival.
The hon’ble Member has suggested holding
of consultations and providing remumera-
tive prices to the farmers. | will tell you about
it. The hon'ble Member may remember the
prices announced last time. So far it hasn't
happened and the future is in God's hands.
However, how | will tell him. I will tell him
aboutthe prices of Rabi crops andthe manner
in which itis fixed. There is nothing to worry.
However, | am more concerned about the
gap and | want.to fill it up. You might have
observed that the per capita income in the
agricultural sector js Rs. 1075/- compared to
Rs. 4378/- in other sectors. | want to fill up
this gap. This gap is making me restless. |
want to close this gap.
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PROF. UMMAREDDY VENKATES-
WARLU : Mr. Speaker, Sir, in our country,
even with the increase in the generation of
new technology, the per capita availability of
foodgrains has not increased substantially.
The percapita availability of foodgrains which
was started at something like 468 gram per
day per person has just increased to 474
grams. The present trend, is that the
foodgrains production is a declining one.
Lastyear, itwas 177 milliontonnes and it has
now been reduced to 172 million tonnes.
Nowthetrendisthatthe area underfoodgrain
production is being replaced by the fish
production, horticulture crop and other cash
crops. What are the special steps that are
being taken up by the Government to in-
crease the productivity and also the produc-
tion of foodgrains in the country so as to
achieve self-sufficiency ? As it is, we have
not made any mark as far as per capita
availability of foodgrains is concerned in the
country.

SHRIBALRAMJAKHAR : Mr. Speaker,
Sir, the hon. Member is an expert and |
always value his opinion and | take his ad-
vice also. He knows what are the impedi-
ments. He knows everything. We have dis-
cussed it. The question is simple. The out-
growing population is also a drawback.

Secondly, we have to devise ways and
means. But still we are seventy per cent
dependent on rain-fed agriculture. We are
going to do something to conserve water.
We aretrying to do something which will give
us more from the same quantity of water -
conservation plus optimum use by the mini-
mum quantity of water, irrigation by drip,
irrigation by sprinkler, irrigation by water-
shade programme, conservation programme
and everything. You are asking me about the
availability of foodgrains. We have to in-
crease the productivity. It is only a section of
the country which is producing more; | want
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to percolate it through. Its imbalance should
be erased and this imbalance should be
eradicated. Otherwise, you cannot do any-
thing.

| had called the Ministers from all the
Eastern States; we had a conference after
1986. | told them that if they cannot march
ahead with the time, then I think we have got
no right to rule; we have got no right to do
whatever is needed to be done. The simple
fact remains that new strategies have to be
evolved’ more extension services have to be
raised, more Krishi Vigyan Kendras have to
be established, so that we can give proper
knowledge, training to the farmers and they
can apply the new techniques and every-
thing else. Thatis why, we have to match our
efforts with the needs which are facing us.

[ Translation)

Drought Prone Areas In Bihar

45. SHRI RAM TAHAL CH-
OUDHARY:
SHRI LALL BABU RAI:

Will the Minister of AGRICULTURE be
pleased to state :

(a) the names of the drought prone
areas in Bihar;

(b) the reliet work carried out in this
areas during the last three years; and

(c) the tunds allocated to Bihar by the
Union Government during the said period?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( SHRI
MULLAPALLY RAMCHANDRAN): (a) to
(c). A statement is laid on the Table of the
Sabha.
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STATEMENT

(a) to (c). Fifty four Blocks in the Districts
of Palamu (24), Monghyr (7), Rohtas (7),
Nawada (9), and Santhal Paraganas (7),
have been identified as Drought Prone Ar-
eas under the Drought Prone Areas Pro-
gramme (DPAP).

Government of Bihar had not reported
any drought conditions in the State during
1990 and 1991. Due to the erratic and defi-
cient rainfall during the Sought-West mon-
soon drought conditions have been reported
in 29 Districts of Bihar during the current
year. Therelief measures undertaken by the
State Government in this areas include :-

i) implementation of a Contingency Crop
Plan,

i) providing additional employment
through earthwork schemes,

iii) reserving adequate diesel and elec-
tric supplies for irrigation purposes,

iv) providing drinking water in the af-
fected areas,

v) providing gratuitous relief and open-
ing of “Sasti Roti Ki Dukans”,

vi) streamlining the Public Distribution
Systems,

vii) measures for prevention of epidem-
ics and for assured supply of essential
medicines,

viii) ensuring adequate veterinary care
and provision of fodder for the cattle.

An annual allocation Rs. 35 crores has
been made under the Calamity Relief Fund
(CRF) to Bihar to be contributed by the
Central and the State Government in the
ratio of 3:1. The Central share of CRF forthe
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years 1990-91 and 1991-92 was released in
tullto the State Government. During the year
1992-93, in addition to the annual Central
share of CRF amounting to Rs.26.25 crores,
an advance release two instalments of
Centralshareamountingto Rs. 13.125crores
- from the CRF of 1993-94 has also been
made to enable the Government of Bihar to
undertake relief measures in the drought
affected areas.

[Translation)

SHRI RAM TAHAL CHOUDHARY : Mr.
Speaker, Sir, the state of Bihar is in the grip
of a severe drought and this time 45 lakh
tonnes ot crops worth about Rs.220 crores
have been damaged. Just now the hon.
Minister has referred to the eight point plan
making provisions for diesel, power, water
etc., but so far as the situation in Bihar is
concerned Palamau is faced with a serious
situation and hundreads of people have died
of starvation. [Interruption}

MR. SPEAKER : Please come to the
question quickly.

SHRI RAM TAHAL CHOUDHARY : |
am coming to it. While the Kharif crops have
been damaged, a good Rabi crop is also
ruled out. The Government has distributed
rupees one lakh each of the sub: divisions,
but it is a negligible amount for sub-division
where there are about 150 villages. | would
like to know from the hon. Minister, the time
by which eight point programme making
provisions for diese), water etc. and employ-
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ment generation, would commence? As per ~
my information, there is no power apply for
eight to ten hours a day in Ranchi and other
parts of Bihar. The situation is such that
water supply won't be available to the people
from the month of January, If the Govern-
ment is serious about carrying out relief
work, then | would like to know the time by
which adequate allocation would be made to
the State Government and the work would
be commenced. No work has been taken up
so far.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : Mr. Speaker,
Sir, the hon. Member is aware that this
matter has been discussed several times in
the house and has been answered during
the question Hour also. As per the parame-
ters laid down by the Ninth Finance Commis-
sion, money from the Calamities Relief Fund
is allocated to the States in four equal instal-
ments. Accordingly, it is the State Govern-
ments responsibility to oversee relief work
and provide assistancetothe affected people.
It is the State Government’s responsibility to
arrange for power supply and its distribution.
Apart from that | would say that we have not
shirked our responsibility in any manner,
whatsoever. We have given due considera-
tion to the matters brought before us. | have
got the figures with me and we have re-
leased maximum possible funds from the
Calamities Relief Fund. Now | will place the
figures before the House.

{English}

(Rs. in crores)

Calamity Relief Fund (As on 1.10.92)

Annuai allocation
Unspent balance on 31.3.92

Amount available upto 1.10.92

35.00

43.77

26.25
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Calamity Relief Fund (As on 1.10.92 )

Total amount available in CRF as on 1.10.92 70.02
Advance release of CRF after the visit of the Central team 19.68
Total funds available in Calamity Reiief Fund 89.70

Funds available to Bihar State for drought management of various ongoing devel-

opment programmes:
Minor STW/TWD Schemes

Wheat/Maize Programmes

12.00

15.00

[ Translation]

Rs. 10 crore for NNW,D.P.R.A. , Rs. 31
crore for Soil Conservation scheme and
Rs.90croreforJawahar Rozgar Yojana have
been allotted. These funds are lying with
them. It is their duty to utilise these funds
properly. If all of us carry out our job, the
problem can be solved.

SHRIRAM TAHAL CHOUDHARY :Just
now it has been stated in the reply that Bihar
Government has received Rs.26 crore where
as the loss is of about Rs.200 crore. The
Government of Bihar has asked for Rs.1200
crore for relief works. | would like to know
what amount is being released to carry on
the relief works properly. Would you like to
constitute committees at district and block
levels to check the misutilisation of relief
funds? In Ranchi, the farmers are not getting
diesel. With the result, irrigation is not being
done.

SHRIBALRAM JAKHAR : The Agricul-
ture Ministry has provided whatever relief it
could provide. One team visited there. It has
submitted its report to the Government. As
regards diesel, electricity, proper utilisation
of funds and other questions, we don’t have
any means to check them. It is the responsi-

bility of the State Governments. They should
do this job.

SHRILAL BABU RAI: Mr. Speaker, Sir,
| am not satisfied with the reply given by the
hon. Minister. He has submitted the report
relating to only 29 drought affected districts
of Bihar whereas in Bihar 43 districts are
severely affected by drought. | would like to
know from the Government the time by what
time it will provide funds asked by the Gov-
ernment of Bihar to meet the drought situ-
ation in the State?

SHRIBALRAMJAKHAR : Demand has
always been on the high side but we provide
to the possible extent. Whatever was pos-
sible we have released. (Interruptions)

SHRI NITISH KUMAR : It was not the
question of 49 districts but there were 55
blocks. All are drought prone areas. It is not
the question of only today's drought situ-

[English]

MR. SPEAKER : What Mr. Nitish Kumar
is saying is not going on record.

(Interruptions)®

*Not recorded.
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MR. SPEAKER : Mr. Nitish Kumar, it is
not going on record.

(Interruptions)*
[Translation]

MR. SPEAKER : See, | have already
said that we would discuss; it later on, you
should sit down now.

SHRI BHUBANESHWAR PRASAD
MEHTA : Mr. Speaker, Sir, through you |
would like to ask the hon. Minister that at
present entire Bihar is experiencing famine
and one lakh people have migrated from
Palamu district and 40 people have died due
to starvation. Allthese things have appeared
in newspapers but our hon. Minister of Agri-
culture is reitertating time and again that he
will provide whatever he can. | would like to
know whether he is speaking on behalf of
Cabinet or the Central Government. Many
people have died due to starvation in Pa-
lamu district and this has started in many
more districts of Bihar. Lakhs of people are
migrating from Bihar to other states for earn-
ing their livelihood. | would like e~ know

whether Central Governmant issontemplat-

ing to take any action to save them from
starvation?

[English]
MR. SPEAKER : It is already replied.
' [ Trans/ation]

SHRIBALRAMJAKHAR : Mr. Speaker,
Sir, | will provide whatever is available with
me. | do want to help them. If there is any
delay on our part you can mention it. | have
made advance release and | am stillready to
make advance release from whatever is
available with me. | am not bothered about
the things being said here because | want to
help but | can do it within the limited re-
sources available with me. | can do it only
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when the funds are available with me. Pres-
ently, it has occurred in Tamil Nadu, Andhra
Pradesh, Kerala, Pondicherry and Orissa. |
am ready to release the funds whatever are
allotted by the Government.

SHRI MOHAMMAD ALI ASHRAF
FATMI : Mr. Speaker, Sir, whenever there is
droughtorflood in Bihar or natural calamities
in any part of India, my observation is that in
India and especially in Bihar the problem is
due to water management. To get rid of
drought and flood in Bihar, the Government
of India has entered into an agreement with
Nepal. Under the agreement, there is a
programme of constructing dams and bar-
rages over all the rivers. If these are con-
structed, all the problems relating to agricul-
ture, irrigation, flood and drought in Bihar
can be solved. | would like to ask the hon.
Minister whether the Government intends to
implement the agreement to protect Bihar
trom drought permanently or not?

SHRI BALRAM JAKHAR : Sir, its reply
can only be given by the Department of
Irrigation. Better you ask them.

SHRI RAM VILAS PASWAN : M.
Spueaker, Bir, the question raised by my hon.
colieague relates to only 29 districts of Bihar
which are under drought prone areas butthe
entire Bihar is reeling under drought. What
action the Government has taken to meet
the situation? Secondly, you have said that
money is givenfrom the Drought Relief Fund.
It meansthatthe money given tothe Govern-
ment of Bihar will be deducted from that
fund. | would like to ask the Government
whether it is allocating funds from the Plan
Allocation Budget or providing extra funds to
the State Government?

SHRI BALRAM JAKHAR : The ratio of
money provided for natural calamities by the
Central and State Government is in the ratio
of 2:1. But Rozgar Yojana is different thing.
It is to provide work. There can be any

*Not recorded.
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maethod for coing the work so that it may be
done in time. The work which is to be per-
formed later on can be done earlier. Mr.
Paswan, you know, th State Governments
had stressed and got the policy passed that
the Central Government has no right in this
regard. [t should come under the purview of
State Governments. The State Governments
will incur expenditure at their own will. It was
decided accordingly. You know, when there
was afamine in 1987-88the Central Govern-
ment had incurred the expenditure of Rs.
600 crore in a State. Now | have no spare
funds. You should understand my compul-
sions. Either the State Governments of the
Central Government should change the
policy. Only then it can be resolved. | have
not delayed even for a single minute in
granting funds whatever were available with
me.

SHRISURYA NARAYAN YADAV : Mr.
Speaker, Sir, through you, | would like to ask
the Central Government that when there is
severe drought situation in Bihar and 40-50
people have died due to starvation, then is it
not the responsibility of the Government of
India to protect tie people of Bihar from
starvation? What action has been taken in
this regard by the Central Government?

SHRI BALRAM JAKHARK : As | have
already told that we have done our level best
and 30,000 tonnes additional quantity of
wheat has been released for this purpose.
The remaining states have also their own
problems. | have to deal with them at per. |
am unable to do anything more than this.

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sit, | have not received the reply of
my question. | have asked whether the
Government of India is accountable or not
for starvation death of 40-50 people in Bihar
..... (Interruptions) ....

SHRI BALRAM JAKHAR : We have
provided assistance to the maximum pos-
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sible extent. We have done whatever was
possible. Rest will be done by the State
Governments.

WRITTEN ANSWERS TO QUESTIONS

[Translalion]b ‘
-Old age Homes

*46.  SHRI VISHWANATH SHAS-
TRI: _
SHRI JEEWAN SHARMA:

Will the Minister of WELFARE be
pleased to state:

(a) the number of old age homes
constructed in Delhi so far;

(b) the number of old persons kept in
these homes and the facilities being
provided to them;

(c) whether the Government propose
to construct more old age homes in Delhi;
and

(d) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) : (a) One.

(b) At present there are 30 inmates in
this Home. They are provided free lodging/
boarding, clothing etc. In addition, counsel-
ling, medical care and rcreational services
are also provided.

(c) and (d). Another Old age Home is
under construction in Netaji Nagar, New
Delhi.
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Foodgrains Production

*47. SHRI BIR SINGH MA-
HATO:
SHRICHITTABASU:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whetherfoodgrains productioninthe
current yearis likely to fall short of the target;

(b) if so, the estimated quantity of the
shortflall;

(c) whether the shortfall is likely to have
an impact on foodgrain prices as well as on
buffer stock operations; and

(d) if so, the manner in which the Gov-
ernment propose to neutralise the impact?

THE MINISTER OF AGRICULTURE
(DR. BALRAM JAKHAR): (a) and (b). The
final estimates of production of kharif
foodgrains have not yet become due from
the States. Sowings of rabi crops are also
still in progress. At this stage it is difficult to
indicate the precise estimate of the quantity
of shortfallinfoodgrains production fromthe
targetted lavelforthe currentyear. However,
according to available assessment, the pro-
duction of kharif foodgrains during 1992-93
is likely to fall short by about 3 million tonnes
from the targetied level of 103.25 million
tonnes.

(c) and (d). The level of foodgrains
production is one of the various determi-
nants of foodgrain prices. The price level as
well as size of buffer stock is influenced by
carry-over stock, imports management of
buffer stock and distribution system as well
as other determinants of demand like gen-
eral price level and growth in per capita
income. The Government would be manag-
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ing the food economy including operation of
buffer stock and distribution of foodgrains
under PDS in such a way that the prices of
foodgrains do not rise unusually high.

[Translation)
Unauthorised colonies

*48. SHRI JANARDAN MISRA:
SHRI SIMON MARANDI:

Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether a demand to regularise the
unauthorised colonies of Delhi is continu-
ously being made;

(b) whether the Government have con-
sidered the said demand;

(c) it so, the decision taken in this re-
gard; and

(d) it not, the time by which a decision is
likely to be taken ?

THE MINIS‘%’ ER OF URBAN DEVEL-
OPMENT (SRIMATI. SHEILA KAUL): (a)
Yes, Sir.

(b) to (d). It will be Government's en-
deavour to take an early decision in the
matter.

Beggary

*49. SHRI SATYA DEO SINGH:
SHRI PARASRAM BHARDWAJ:

Will the Minister of WELFARE be
pleased to state:

(a) whether any survey has been con-
ducted regarding the number of beggars in
the country;
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(b) if so, the details thereof;

(c) whetherthe Government proposeto
declare begging as a cognixable offence;

(d) if so, the time by which legislation is
proposed to be brought forward; and

(e) the steps being taken to provide
alternate livelihood to beggars?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) No, Sir.

(b) Does not arise.

(c) and (d). A bill was drafted n 1989 for
provention of begging.

(e) The Government is examining vari-
ous aspects of the rehabilitation of beggars.

[English]

Waste Water Master Plan
A 50. DR.KARTIKESWARPATRA:Will
the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whetherthe Union Government have
received a waste water master plan fromthe
Govermnment of Orissa which is to be funded
by the Australian Government;

(b) if so, the details thereof; and
(c) the action taken thereon?
THE MINISTER OF URBAN DEVEL-

OPMENT (SHRIMATI SHEILA KAUL): (a)
and (b). The Government of Orissa had
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submitted a proposal for preparing a pre-
feasibility study of the Waste Water Master
Planfor Cuttack tobefundedthrough agrant
from the Australian Government's Small
Activities Shceme.

(c) The proposal was recommended by
the Union Governmentto the Australian High
Commission for consideration. An expert
team from Australia has visited Cuttack for
pre-feasibility study.

Amaranth

*51. DR.R MALLU: Willthe Minister
of AGRICULTURE be pleased to state:

(a) whether Amaranth is widely used in
the country as a green vegetable;

(b) if so, the details thereof indicating
the varieties available with our Agricultural
Research Units;

(c) whetherthese form part of the gene
banks; and

(d) the details of research work con-
ducted at the Agricultural Reserch Units
during the last three years on Amaranth
alongwigh the amount spent thereon ?

THE MINISTER OF AGRICULTURE
(SHRIBALRAM JAKHAR): (a) Yes Sir.

(b) Amaranth is consumed as green
vegetable in Tamil Nadu, Kerala, West
Bengal, Maharashtra, Andhra Pradesh and
parts of Delhi, Himachal Pradesh, Uttar
Pradesh etc.

The varieties available with Agriculural
research Unit ar as foilows:

Name of the varieties

Research Units

Cot, Co2, Co3, Co4

Tamil Naou Agricultural

University, Coimbatore.
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Name of the varieties

Research Units

Kiran and Pusa Kirti

Badi Cholai, Annapurna
National

Arun & Kannara local

GKVK-1

Indian Agriculural Research Institute, New Delhi.

Bureau of Plant Genetic Rsources,
New Delhi.

Kerala Agricuitural University, Vellanikkara.

University of Agricultural Sciences, Bangalore.

(c) Yes Sir.

(d) Research has been conducted on
varietalimprovement and standardisation of
production technology of the crop at Tamil
Nadu Agricultural University, Coimbatore,
Kerala Agricultural University, Vellanikkara,
IARI New Delhiand NBPGR, New Delhiand
UAS Bangalore. It is not prossible to work
out precisely the amount spenton Amaranth
research because the financial allocations
forresearch invegetable crops are not made
crop wise. However, it may be stated that at
Kerala Agricultural University alone asumof
Rs. 30,000/- approximately has been spent
on Amaranth research during the last three
years.

[Translation)
Natural Calamities

*52.  SHRI KASHIRAM RANA:
SHRI CHHITUBHAI GAMIT:

Wiil the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government had con-
stituted a National Advisory Councilto check
the natural calamities;

(r) whether it has since submitted its
repoii;

(c) if so, the details thereof; and

(d) the steps taken by the Government
to implement its recommendations ?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): (a) to (d). A
Statement is laid on the Table ofthe Sabha.

STATEMENT

(a) to (d). Sequel to the Inited Nations
General Assembly Resolution (ne. 44/236)
declaring the decade of 1990s as the Inter-
national Decade for Natural Disaster Reduc-
tion (IDNDR), a National Advisory Council
(NAC) has been constituted 1o consider the
initiatives to be taken for reduction of natural
disasters in the country including review of
the existing arrangements for preparedness
against natural calamities, identification of
programmes for natural disaster mitigation
and creating public awareness regarding
natural disasters.

(2) The NAC, which is a standing
Committee, will meet periodically to review
the improvements in the field of disaster
preparedness and to chalk out long term
strategies. The NAC during its meeting held
on 9th October, 1991 was apprised of the
objectives of the IDNDR for reducing the
occurrence and minimising the impact of
natural calamities, \aking specific initiatives
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to deal with natural disasters and promoting
greater public awareness.

(3) The NAC in its introductory meeting
generally took note of the issues placed
before it concerning the identification of basic
parameters for the choice of programme,
formulation of programme, promotion of
public awareness and for identification of
gaps in the knowledge regarding natural
disasters. While NAC has not submitted any
repont, its deliberations will provide guidance
in framing national policies and programmes
andfordrawing up a National Action plan for
attaining the objectives and goals of the
IDNDR.

[English]
Deep Sea Fishermen

*53. SHRI DHARMANNA MON-
DAYYA SADUL: Willthe Minister of AGRI-
CULTURE be pleased to state:

(a) whether a large number of fisher-
men are killed evey year while fishing in
deep sea;

(b) whether the Government have for-
mulated any social security/insurance pack-
age for such fishermen; and

(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE
(SHRIBALRAN JAKHAR): (a) The Ministry
of Food Processing Industries which deals
with the matters relating to deep sea fishing
has reported that there is no report of loss of
life of fishermen while fishing in deep sea.

(b) and (c). Department of Agriculture &
Cooperaion introduced a Scheme of Grour
Accident Insurance for active fishermn dur-
ing the Sixth Five Year Plan period. Pres-
ently, the Scheme providesforaninsurance
coverage of Rs. 21,000 against death or
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permanentdisability and Rs. 10,500 for partial
disability due to loss of one eye or one lib.
The annual premium of Rs. 10.84 per head
is sharad eqaually between the Central
Governmentandthe State Governmentand
hence fishermen get free insurance cover-
age. During 1991-92 about 8.5 lakh active
fishermen were covered underthe Scheme.
Since the inception of the Scheme 2,268
clains have been settled and the amount
paia is Rs. 320.18 lakhs up to September,
1992.

The Ministry of Food Processing Indus-
tries has informed that it does not operate
any Scheme of social security for deep sea
fishermen.

Fire in Krishi Bhawan

*54. SHRISANAT KUMAR MANDAL:
SHRIMATI SAROJ DUBEY:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether a fire broke out in Krishi
Bhawan on October 16, 1992;

(b) if so, the details of loss of life and
property as a result thereof;

(c) whether any inquiry has been con-
ducted into the cause of fire;

(d) if so, the outcome thereof;

(e) the pariculars of Government high-
rise buildings which have been identified
unsafe and served with show-cause notices
by the Delhi Fire Service; and

(f) the steps being taken to instal the
fire-safety measures in all these buildings?

THE MINISTER OF HOME AFFAIRE
(SHRI S.B. CHAVAN): (a) Yes, Sir.
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(b) There was no loss of life. The extent
of loss of Property is yet to be determined.

(c) and (d). The Central Public Works

Division appointed an Inquiry Committee to

inquire into this incident. The cause of fire
could not be determined.

(e) The Chief Fire Officer has reported
that there are 64 such high-rise buildings
belongingto Government departmens out of
which in respect of 18 (vide statement no-
tices have been served.)

(f) The Chief Fire Officer has reported
thatimprovement has been brought aboutto
a great extent in providing safety require-
ments in unsafe Government high-rise build-
ings. Completion of job is, however, a time
consuming process.

STATEMENT
1. Vikas Bhawan, |.P. Estate.
2. Safderjung Hospital.
3. Gaffer Market, Karol Bagh.
4. Mohan Singh Place, Chanakyapuri.
5. Mayur Bhavan, Connaught Place.

6. Telophone Exchange, Tis Hazari.

7. National Productivity Council, Lodi
Road.

8. Sena Bhawan, Duplex Road.

9. Akashwani Bhawan, Sansad Marg.

10. Vallab Chest Institute, Delhi Uni-
versity.
11.  M.S.Building, Near New Delhi Rail-

way Station.
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12.  Admn. Block, Hindu Rao Hospita|

13.  ChanakyaBhawan, Chanakyapuri
14.  Golden Jubilee Hall, Pusa Road.
15.  Mankalya Bhawan, E.S.Z. Marg.
16.  Punjab National Bank, Sansad
Marg.
17.  Jeevan Vihar, Sansad Marg.
18.  Chander Lok Bidg., Janpath.

Southern Gas Pipeline

*55. SHRIANANTRAO DESHMUKH:
SHRI V. DHANANJAYA KUMAR:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have re-
ceived any representation regarding setting
up of a Southern gas pipeline from Bombay
High along the West Coast;

(b) whether any feasibility reort in this
regard has also been obtained ;

(c) whether the Government have ap-
proved the project;

(d) if so, the estimated investment
required for the purpose ; and

(e) how the Government propose to
tackle the problem of short supply of gas to
the southern region of the country ?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (e). Various representations
in this regard have been received fromtime
totime. An Inter-Ministerial Group had been
constitutedto examinethe techno-economic



49  Written Answers

feasibility of transporting natural gas from
Western offshore to Southern region. The
report of the Group has been examined by
the Government and the concept of a pipe-
line to the Southern Region has been ap-
proved in principle.

Pension to 1984 Riot Victims

*56. SHRIINDRAJIT GUPTA:
SHRI LOKANATH CHOUDHURY:

Wilithe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government have
sanctioned pension to the people who had
lost members of their family in 1984 riots in
Delhi;

(b) if so, the number of persons who
have been sanctioned such pension;

(c) since when they have been receiv-
ing this pension and at what rate;

(d)the norms and conditions for eligibil-
ity of such pension;

(e) whether this pension has been
stopped recently; and

(f) if so, since when and the reasons
therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B.CHAVAN):(a) to(f). Astatement
is enclosed.

STATEMENT

1. The Governmenthave sanctioned ad
hoc relief to the persons of following catego-
ries:

(i) Persons above the age of 60 years
who were affected by November 1984 riots
abd  had lost an earning member or a
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would be eaming member.

(ii) Widows who could bot be provided
employment of who are incapable of doing a
job. Initially the relief was allowed @ Rs. 400/
- per month provided they have no source
of income.

2. On 16.3.1990, the Government of
India issued orders that the quantum of ad
hoc relieftothe persons above the age of
60 years and the widows would be increased
rom Rs. 400/- per month to Rs. 1000/- per
month with effect from 15.3.1990.

3. On 18.6.1990, the Government of
India issued orders that with effect from
16.6.1990, the widows will, in addition, be
paid @ Rs. 1000/- per month till one employ-
able son/daughter becomes an earning
member. '

4.1 Ad hoc relief @ Rs. 1000/- per
month has been provided to 109 persons
abovethe  age of 60 years affected by
1984 rints.

4.2 As per the information received
fromthe Delhi Administration, the number of
widows who were sanctioned ad hoc relief
from 1987-88 upto 30.9.1992 was 338.

4.3 The number of widows provided
additional relief of Rs. 1000/- per month till
one employable son/daughter becomes an
earning member is 88.

5. The schemes sanctioning ad hoc
relief tothe aged and the widows have been
in un-interrupted operation since theirincep-
tion. Only in respect of persons who have
ceasedto be eligible, ad hoc relief has been
discontinued. In respect of aged persons
relief has been discontinued in 51 cases in
1990-91 and 1991-92 on grounds of these
persons having an earning or employable
memberin theirfamily. In respect of widows,
therelief has beendiscontinuedin 110 cases



51 Written Answers

outof 338 between 1988-89and 1991-920n
account of their having been provided em-

ployment or leaving Delhi or re-marriage or
death. In respect of widows provided with
additional relief, such relief has been discon-
tinuedin 51 cases onground of employment
having been provided eitherto them or their
family members, widows having left Delhior
having died.

[Translation]
Allocation of Natural Gas to Gujarat

*57. SHRIN.J. RATHVA : Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Union Government
have received any requestfromthe Govern-
ment of Gujarat for allocation of natural gas
to the state;

(b) if so, when and the details thereof;

(c) whether any decision has been
taken thereon; and

(d) if no, the reasons therefor?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Various requests have
been received from the Government of

NOVEMBER 26, 1992

Written Answers 5,
Gujarat in this regard from time o time.

(c) and (d). In view of the allocations
already made within the availability of gas,
additional allocations of gas could not be
made.

[English)

‘58.  SHRI RAM KAPSE: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there is a proposal to bring
more and under oul palm plantation; and

(b) if so, the details of the places identi-
fied for the purpose in each State ?

THE MINISTER OF AGRICULTURE
(SHRIBALRAM JAKHAR): (a) Yes, Sir.

(b) A total area of 7.96 lakhs ha. has
been identifiedin 11 States inthe country as
suitable for Oil-palm Cultivation. The places
identified in States for Oilpalm Cultivation
are given in the Statement laid on the Table
of the Sabha.

Itis proposed to bring about 80,000 ha.
under oilpalm cultivation during th eighth
plan: Andhra Pradesh (50000 ha.), Karna-
taka (20,000 ha); other States (10,000 ha).
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Deaths due to uncoversd Mangoles/
Gaps In Flyovers

*59. SHRIRAJNATH SONKAR
SHASTRI:
SHR! TARA CHAND
KHANDUL WAL:

‘Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the number of people who died after
falling into uncovered manholes and /or
gaping holes in sidewalks and road dividers
of flyovers during each of the last 18 months
in Delhi and how does the same compare
with the preceding three years;

(b) the number of such incidents en-
quired into and the responsibility fixed;

(c)whetherany compensationhasbeen
paid to the next of kin of the duceased; and

(d) the steps taken to check such inci-
dents in future?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a)
According to MCD thrée death have oc-
curred afterfalling into uncovered manholes
during the last 18 months in the sewers
maintained by it and only one death has
occurred in the preceeding three years.

They reportfurtherthat one person died
duringthe last 18 months afterfalling through
the central median of flyovers under the
control of MCD and that no such death had
occurred in the proceeding three years.

DDA reports that in its jurisdiction, one
death occurred due to the person falling in
uncovered manhole in the last 18 months
while two deaths occurred inthe preceeding
three years.

(b) MCD reports that each of these
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incidents has been inquiredinto and respon-
sibility fixed wherever the Municipal employ-
ees were found to be at fault.

DDA report that enquiry was held in
three cases and in one case action was
taken against the concerned employee.

(c) According to MCD, ex-gratia pay-
ment has been made to the next of kin of the
deceased, in two cases of death by falling
into manholes, while in one casethe father of
the child is reluctant to accept the compen-
sation. No decision has been taken on
compensation to next of kin of deceased in
the case of death that occurred by falling
through the central median of a flyover on
3rd October, 1992.

No compensation has been paid by
DDA.

(d) MCD has reported that the staff has
been instructed to check manhole covers
during theirround. The Public and sanitation
staft report about the missing of manhole
covers tothe control room and the same are
replaced as and when complaints are re-
ceived. Action has been initiated by MCD to
close the central median of flyovers which
are having precast slabs by providing cast-
in-situ RCC slabs and railings to avoid mis-
use of central medium by pedestrians and
recurrence of such incidents. This work has
been completed in two floyers and is in
progress at Defence Colony Flyover. NDMC
had issued instructions to field staff to en-
sure that uncovered manholes are covered
as soon as reportis received andto use steel
fibre reinforced concrete covers for man-

- holes to avoid pilferage of covers.

DDA has issued strict instructions to
field staff to ensure that uncovered man-
holes are promptly replaced and take up
covering of the manholes under DDA super-
vision prior to monsoon.
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Bangladeshis Enrolled as Voters in

India
*60.  SHRI SHANKERSINH
VAGHELA:
SHRIMATI BHAVNA
CHIKHLIA:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a)whether overone crore Bangladeshis
ara illegally residing in India;

(b) whether a majority of these immi-
grants have been issued ration cards and
have also been enrolled as voters;

(c) if so, whether the Government have
made any investigation intothese mattersto
identify the persons responsible therefor;
and

(d) the action the Government propose
toin

THE MINISTER ©°F HOME AFFAIRS
(SHRI! S.B. CHAVAN) . (a) There are large
number of Bangladeshi migrants illegally
living in different perts of the country. It is
difficult to estimate their exact number as
they enter surreptitiously and are able to
mingle easily wit the local papulation be-
cause of ethnic-lingual similarities.

(b) to (d). The names of vote are in-
cluded in the electoral rolls in accordance
with the guidelines-and procedures as pre-
scribed by the Election Commission of India
fromtimetotime. Ration Cards are issued by
the State Governments to facilitate distribu-
tion of essential supplies t¢ the eligible per-
sons. The possibility of illegal migrarts ob-
taining ratio cards by suppressing theirante-
cedents cannot be ruled out,. Some mi-
gramtsmay have also got themselves enrol-
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lees as voters suppressing facts about their
nationality. These issues , among others,
were discussed in a Conference with the
Chief Ministers of West Bengal, Bihar and
North Eastern States (UT of Delhi was also
represented) in Sept. 1992. It was generaily
agreedtotake stepsto ensurethattheillegat
migrants are not issuedration cards andthat
their names are not enrolled in the Voters’
List.

[Translation]

Metro Rall Service for Metropolitan
Cities

461. SHRIARVIND TRIVEDI: Wilithe
Minister of URBAN DEVELOPMENT be
pieased tc state:

(a) whetherthe Governmentproposeto
start underground rail service in Delhi and
other metropolitan cities;

(b) if so, the names of the metropolitan
cities where the Government propose to
start underground rail service;

(c) whether any special scheme has
been prepared in this regard; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (d). M/s
Rail India Technical & Economic Services
Ltd. (RITES), intheir Feasibility Report, have
recommended the introduction of a metro
rail on specific corridors in Delhi which is
being pursued by the Government. RITES
have also conducted a study for extension of
the existing metro rail in Calcutta from Tol-
lygunjto Garia. The Reportis under scrutiny
of Government of West Bengal. At present
there is no proposal for a metro rail in any
other metropolitan city and no special
scheme has been prepared for the same.
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[English]

Requirement of Chemical Fertiliz-
ers

462. SHRIB. DEVARAJAN: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) the quantity of chemical fertilizers
required in Tamil Nadu annually for each of
the cropping seasons;

(b)the fertilizers allocated by the Union
Government for the current kharif and rabi
seasons to Tamil Nadu;
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(c) whether the government propose to
increase the fertilisers supply to the State;
and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN):(a) A
statement indicating the season-wise con-
sumpticn of fertilisers nutrients in Tamil Nadu
during the last three years is attached.

(b) The following table gives the fertil-
iser nutrients allocatedto TamilNadu during
Kharif, 92 and Rabi, 92-93 seasons:

( 1000 tonnes)

Nutrient Kharif, 92 Rabi, 92-93
N 174.02 248.79
P | 86.04 -
K 126.16 -
Total 386.22 248.79

Allocation of Phosphatic and potassic
fertilisers has been discontinued from
25.8.92, as these fertilizers have been de-
controlled.

(c)and(d). Theentire requirement of ni-
trogenous fertilisers in Tamil Nadu would be
metin fully by allocation, even if such alloca-
tions exceedthe assessment already made.
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Use of LPG on a “No Fault Liability _

Basis

463. SHRIPRABHU DAYAL KATH-
ERIA:
SHRIMAHESH KANODIA:
DR. LAXMINARAYAN PAN-
DEYA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a).whetherthe Governmentproposeto
introduce an assurance cover to families
using LPG (Liquified Petroleum Gas) on a
“no fault liability basis”;

(b) it so, the details thereof and the time
by which this scheme will be introduced; and

(c) ff not, the reasons therefor ?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). There is no such pro-
posal with the Government.

[Translation]

Deployment of Central Reserve
Police Force

464. SHRIVIJOY KUMAR YADAV:
Will the Minister of HOME AFFAIRS be
pleasedto state:

(a) the number of Central Reserve

Police Force personnel deployed atpresent,.

State-wise;

o (b)whetherthe deploymentof this force
is not proportionate in various States; and

(c) It so, the action being taken by the

Govemment for proportionate depioyment
of the said force?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) & will not be in the public
interest to disclose the information on the
floor of the House.

(b) and (c). Deployment of CRPF is
made on the basis of the requirements of
different States, fromtime totime. Since itis
need based, k can not be proportionate.

(English}

Avaliabliity of Sub-Lease/Convey-
ance Deed Forms

465. SHRIRAMPRASAD SINGH: Will
the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on July
30th, 1992 1o Unstarred Question No. 3367

regarding perpetual lease of Cooperative
Group Housing Societies and state:

(a) whether the format of sub-lease/
conveyance deed has been made available
tothe Cooperative Group Housing Societies
in Delhi; :

(b) if not, the reasons therefor; and

(c) the time dy which these forms are
likely to be made available to the Societies?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c). DDA reports tha the format
of sub-lease deed andconveyance deed are
ready with the DDA and & has been decided
to make them avaliabie to the Coop. Group
Housing Societies to whom land has been
allotted by the DDA as early as possible.
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Karnal Refinery

466. SHRI MANORANJAN BHAKTA:
SHRI GEORGE FERNANDES:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Karnal refinery is being set
up by Indian Oil Corporation after a great
delay due to the failure of the earlier joint
venture arrangement with the Tatas; and

(b) if 50, the broad features thereof?

THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Government has ap-
proved on 7.10.1992 the setting up of a 6
million metric tonnes per annum capacity
refinery at Karnal (Baholi village now in District
Panipat) at an estimated cost of Rs. 3868
crores inclusive of Foreign Exchange of Rs.
507 crores. The project is scheduled to be
completed within the stipulated time.

Fire Accidents.in BPCL, IPCL,
MGCC and HPCL in Maharashtra

468. SHRIMOHANRAWALE: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the detaits of the causalities in the
major fire accidents which took place after
1988 in B.P.C.L., I.P.C.L., M.G.C.C. and
H.P.C.L.in Maharashtra;

{b)the details of the compensationgiven
to the grieved families;

{c) the outcome of various Committees
set upto enquire into tha causes of thesefire
accidents and salient features of the reports
submitted by these Committees; and

(d) the steps taken to prevent such fire
accidents in future ?

NOVEMBER 26, 1992
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" THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) There wem no major fire acci-
dentsinBPCL and HPCL. However, a major
tire occurred outside the Battery Limit Unit of
the Gas Cracker Plant at IPCL’s Nagotheane
complex in Maharashtra on 5th November,
1990. Thirtytwopersons losttheir livesinthe
fire accident of which 13 were corporation’s
employees.

(b)According to IPCL ,a sumof rupees
on lackh each was paid as compensationto
the nest kin of those who lost their lives.

(c) The Deptt. of Chemicals and Petro-
chemicals have appointed a high powered
Committee of technical experts headed by
Director, NCL, Pune to enquire into and
ascertain the causes of accident.

The report of the Committee has been
received and the matter is underthe consid-
eration of that Deptt.

. (d) According to IPCL, the steps taken
to prevent the occurrence of such fire in
futureinclude (i) Safety audit of the mechani-
cally completed plants and enforcement of
safety measures, (ii) all the collaborators
have been asked to conduct technical audit
once again; (iii) retraining the operational
staffin areas such as fire safety, fist aid, etc;
and (iv) revision of the on-site disaster
management plan by the company in 1991.

Visit of French Delegation

>469. . SHRi HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whethera French delegation called
on him and evinced interest in the efforts
made by Indian Government to combat ter-
rorism;and .

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOBY): (a) No. Sir. :

(b) Does not arise.
[Translation]

Hike In prices of Petroleum Prod-
ucts

470. SHRI BHAGWAN SHANKAR
RAWAT: Willthe Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the additional revenue likely to be
earned as a result of hike in prices of petro-
leum products; and

(b) the implant of the price hike on the
demand of various petroleum products?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Therecent increase in prices of
petroleum products is expectedto coverthe
anticipated deficit of Rs. 1850 crores in 1992-
93.

(b) The prices were increased with ef-
fectfrom 16.9.92 anditistoo earlyto assess
the impact of the increase.

[English)

Import of Milk Powder and Butter
oil

471.  SHRI KALKA DAS: Will ihe
Minister of AGRICULTURE be pleased to
state:

(a) themarketvalue of milk-powderand
butter oilimported during the lastthree Years;
and
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(b) the manner in which imported milk
powder and butter oil were distributed to
various agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Atotal of Rs. 100.27 crores has
been relised through sale of imported
skimmed milk powder and butter oil by the
National Dairy Development Board (NDDB)
during the last three years, out of which an
amount of Rs. 59.66 crores comprise funds
generated through sale of gift commodities,
received from European Economic Commu-
nity (EEC), to the dairy plants.

(b) Milk powder and butter oil are not
distributed among the various agencies
These commodities are issued to the coop-
erative dairy plants and city dairies on the
basis of an assessment of their requirement
towards liquid milk marketing and availability
with NDDB.

[Translation)

Fruit Processing Industries in
Bihar. -

472. SHRIBHOGENDRA JHA: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased o state:

(a) the present state of fruit porcessing
industries of Cooperative Sector in Madhu-
bani, Darbhanga and Oeni of Madhubani
district in Bihar ;

(b) whether any financial assistance
has been provided by the Government ; and

(c) it so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDHAR
GAOMANGO): (a) to (c). There are only
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three fruit processing units in the coopera-
tive sector, one eachinthedistricts of Madhu-
bani, Darbhanga and Ceni of Madhubaniin
Bihar. These unlts, which were set upduring
1966-67, never went into production due to
adispute between the contractor and socie-
ties concerned, regarding supply of machin-
ery. The matter went into arbitration and
arbitration case continued till 1975 with the
result that the societies could not take up
commercial production. By the time the
cases were resolved, the societies lastinter-
est in it and on the recommendation of the
State Government, the National Coopera-
tive Development Corporation sanctioned
rehabilitation assistance of Rs. 4.80 lakhsin
1976 for reviving the Darbhanga unit. The
NCDC also sanctioned rehabilitation assis-
tance of Rs. 4.20 lakhs to Oeni (Waini) unit
and Rs. 4.12 lakhs to the Madhubani unit in
1982. In all these three cases, the State
Govemment did not take any action for the
rehabilitation of these units as a result, the
_sanctions were cancelled. These units are
still lying closed and the NCDC has not
received any fresh proposing fromthe State
Government for revival of these three units.

[English)

World Bank Assistance to Madhya
Pradesh for Water Supply and Sanita-
tion

473. SHRIKHELAN RAM JANGDE:
Willthe Minister of URBANDEVELOPMENT
be pleased to state:

(a) whether the World Bank assistance
has been provided to Madhya Pradesh for
the projects related to water supply and
sanitation;

(b) if so, the details thereof ; and
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(c)the detalls of districts where the work
has been done under the scheme in the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c). Do not arise.
[Translation]

Natlonal Agricultural Extension
Project

474. SHRI SRIKANTA JENA: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) the assistance provided to Orissa
Government by the World Bank under Na-
tional Agricultural Extension Project ; and

(b)the progress made under this project
during the last two years in Orissa ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR!I MULLAPPALLY
RAMACHANDRAN): (a) World Bank assis-
tance under National Agricultural Extension
Project (NAEP) is not pravided directly to
states but is on a reimbursement basis. The
Department of Economic Affairs has pro-
vided advance Central assistance of Rs.
150.00 lakh during 1990-91 and 1991-92t0
Orissa State to facilitate full budgetary sup-
porttothe project by the State Government.

(b) Progress under this project during
last two years in given in the statement.
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STATEMENT
(a) Financial
Rs. in million)
Project Total Expenditure Cumulative
cost 90-91 91.92 expenditure ending March'92
NAEP - 1198.60 47.53 71.24 176.41
(b) Physical
Component Achievement .
upto March'92
Civil Works 436
Vehicles o4
Staff 7209
Training 97¢€1
[English} Gowt. of Jammu and Kashmir have been
declared as disturbed areas vide State Gowt.
Disturbed Areas Notification No. SRO No. SW 4 dated6.7.90:-

475. DR.KRUPASINDHU BHOL: Will
the Minister of HOME AFFAIRS be pleased
tostate:  ©

{a) the J and K declared as disturbed
areas so far;

(b) whether there has been demand
to declare some more districts in Jammu
and Kashmir as disturbed areas;

(c) it so, the details thereof; and
(d) the step taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI-M. M.
JACOB): (a) The following areas inthe State

(1) Areas falling within 20 KMs of the
Line of Control in the Districts of Rajouri and
Poncho have been declared as disturbed
areas.

(2) Districts of Anantnag, Baramulla,
Badgeny, Kupwara Pulwama and Srinagar.

~ (b) to (d). There have been some de-
mands to declare some parts of the Jammu
Region, particularly the district of Doda, as
disturbed area. However it has not benfound
advisable to do so in the present.

Contaminated Water Supply in
Delhi

476. SHR{ MADAN LAL KHURANA:
WilitheMinister of URBAN DEVELOPMENT
be pleased to state:
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(a)whetherthe attention of the Govern-

ment have been drawn to the news item
captioned“Mayur Vihar : Contaminated water
supply” appearing in the ‘Hindustan Times’
dead September 26, 1992;

(b)if so, the reaction of the Government
thereto;

(c) the number of complaints regarding
supply of contaminated water supply in Delhi
received by the Government during each of
the last twelve months and how do the same
compare with the preceding three years ;
and

(d) the reasons for supplying contami-
nated water and the seps taken to ensure
safe potable drinking water in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) and (d). Details are given in the
statement enclosed. -

(c) Yes, Sir. As per record at 1312
ccmplaints were received from December,
1991 till 24.9.92 and the number of com-
plaints received duringthe precedmg 3years
is as follows:

January, 89 to December, 89 : 640
January, 90 to December, 90 : 673
January, 91 to December, 91 : 936
STATEMENT
Anewsitem appearingin the Hmdustan
Times highlighted the following pomts relat-
ing to waterSuppiy‘
1. A water supply line to the pocket

adjoining Noida-road has reportedly been
infected due to large oxidation pondnearby
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2. Shortage of water at upper floors.

3. While in other pockets of the area,
Canga Canal Water was being supplied
sub-  soil water was being supplied in
pocket V.

The replytothe aboveis as follows as
Peported by Celhi Water Supply & Sewage
Deiposal Undertaking (DWS & SDU).

There was a shortage of water on the
upperfloors earlier but after suitable regula-
tion of ‘on line bossier’ the supply hours have
increased and water is now available on all
the floors for 5 hours each in the moming
anevening besides for one hour in the after-
noon. The work on two more trial bores for
constructing tubewells is in progress and if
the quality of water is found good, two more
tubewells will be provided to strengthen the
presentarrangements.

It is not correct that sub-soil water was
being supplied in pocket IV. Water from
tubewells as well as filtered water from the
Bhagirathi Treatment Plant is being sup-
plied.

The Oxidation Pond is in no way con-
taminating the under ground water supply,
as these tubewells are situated at a distance
and the quality of water is potable.

As regards the shifting of Oxidation
Ponds, these were constructed as tempo-
rary measure and willbe abandoned as soon
as the Kalyan Puri Pumping Station under
construction by D.W.S. & S.D. Undertaking
is commissioned. The Civil and Electrical &
Mechanical works of the Undertaking are
expected to-be ready by April, 1993, its
commissioning ‘will depend upon supply of
power by DESU for which matter is being

persued.
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477. SHRI AJOY MUKHOPADHYA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the demand and supply position of
L.P.G. cylinders, State-wise details thereof;
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(b) tlhe steps being taken to improve the
supply ?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). The demand of exist-

ing domestic LPG customers in the country
is being met by and large in full. Prompt

action is taken whenever there is an occa-
sional shortage. A statement of LPG sales

and during 1991-92 is enclosed.
STATEMENT
LPG sales 1991-92
States In' MT (Provisional)
Andhra Pradesh 180733
Arunachal Pradesh 1766
Assam 40505
Bihar 68519
Goa 13569
Gujarat 205517
Haryana 72849
Himachal Pradesh 12136
Jammu & Kashmir 20331
Karnataka 118677
Kerala 65106
Madhya Pradesh - 124310
Maharasthra .. . 448525
‘Manipur 4737
' Meghalaya 3375
Mizoram 2198‘ A
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LPG sales 1991-92

States in MT (Provisional)
Nagaland 2589
Orissa 22194
Punjab . 102684
Rajasthan 87264
Sikkim 837
Tamilnadu 214613
Tripura 28897
Uttar Pradesh 276895
West Bengal 131288
UNION TERRITORIES

Andaman & Nicobar 457
Chandigarh 14664
Dadra & Nagar Haveli 363
Delhi. 218608
ngan 501
Lakshadweep .
Pondicherry 4153

Allocation of G;s for Power Gen- any power pio]ect in Madhya Pradesh;
eration

478. KUMARI PUSHPADEVEISINGH:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

{(a) whether there is no gas linkage for

(b) if so, the steps taken to allocate gas
for the proposed gas power projects in that

state; and

(c) the details thereat?
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THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to {c). In views of the commit-
ments already made within the availability of
gas along the HBJ pipeline, no allocation of
gas could be madeforany gas based power
project in Madhya Pradesh.

[Translation]
Jute Crop in Uttar Pradesh

479. SHRI SURENDRA PAL PA-
THAK: Wilithe Minister of AGRICULTURE
be pleased to state:

(a) the steps taken by the Union Gov-
ernment to provide impetus and infrastruc-
ture to grow jute crop in Uttar Pradesh;

(b) whether the Government have any
survey to ascertain the possibilities of grow-
ing jute crop in Uttar Pradesh; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN MINIS-
TRY OF AGRICULTURE (SHRI MULLAP-

PALLY RAMACHANDRAN): (a) Govern-.

ment of India is operating a Centrally Spon-
sored Scheme of Special Jute Development
Programme to increase the production of
jute and improve its quality in important jute
growing states including Uttar Pradesh.
Under the Scheme Central Government
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State Government to pass on the required
technology by way of incentives to the farm-
ers on production and distribution of quality
seeds of high ylelding varieties, supply of
plant protection chemicals and equipments,
demonstrations "of improved technology,
supply of farm implements, excavation of
retting tanks, supply of fungal culture etc.

(b)and (c). The scheme is already being
implemented in potential jute growing areas
of the state.

Plantation of Fruit Bearing Trees

480. DR. LAL BAHADUR RAWAL:
Will the Minister of AGRICULTURE be
pleased 1o state:

(a) the number of fruit bearing trees
planted in Uttar Pradesh during 1989-90,
1990-91 and 1991-92;

(b) the funds earmarked for this pur-
pose and the amount actually sent thereon;
and

(c) the target fixed for the year 1992-
93?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The year-wise fruit bearing trees planted in

provide hundred percent assistance to the  Uttar Pradesh are given as under:
(in lakhs)
1989-90 1990-91 1991-92
93.499 77693 1 &= 69.20

(b) The funds allocated and sent for

the purpose are given as under :-
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| (in lakhs)
- QOutlay Wum speht
1989-90 303.747 306.604
1990-91 345.47 349.27
1991-92 406.27

208.968

(c) Atarget for100.5 lakh plants have
been fixed for 1992-93 within an allocation
of Rs. 531.13 fakh. - )

Tetra-Pack/ Tetra-Brick Machines

481.  SHRIRAM SAGAR: Wil the
Minister of AGRICULTURE be pleased to
state: .

(a) the capacity utilization of Tetra-pack
/Tetra-brick machines purchased from
Sweden in the Years 1990 and 1991;

(b) whether the inquiry conducted
against the iregularities committed in the
purchase of these machines in over; and

(c) if so, the details thereof and the
action against the guilty persons?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI K.C.
LENKA): (a) The capacity utilisation based
on the sale of packaging material of Tetra-
pak/Tetrabrik machines during 1990 and
1991 is 43% and 54% respectively.

(b) There were no irregularities in the

purchase of these machines.

(c) Does not arise, in view of reply at (b)
above. -

[English)
.National Public Library

482.  SHRI RAM VILAS PASWAN:
Wilithe Minister of WELFARE be pleasec to
state: -

* {a) whetherthe Dr. Ambedkar Founda-
tion has decided to establish a National

Public Libraryin Delhiinthe name of Dr. B.R.
Ambedkar;

(b) whether any land has been made
available for this purpose;

(c) if so, the location thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) Yes, Sir.

(b) to (d). It has been informed by the
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Ministry of Urban Development that they
have identified envelope No. 5 in the Institu-
tional Complex between Dr. Rajinder Prasad
Road and Raisira Road having an area of
20,160 sq. ft. for allotment for the construc-
tion of Dr. B.R. Ambedkar National Public

Library.

However, during discussion in the Fifth
Meeting of the Standing Commiittee for the
Centenary Celebrations of Dr. B.R.Ambedkar
held on 8.9.92 members demanded allot-
ment of a plot of land lying vacant opposit
National Museum of Janpath which is meant
for putting up National Library. Minister ot
Urban Development agreedto examine and
allot the same at an early date.

[Translation)
Rice Mills in Uttar Pradesh
483. SHRIARJUN SINGH
YADAV:
SHRIHARI KEWAL PRASAD:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether the Government have any
proposal to set up rice-mills in Uttar
Pradesh during 1992-93; and

(b) if so, the locations thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) No, Sir.

(b) Does not arise.
[English)
Oil Palm Research Institute

484. SHRI JITENDRA NATH DAS:
Will the Minister of AGRICULTURE be
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pleased to state:

(a) whether the Union Government
have received any request for setting up a
Oil Palm Research Institute at Mohitnagarin
the district of Jalpaiguri, West Bengal;

(b) it so, the details thereof; and

(c) the response of the Union Govern-
ment thereto? :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI K.C.
LENKA): (a) Yes Sir.

(b) and (c). A proposal for establish-
ment of NRS for Oil Palm at Mohitnagar in
Jalpaiguri has been received from North
Bengal National Chamber of Commerce &
Industries, Jalpaiguri. Response from the
State Government of West Bengalfor mak-
ing available suitable land and other mini-
mum facility required, is awaited.

[Translation]
Quota of DDA Flats for MPS

485. SHRI RAMCHANDRA VEER-
APPA: Willthe Minister of URBAN DEVEL-
OPMENT be pleased to refer to the reply
givenonMarch 11, 1992to unstarred Ques-
tion No. 2519 and state:

(a) whetherthe information in regard to
quota of D.D.A. flats fixed for MPs and the
number of flats allotted during the last ten
years, Year-wise, has since been collected;

(b) it so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) Yes, Sir.

(b} and (c). According to DDA 3% re-
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served queta in the allocation of SESF flats
was providedin only IV th & Vth Self Financ-
ing Schemes which were launched in 1981

nd 1982 respectively. As per information
available on records no allocation/ allotment
has been made underthe reserved quotafor
MPs during the last 3 years. However, infor-
mation for last 10 year is not available.

No reserved quota was provided for
MPs in the other scheme, viz. Retired Per-
sons Scheme-82, Retired Persons Scheme-
85 and Ambedkar Avas Yojana-1989 for
MIG, LIG and Janta categories and Self
Finance Scheme-VI.

[English]

Pallka Bazar Traders Assoclation
Office

486. SHRIGURUDAS KAMAT: Will
tne Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the New Delhi Municipal
Committee has sealed the office of Palika
Bazar Traders Association ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) Does not arise.

Deficit in Oll Pool Account

487. SHRIVIJAY NAVALPATIL: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether the deficit in the oil pool
account has risen considerably;

(b) if so, the present outstanding duesto
the oil producing and refining companies;

NOVEMBER 26, 1992
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(c)the reasons for hago deficit in the oil
pool account; and

(d)the solution proposedtotide overthe
staggering deficit in the oil pool account?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (d). Due to-non-recovery of
the full cost of production, refining, market-
ing etc. through the prices of petroleum
products increase in the deficit in the oil pool
accounts has taken place. Prices of some
petroleum products have been increased
w.e.f. 16.9.1992 to tide over the deficit.

Recruitment of Women in Border
Security Force

488. DR. RAJAGOPALAN
SRIDHARAN: Will the Minister of
HOME AFFAIS be pleased to state:

(a) whether women are recruited in the
Border Security Force;

(b) if so, the caderes in which they are
recruited and the nature of posting given to
them; and

(c) whetherany specialtraining is given
tothem?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) As per BSF Rule 7, women are
ineligible to be recruited in BSF against

" combatised posts except with the prior ap-

provalfothe Central Government. However,
women are recruited in some other posts in
BSF.

(b) Women have been recruited in the
BSF in the Medical Cadre as Medical Offi-
cers as well as Nurses and para-medical
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staff ingroup ‘C' and D’ posts. Their jobis to
give medicalcovertothe BSF personneland
members of their families. Certain women
employees of erstwhile Armed Bns. have

also been appointed on their Bns. embodi-

ment in the BSF. A few women have also
been recruited in the ministerial caders for
doing ministerial job in BSF offices.

(c) No special training is being givento
the women recruited in the BSF. However, 6
weeks Medical Officers’ basic training/ reo-
rientation and familiarisation courses are
being imparted to the Lady Medical Officers
immediately on their appointment in BSF.
The women recruited as Nurses and para-
medicalstaffin Group ‘C’ are also requiredto
undergo basic training for a limited pre-
scribed period of 6 weeks.

Production and Import of Kerosene
oil

489. SHRI SANDIPAN BHAGWAN
THORAT: Willthe Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the quantity of Kerosene ail pro-
duced and importedinthe country duringthe
last three years and likely to be produced
and imported during the current year;

(b) the steps being taken to produce

AGRAHAYANA 5, 1914 (SAKA)

Written Answers 90
more Kerosene oil in the country; and

(c) the allocation made 1o States and
UnlonTerritories during the last three years,
year-wise?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) The quantity of kerosene oil
produced and imported during the years
1989-90 to 1992-93 are as under:-

- (Figures in (‘000 Toonnes)

Years  Production. Import a

1989-90 5700 2864
1990-91 5471 3367
1991-92 5359 3391
1992-93 2591 '1 473
(hpri-Sep)

(b) By setting up of additionil refining
faculties and expansion of capacity of exist-
ing refineries.

" (c) The information is given in the
Statement enclosed.
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_ Allotment of Petrol Retail Dutlets
490. SHRIMANBENDRA SHAH: Wil

the Minister of PETROLEUM AND NATU-
RAL GAS be pleasad to state the number of

AGRAHAYANAS, 1914 (SAKA)
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cies allotted dunng 1991-92 and t||| date
separately; State-\«use7

THE MINISTEROF PETROLEUMAND
NATURAL GAS (5HRI B. SHANKAR-

petroV/dieset retail outlets and L.P.G. agen- ANAND): The detqils are given below:-
RETTAILOUTLET LP AGENCIES
DEALERSHIPS
" 1991-92 60 82
1992-93 11 60

(till October, 1992)

[Translation)

Expenditure on Development
Works of O1#a- Delhi by DDA

491.  SHAI DHARAM PAL SINGH
MALIK: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) the amount spent on development
works in outer Delhi by Delhi Development
Authority during the last two years ; and

(b) the details of the expenditure incur-
rect the amount likely to be incurred on
maintenance of garden in outer Delhi by
during the current year ? '

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The information is being collected an will be
laid on the Take of the sabha.

DDA Flats Constructed/ Allotted
Category - Wise

492.  SHRI LALIT ORAON: Will the

Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the colony-wise details of the flats
including Janta, LIG MIG, SES (Category-II
and and Category-lll) constructedin various
colonies in Delhi by Delhi Development
Authority during each of the last three
years;

(b)the number of flats out of the dliotted,
colony-wise;

(c) the number of flats reserved for
Scheduled Castes/Scheduled Tribes per-
sons out of then; and

(d) out of the reserved flats the number
of flats allotted?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) The colony-
wise and category-wise details of the Jnata,
LIG MIG, SFS flats constructed in various
colonies in Delhi during the last three years
is as Annexures A1, A2 & A3 respectively, as
reported by DDA.

(b) The number of allotments made under
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three years is teponed by DDA as under -

Category 90-91 ‘ 91 92
Janat 9677 8290 2981
LiG 9361 4447 1553
MIG 2796 776 332
25407 14967 5996
Grand Total :- 46365

Colony-wise details of above allotments
have not been compiled by the DDA.

(c) There is a reservation of flats unto
25%10 SC/ST registrants. According to DDA,
if, however, the rquisite number of appli-
cants of this category are not available, the
flats are to be offered to the persons in non-
reserved categories as per terms & condi-

tions of the New Pattem Rgistration Scheme
1979 and Self Financing Scheme -V (1992)
and SFA-V1(1985).

(d) DDA reports that, 5287 flats were
allotted to SCs/STs. The remaining flash
were allotted to persons in non-reserved
categories.
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Foreign fishing vessels In Indian
Waters

493. SHR! SYED SHAHABUDDIN:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whetherthe Governmentpropose to
review and amend the policy regarding the
operation of foreign fishing vessels in the
Indian waters on charter by indian compa-
nies;

(b) the number of applications for such
charter received during 1991-92 and during
April-September, 1992 separately;

(c) the number of such applications
granted with the name of ht elicence;

(d) whether itis proposed to introduce
joint collaboration between Indian and for-
eign companies for exploitation of the living
resources of the sea in the Indian waters;
and

(e)the number of foreign fishing vessels
apprehendedin the Indian water s duringthe
year 1991-92 while fishing without licence
and the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) to (c). The overall policy regarding the
operation of foreign fishing vessels in Indian
Exclusive Economic Zone as perthe Charter
policy announced in 1989 is under reviews.
No application have, however, been received
for grant of Letters of Intent under Charter
Policy during 1991-92 and during April-
September,1992.

(d) The Government have announ-
nounced a new policy ondeep seafishingin
1991,which involves (i) Leasing, (ii) Test
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Fishing and (iii) Joint Ventures between |
Indian and foreign companies for fiiching,
processing and marketing.As a result of
endeavour

made under this policy ,the Government
have already cleared 24 proposals of Test
Fishing /Leasing / Joint Ventures with an
expectedinvestment of overRs.1200 croires.

(e) 36 foreign fishing vessels were
apprehended and handed over to the police
bythe Coast Guardforlegal action, between
Ist April, 1991 to 31st March, 1992.

Pensions of Bharat Petroleum Corpora-
tion Limited

494, SHRI P.C. THOMAS: will the
Minister of PERTOLEUM AND NATURAL
GAS be pleased to state:

(2) whether the Government have re-
ceived any proposals from Bharat Petro-
leum Corporation Limited recommending
improvements/increase in pensionsto Bharat
PetroleumPensioners who were originally in
the service of Burman-shell and on nationali-
sation were taken over by Bharat Petroleum
Corporation Limited;

(b) if so, the reaction of the Government
thereto?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND) (a) Yes, Sir.

(b) The proposalis underconsideration
of the Government.

Allotment of Flats to Widows
495, SHRIMATI SURYA KANTA
PATIL: Willthe Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a)the number of cases pending in DDA
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regarding allotment of flats to widows under
2 1/2% reservation for them ; and

(b) the steps being taken to clear the
pending cases?

THE MINISER OF STATE | THE MIN-
ISTRY OF URBANDEVELOPEMENT (SHRI
M. ARUNACHALAM)(a) DDA reports that
there is a quota of 21/2% for out of turn
aliotment of DDA flats which includes young
andrecent widows. 579 applications received
from widow are pending with DDA as on
20.11.92.

(b) Subject to the overall ceiling of 2 1/
2% tor out of turn allotments, widcws can be
accommodated depending on seniority of
application and degree of need.

Horticultural Development in
Kerala

496. SHRI THAYIL JOHN ANJA-
LOSE: Will the Minister of AGRICULTURE
be pleased tc state:

(a)whetherthe Government havedrawn
up a plan for development of horticulture in
Kerala;

(b) if so, the details thereof;

(c) the time by which it is likely to be
implemented in the State; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). Anintegrated project for development of
horticulture in Kerala with the assistance
from EEC has been sanctioned recently.
The project will be implemented at as const
of 35.727 milicn ECUs (Rs. 139 crores
approximately, at the present rate of ex-
change). Out of this 76.7% wili be borne by
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the EEC, 21.9% by Government of Kerala
and 1.4% by private founders. The project
which has been launched in the year 1992
will be completed within aperiod of six years.
It is proposed to link market centres and
production areas with processing units
whoever feasible. It will mainly cover horti-
cultural produce like vegetables, mango,
pineapple and banana.

(d) Does not arise.
Ashram Schools

497. KUMARIFRIDA TOPNO: Willthe
Minister of WELFARE be pleased to state:

(a) the number of Kanyashram, se-
bashram and Ashram schools set up in the
scheduled districts of Orissa during each of
the last three years;

(b) whether the Government have aiso
upgraded some of those schools;

(c) whether the Government are aware
of the dilapidated conditions of most of the
school buildings.in Orissa and particularly
Sundargarg District; and

(d) if so, the steps taken to repair those
school buildings?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) to (d). Information is
being collected and will be placed on the
Table of the House.

Exploration of Oil in the Kerala
Coast

498. SHRI A. CHARLES: W ill the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether any exploration has been
conducted to find out oil in the Kerala coast
during the last three years; and
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{(b) it so, the details thereol and the
results of such explorations?

THE MINISTEROF PERTOLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Yes, Sir. ONGC has
acquired 9744 LKM of seismic data in the
last five years. ONGC has also drilled 6
explaratory wells in this basin of which S are
offshore Kerala without any success. Under
contracts in the Third Round of bidding for-
eign companies acquired 12257 LKM of
seismic data in three offshore blocks in the
basin and drilled 3 wells which proved the

dry.

Gas Based Power Plant at Bhander
In Madhya Pradesh

499. SRl SHIVRAJ SINGH
CHAUHAN : Will the MINISTER OF PE-
TROLEUMAND NATURAL GASbe pleased
to state:

(a) whetherthe Union Government have
accorded permission to provide gas from
Hajira-Vijaypur-Jagdishpur gas pipeline for
gasbasedpower plantat Bhanderin Madhya
Pradesh.

(o) if so, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTERCF PETROLEUMAND
NATURAL GAS (SHR! B. SHANKAR-
ANAND) : (a)to (c). No, Sir. Keeping in view
the allocations made withinthe availability of
gas along the HBJ pileling, additional alloca-
tions of gas could not be made.

[Translation)

Contract of Gas reserves to Muitl-
national Companies

500. SHRIMRUTYUNJAYANAYAK:
Will the Miniser of PETROLEUM AND
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NATURAL GAS be pleased to state:

(a) whether the Government have de-
cided to give the contract of gas reserves to
multi-nationalcompanies;

(b) if so, the reasons thereof; and

(c)the detail of the foreign companies to
whom contract of gas reserves have been
awarded?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND) (a)to (c) I order to supplementthe
oil and gas production activities of ONGC/
OlL, the Government of India have invited
offersfordevelopment of medium-sized and
small-sized oiland gas fields from Indianand
foreign companies. The last date for receipt
of bids in 31.3.1993.

[English]
Crime in1.S.B.T. Area

501. SHRICHANDRESHPATEL: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether cases of robbary, theft and
looting of passengers has increased in
1.S.B.T. area of Delhi;

(b) the number of suchcrimesinl.S.B.T.
area reported during 1991 so far and the
details thereof;

(c) the number of cases investigated
and the out-come thereof; and

(d) the action taken to check such
crimes?

THE MINISTER OF STATE IN THE
MINISTRY PARLIAMENTATY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFF A!RS (SHRIM.M.
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JACOB): (a) Yes Sir. There have been 86
cases of theft and one case of robbery in
I.S.B.T. area from 1.1.92 to 13.11.92 as
against no case of robbery and 61 cases of
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theft during the corresponding period last
year.

(b) and {c). The out-come f the cases
reported from 1.1.92 to 13.11.92 as under:-

Crime Head No. of cases No. o No. of * No. of cases

reported cases filed cases pending trial

as untraced pending .
: investigation

Robbery 1 —_ — 1
Looting/
dacoity — — — —
Theft 86 48 26 12

(d) Patrolling inside the I1.S.B.T. has
beenintensified. Allthe passengers are being
regularly advisedto be more watchfulthrough
Public Addresses system. Observers have
alsobeen detailedinside the .S.B.T. to look
out for criminals.

Proposed Changes at India Gate

502. SHRI PAWAN KUMAR BANSAL:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Government have re-
ceived certain objections, views and sug-
gestions from various environment organi-
sations about the proposedchanges at India
Gate, New Delhi; and

?o) if so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Gowt. of India have decided to develop the
area around India Gate as August Kranti
Udyan. While so firm proposals have yet

been finalised for the development of this
area which will include the statue of Ma-
hatma Gandhi, suggestions andrepresenta-
tions have been received from some organi-
sations for this redevelopment.

A Concept Committee under the Chair-
manship of Secretary (UD) has been consti-
tuted to formulate the concept for the devel-
opment of the Udyan as well as the location
of the statue of Mahatma Gandhi Apart from
the representatives of the concerned Minis-
tries, eminent architects have been associ-
ated with this Committee. The suggestions
and representations received fromthe vari-
ous organisations have been taken into
account by the concept Committee.

[Translation]
Spurlous LPG Cylinder ﬁggulators
503. SHRI BRUBHUSHAN SHARAN
SINGH:
SHRI RAJENDRA AG-
NIHOTRI:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
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(a) whether a gang involved in manu-
facturing spurious LPG cylinder regulators
has been unearthed recently in Delhi;

(b)ifso, the number of persons arrested
in this connection;

(c) the number of regulators recovered
from them; and

(d) the action taken by the Government
to check it?

THE MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Yes, Sir. Nine persons
have been arrested in this regard.

(b) 3,835 finished and unfinished spuri-
ous regulators have been recovered.

(d) Steps are being taken by Oil Industry
and the Police to detect such cases.

[English}
Setting up of new Petro Projects

504. SHRIHARISINH CHAVDA:
SHIR SHANKERSINH
VAGHELA:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Gujarat Government
have submitted a proposal to set up new
Petro—Projects during nextfive years in Joint
Venture with Canada and ONGC;

(b) if so, the details thereof; and

(c) if so, the cost of the proposed proj-
ects?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.
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(b) and (c). Do not arise.

Fish Resources

505. SHRIMATIVASUNDHARA RAJE:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the estimated potential of fish re-
sources in the Indian Exclusive Economic
Zone; )

(b) towhich extent it has been exploited
for yielding from EEZ;

(c) the details of different kinds of spe-
cies; and

(d) the details of marine item products
exported to different countries during each
of the last three years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The potential fo fish resources in the Exclu-
sive Economic Zones (EEZ) of India has
been estimated at 3.9 million tonnes, by a
Working Group of Experts constituted by the
Government in 1991.

(b) The estimated fish landing from the
Indian EEZ during 1991-92 was 2.4 million

tonnes.

(c) and (d). A statement is appended

STATEMENT
1. (c) List of Marine tish species
exploited
1. Elasmobranch
2. Clupeoids

(a) OilSardines
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LA

10.
11.
12.
13.
14.

15.

(b) E_ngf_aulide (anéhovias)
Chirocentrus

Harmpodon Neheraus
Catfishes
Saurida spp (lizard fishes)
Eels

Hemirhamphus spp
Exocetus spp (Flizard fishes)
Sphyreenaspp

Mugilidae (Mullets)
Polynemide (Indian Saimon)
Perches

Leiognathus spp

Carangids

(a) Caranxspp
(b) Carangidae

NOVEMBER 26, 1992

16.
17.
18.

19. -

21.
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Lactarius
Sciaendae (Croackers)
Ribbon fishes
Scom bride
(a)Mackerels
(b)Seer fish
(c)Thunnus
Crustaceans
(a)Penaeids prawns
(b)Non-penaeids prawns
(c)Lobsters
(d)Deep sea lobsiers -

Mollucs & Cephlapods

(d) Details of quantities of marine prod-
ucts exported during each of tte last three

years:



158

AGRAHAYANA 5, 1914 (SAKA) Written Answers

157 Written Answers

0csiL 6Lv6EL cvsoLi lejop
1569 1287 129¢ swel Jeylo 9
6294 0094 8902 ie}sqouezsoid 'S
LEv2L 9654 1 8sivl ysij end uezoi4 ‘v
€2552 29991 vv6lLL pinbg uezoiy ‘¢
6Li6p orezy L2 ysyuezoid/ysesd ‘2
05192 G6€29 61845 dwuys uezoi4 ‘|
ww.a& 16-0661 06-6861

SeUUo] aLeW Ul SaueND




159 Written Answers

[Translation)
Welfare Programmes for Tribals in M.P.

506. KUMARI VIMLA VERMA: Will the
Minister of WELFARE be pleased to state:

(a) the welfare works carried out by the
Government for the tribals of Madhya
Pradesh during the last three years and the
amount spent by Union and State Govern-
ments separatesy;

(b) whether any special scheme or
programme has beenformulatedinthe Eighth
Five Year Plan to uplift the standard of living
of the tribals of this areas;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The information is
undercollection and willbe laid onthe Table
of the House.

(b) Yes, Sir.

(c) ltis proposedto introduce the follow-
ing three new schemes in the tribal areas of
the country from the current year:

(i) Vocationaltraining in tribal areas.

(i) Educational complex for tribal girls
in low liberacy pockets.

(i) Grant-in-aid to State Tribal Devel-
opment Cooperative Corporations.

(d) Does not arise.
[English]
Use of Chemical Fertilizers/Pesticides

507. SHRINAWAL KISHORE RAL: Will
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the Minister of AGRICULTURE be pleased
to state:

(a} whether the number of farmers us-
ing chemical fertilizers/pesticides are de-
creasing;

(b) if so, whether the Government pro-
pose to develop non-chemical fertilizers/
pesticides;

(c) if so, the details thereof; and

(d) whether pesticide units propose to
manufacture of neem-based products?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). No, Sir. However, to encourage the use
of non-chemical pesticides a number of
biocides and neem-based pesticides have
been registered for commercial production.
The Government is also encouraging the
use of bio-fertilizers.

(d) Yes, Sir.
[Translation)

Sh mlrig of Central Government Offices
from Southern Bihar

508. SHRI SHIBU SOREN:
SHRI SIMON MARANDI:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether many offices of the Union
Govemment and regional offices of Public
Undertakings are being shiftedto otherplaces
from Southem Bihar on a large scale and
causing acute opposition and discontent-
ment among the people of the region; and

(b) if s0, the names of offices of Union
Govermnment and Public Undertakings that
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have been shifted to other places during the
last two years and the reasons therefor.

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) and (b). As
no such information is maintained by the
Ministry, it will be collected and laid on the
Table of the Sabha.

[English)
Oill Crises

509. SHRI TARIT BARAN TOPDAR:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the country is heading fora
tough period on the oil front;

(b) if so, the details thereof; and

() the steps taken to meet the
situation?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). In view of the ever
increasing demand for petroleum products,
efforts are onto augment exploration, devel-
opment, and production of crude and prod-
ucts. An investment in the oil sector of the
order of Rs. 24,000 crores has been ap-
proved for the 8th plan.

Natural Gas

510. SHRIK.H. MUNIYAPPA:
SHRIMAT!I BASAVARAJES-
WARI:
SHRI V. KRISHNA RAO:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whetherthere is enough natural gas
at Bombay High Seas, Cauvery Basin and
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‘ Godavari Basin;

(b) if so, the details thereof; and

(c) the efforts being made by Govern-
ment to exploit it?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). As on 1.1.92, the
recoverable reserves of natural gas estab-
lished in these basins is 595.34 billion cubic
metres.

(c) The reserves of natural gas are
already under exploitation in these basins.
Further projects to develop a number of oil
and gas fields in these basins are under
implementation. A few blocks are being of-
feredfor exploration/development by private
companies.

[Translation)
LPG Agencies in Maharashtra

511. DR. GUNAVANT RAMBHAU
SARODE: Willthe Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a)the number of LPG agencies allotted
during each of the last three years in Mahar-
ashtra;

(b) whetherthe Government propose to
allot some more gas agencies in Maharash-
tra; and

(c)if so, the locations identified thereot?
THE MINISTEROF PETROLEUMAND

NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)

1990-91 - 11
1991-92 -
1992-93 -
(till Oct., 1992) - 9
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(b) and (c). LPG distributorships are
opened at different places in the country,
including Maharashtra, on the basis of Mar-
ket survey, economic viability, product availa-
bility, etc. under various Marketing Plans.

[English)
LPG Connections

512. SHRIRAMESH CHENNITHALA:
SHRIPALAK. M. MATHEW:
SHRI SURYA NARAYAN
YADAYV:
SHRI HARDHAN ROY:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
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(a) the number of LPG connections.re-
leased during last six months, State-wise;.

(b) the number of persons onthe waiting
list for LPG connections as on October 31,
1992, State-wise; and

(c) the time by which the waiting list is
likely to be cleared?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). A statement is en-
closed.

(c) Depending upon the availability of
product efforts are made to release maxi-
mum possible number of LPG connections
every year. :
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[Translation)

Crop Insurance Scheme

513. SHRI LAKSHMI NARAIN MANI
TRIPATHI: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the type of agricultural land and the
crops included under the Comprehensive
Crop Insurance Scheme; i

(b) whetherthe agricultural land affected
by natural calamities is included under this
scheme;

(c) if not, the reasons therefor;

(d) whether this scheme is applicable to
those lakhs of farmers whose land is irri-
gated by water from the dams;

(e) if not, whetherthey are also likely to
be covered under this scheme,;

(f) if so, by what time; and
(g) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(d). The Comprehensive Crop Insurance
Scheme (CCIS) is an area based and credit
linked scheme applicable to allloanee farm-
ers, who avail of loans from institutional
sources to grow wheat, paddy, millets,
oilseeds and pulses crops. The scheme
provides insurance coverage against all
naturalcalamities. The State Governmentis
freeto notify any areafor coverage underthe
scheme provided the implementing State
Governments/UTs. possess the required
yield data as well as the capability of con-
ducting 16 crop cutting experiments in each
of the - _iified area, for the insured crops. In
the notified area both irrigated and unirri-
gated land is covered.

NOVEMBER 26, 1992

Written Answers 172
(e) to (g). Question does not arise.

[English)
Jharkhandissue

514. SHRIBHBANESHWARPRASAD

MEHTA:

DR. D. VENKATESWARA RAO:

SHRI LOKANATH  CH-
OUDHURY:

SHRIK.V. THANGHABALU:

SHRI SIMON MARANDI:

SHRI SHIBU SOREN:

SHRI K. PRODHANI:

SHRIMATIKESHARBAI SONAJI
KSHIRSAGAR:

SHRIVILAS MUTTEMWAR:

SHRIMATIVASUNDHARARAJE:

Willthe Minister of HOME AFFAIRS be
ple/sed to state:

(a) whether the round of talks witﬁ all
concerned regarding Jharkhand issue has
completed; ’

(b) if so, the unanimous view expressed
by them in this regard;

(c) the final decision arrivedo at; and

(d) the time by which it is likely to be
announced?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (d). Anumber of discussions
were heldwith various political parties, groups
and organisations to ascertaintheir views on
the Jharkhand issue. No unanimous conclu-
sinn emerged from these disci'ssions. The
matter is still under «-nination. Further
discussions nn inis subject with concerr.ed
partiec and organisations may also become
necessary at a later date. No definite time
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frame for final decision can, therefore, be  programme in the country; and

indicated at this stage.

[Translation)

Damage to Crops by Drought

515. SHRI RAM LAKHAN SINCH
YADAV:
SHRIMAHESH KANODIA:
SHRI LALIT ORAON:

Will the Minister of AGRICULTURE be
pleased to state:

(a)the State-wise, details of the value of
crops damaged in the country durtodrought
during the last year:;

(b) the efforts made by the Government
to deal with the drought problem; and

(c) the State-wise, details of the facili-
ties provided to the farmers affected by the
drought during the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). The information is being collected and
will be laid on the Table of the Sabha.

[English)
Oil Exploration in Bihar

517. SHRIMANJAY LAL: Will the Min-
ister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether ONGC has identified cer-
tain areas in Bihar having substantial con-
centration of petroleum products;

(b) 1 so, the details thereof;

(c) whether Government propose to
include these areas in its oil exploration

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.

(b) to (d). Do not arise.
increase in Price of Milk in Dethi

518. SHR1RAM SINGH KASHWAN:
SHRI TARA CHAND KHANDEL -
WAL:
SHRI BALRAJ PASSI:
SHR MUMTAZ ANSARI:

Will the Minister of AGRICULTURE be
pleased to state: :

(a) whether the Government have re-
cently increased the prices of milk of Mother
Dairy and Delhi Milk Scheme in Delhi;

(b) if so, the reasons and justification,
therefor;

(c) whether the public have been af-
fected dur to hike in milk prices; and

(d) it so, whether the Government pro-
pose to bring down the prices of milk and if
not, the reason therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) The selling price of Delhi Milkk
Scheme (DMS) milk has been revised up-
ward w.e.f. 1.9.92 from Rs. 5/-to Rs. 7/- per
litre and from Rs. 4.40/- to Rs. 6/- per litre of
toned and double toned milk respectively.
The Mother Dairy has switched over to
marketing of toned milk through Bulk Vend-
ing System in place of Double Toned Milk
and fixed its price at Rs. 8/- per litre from
1.10.92. Mother Dairy has reducedthe price
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of Full Cream Milk from Rs. 11/- to Rs. 10/-
per litre.

(b) The revision in price has been nces-
sitated due to increase in the overheads
including transportation cost as a result of
hike in the cost of petroleum products and
general rise in the price index.

(c) and (d). Whereas the Mother Dairy,
acommercial unit has tixed the sale price of
its milk keeping in view the cost of production
to maintain viability, DMS milk is subsidised
to the extent of difference between the cost
of production which is more than the selling
price. There is, therefore, no proposal at
presentto bring down the sale prices of milk.

Creation of Uttranchal State

519. MAJ. GEN. (RETD.) BHUWAN
CHANDRAKHANDURI:
SHRIJEEWAN SHARMA:

Willthe Minister of HOME AFFAIRS be
pleasedto referto the reply given to Starred
Question No. 28 on July 9, 1992 and state;

(a) whetherthe Union Government have
completed its examinztion of the proposal
and the details justification sent by the
Govemment of Uttar Pradesh with regard to
creation of Uttranachal State; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) The matter is under examina-
tion.

(b) Does not arise.
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Reserves ofbll and Natural Gas in
Gujarat

520.DR. K.D. JESWANI: Wilithe Minis-
ter of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the progress made so far in explora-
tion and exploitation of Oil and Natural Gas
reserves in Gujarat; and

(b) the estimated extent and location of
the resources in Gujarat?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)and (b). Ason 1.1.92 the recov-
erable raeserves of oil (including condensate)
and gas established in Gujarat was 265.02
million tonnes and 119.63 billion cubic me-
ters respectively. Explorationis continuing in
Cambay, Kutch and Saurashtra areas of
Gujarat and 110 exploratory wells are ex-
pectedtobe drilledin 1992-93 and 1993-94
in these areas.

Laying of L.P.G. Pipeline in Delhi

521. SHRIMATI CHANDRA PRABHA
URS: Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Gas Authority of India
plans to lay L.P.G. pipeline in Delhifor sup-
ply to consumers;

(b) if so, the number of houses to be

covered; -

(c)the places likely tobe covered by gas
pipeline; and

(d) the amount proposed to be spent on
the above project?



177 Written Answers

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.

(b) to (d). Do not arise.
[Translation)
Ram-Janma Bhoomi-Babri Masjid Issue

522. SHR RAJESH KUMAR:

PROF. MALINI BHATTACHAR-
AYA:

SHRI SIMON MARAND!:

SHRIMATIBHAVNA CHIKHLIA:

SHRIP.M.L. SAYEED:

SHRI AJOY MUKHOPADHYAY:

PROF. ASHOK ANANDRAO
DESHMUKH:

SHIRMATI SHEELA GAUTAM:

SHRI SUDARSAN
RAYCHAUDHURI:

SHICHITTABASU:

SHRI BIR SINGH MAHATO:

DR.Y.S. RAJASEKHAR REDDY:

SHRICHANDRESH PATEL:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the progress made so far to resolve
the RamJanma Bhoomi-BabriMasjidissue;
and

(b) the further steps proposed to be
taken by the Government o find out a solu-
tion to this disputes?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HHOME AFFAIRS (SHRI M.M.
JACOB): (a) and (b). A statement is laid on
the Table of the House.

STATEMENT

Following the statement of the Prime
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Minister in Parliament on 27th July, 1992, a
series of consultations were held with a
broad cross-section of parties. Suggestion
were also invited from the public. The Prime
Minister also wrote to the leaders of Political
parties requesting their co-operation in the
process of negotiations. The first meeting
between the Vishwa Hindu Parishad and All
India Babri Masjid Action Committee was
helid on 3 October, 1992, the second meet-
ing was held on 16 October, 1992 and the
third meeting was held on 8 November,
1992. However, in the meanwhile a unilat-
eral announcement had been made for the
resumption of Kar Sewa on 6 December,
1992. This announcement resulted in dis-
ruption of the direct talks between the two
sides and after the third meeting, it was not
possible to resume direct talks.

2. A meeting of the National Integration
Council was heldon 23 November, 1992
in which the Council, inter-alia re-
solved, “after considerint all aspects of
the Babri Masjid - Ram Janma Bhoomi
dispute and the report of the Govern-
ment, the Council extends its shole-
hearted support and co-operation in
whatever step the Prime Minister con-
siders essential in upholding the Consti-
tution and the rule of law, and in imple-
menting the Court's orders”.

3. Inthe Contempt Petitions pending be-
fore the Supreme Court, the Honour-
able Court directed that the Union
Governmentshould indicate its standin
the matter so thatthe Honourable Court
may haveits assistance in making such
an order as would ensure enforcement
of the earlier orders of the Honourable
Court. Accordingly, on 23 November,
1992, the Solicitor General, interalia,
made the following submissions before
the Honourabie Court.

(a) In view of the wide ramificatior{s of the
Ram Janma Bhoomi-Babri Masjid
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issue, the Government of India is
preparedto give tothe State Govern-
ment whateverassistance is required
in furtherance of the directions of the
Honourable Court; and

(b) The Government of India also assured
the Honourable Court that the Gov-
ernment will take such action as may
be directed by the Honourable Court
to secure the enforcement of its or-
der.

The matteris underconsideration ofthe
Supreme Courtandis, therefore, subju-
dice.

[English)
Functionings of Sewer

523. SHRIB.L. SHARMA PREM:
SHRI PHOOL CHAND VERMA:

Will the Minister of UBAN DEVELOP-
MENT be pleased to referto the reply given
on August 6, 1992 to Unstarred Question
No. 4551 and state:

(a) whether the sewer lines in Sunder-
shan Park, Moti Nagar have since started
functioning;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the steps taken to stan sewer in
Sudershan Park, during November, 19927

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) to (d). Delhi Water Supply and
Seweage Undertaking have intiatedthat the
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work of commissioning swerage system
envisages:-

(i) Laying of sewer line.

(i) Completionof CivilandElectrical &
Mechanical Works of Pumping
Station and;

(iii) ' Completion of pumping main upto
the out all sewer.

All the Civil and E&M works have been
completed and DESU connectionis expected
during November. The astem is likely to be
commissioned soon.

Maharashtra-Karnataka Border Dispute

524. SHRIANNA JOSH!: Willthe Minis-
ter of HOME AFFAIRS be pleased to state:

(a) whether a delegation led by Chief
Minister of Maharashtra met the Prime Min-
ister recently and discussed the Maharash-
tra-Karnataka border dispute;

(b) if so, the outcome thereof; and

(c) howthe Union Government propose
to resolve this issue at the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a)to (c¢). The Prime Minister heard
the grievances putforth by the deputation ot
leaders from Maharashtra and the border
areas. No specific assurance was given to
the delegation. The Central Government is
of the view that the issue has to be resoived
essentially by the two State Governments by
mutual discussions. Towards this end, the
Central Government will extend all possible
assistaince.
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Allotment of Petrol/Diesel Retail outlets
and LPG Agencies

525. PROF. MALINI BHATTACHAR-
AYA:
SHRIHANNAN MOLLAH:
SHRISANAT KUMAR MANDAL:
SHRI R. SURENDER REDDY:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government are con-
sidering to divest the Petroleum Ministry of
‘the power to allot petrol pumps and gas
agencies and such allotments are likelytobe
made by the public sector oil companies;

(b) i so, the rationale behind this move;

(c) whetherthe Government have taken
into consideration the malpractices which
are likely to entail as aresult of the proposed
move; and

(d) if so, the reaction thereto?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) to (d). There is no such pro-
posal with the Governrnent.

Farm Controls

526. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Commission for Agricul-
tural Costs and Prices (CACP) have recom-
mended dismantling of farm controls;

(b) it so, the details thereof; and

(c) the Government's policy on the
continuance of farm controls?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). In view of the changes in the macro-
economicpolicy environmentrelatingtotrade
and industry, and its consequences on the
agricultural sector, the CACP has recom-
mended removal of some of the restrictions
in a phased manner. The Government Is
taking appropriate action in this regard.

Private Investment In the area of
Bottling Distribution of LPG

§27. SHRI PALA K.M. MATHEW: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the measures taken by the Govem-
ment to improve the supply position of
domesticL.P.G.

(b) whetherthe Government propose to
consider the private investment in the areas
of L.P.G. bottling and distribution; and

(c) it so, the details thersof?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Plans have been drawn to
increase LPG availability in the country by
commissioning new sources, and through
imports.

(b) and (c). No such decision has been
taken by Government.

Demonstration near Pak High Commis-
slon Office in Delhl

528. SHRI K.V. THANGKABALU: Will
the Minister of HOME AFFAIRS be pleased

" to state:

(a) whetherrecently a peaceful demon-
stration was organised near Pakistan High
Commission in Delhi to protest against the
alleged interference of Pakistan in the inter-
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nal affairs of the country during which many
people were lathicharged andteargas shells
used by the police on the participants; and

(b) if so, the steps taken by the Govern-
ment to see that such incidents do not recur
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) and (b). Two demonstrations
were held in front of Pakistan High Commis-
sion Otfice on 2.9.92 and 28.10.92. No per-
mission was granted by the Administration
to the organisers for the demonstrations.
These demonstrations were not peaceful.
Some of the demonstrators pelted stones on
the police, damaged DTCbuses andbroken
the police cordons and reached third barri-
cade despite repeated warnings. The dem-
onstrators were stopped by the police when
they brcke the third barricade and started
rushing towards the Pakistan High Commis-
sion. For dispersing the crowd, water can-
ons were sued and when they proved to be
ineffective, the police fired 19teargas shells
todisperse them. During these incidents, 11
police personnel were injured. Two criminal
cases have been registered u/s 147/148/
186/323/332/353/427IPCand 147/148/188/
323/186/332/353/427 IPC at P.S. Cha-
nakyapuri, New Delhi.

[Translation}
Acquisition of Tribal Land

+529. SHRI BRISHIN PATEL: Will the
Minister of WELFARE be pleased to state:

(a) whether State Governments are
acquiring tribal land ir. the country in violation
of laws at present; and

(b) if so, the steps being taken by the
Union Government to prevent acquisition of
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traibal land and to ensure their proper devel-
opment?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b). information
is being collected from the concerned State
Governments/ UT Administrations and will
be laid on the Table of the House as soon as
received.

[English}
Pak Abetment to terrorism in india

530. SHRIGEORGE FERNANDES:
PROF. PREM DHUMAL:
SHRIMANORANJAN BHAKTA:
SHRIGURUDAS KAMAT:

SHRI GIRDHARILAL BHAR-
GAVA:

SHRI RUPCHAND MURMU:

DR. KRUPASINDHU BHOIL:

KUMARI FRIDA TOPNO:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whetherGovernment’s attention has
been drawn to the press reports regarding
sending of more trained militants and arms
into Punjab and Kashmir Valley by Pakistan;

(b) if so, the details in this regard; and

(c) the steps taken by the Government
to make the security arrangements along the
international border and line of Actual Con-
trol including the provision of security belt?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) and (b). Government is aware
that Pakistan is trying to send more trained
militants and arms and ammunition into
Punjab and Kashmir.
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(c) To check the Infiltration of terrorists
into India, appropriate steps have been duly
initiated.

Bhanu Pratap Singh Committee on
Agricultural Policles

531. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of
AGRICULTURE be pleased to state:

(a) the date on which Bhanu Pratap
Singh Committee on Agricultural Policies
and programmes was constituted;

(b) whetherthe Committee has submit-
ted its report to the Government; and

(c)if so, the details of recommendations
accepted by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). An Advisory Commiittee to go into
issues related to declaring agriculture as
industry was constituted on 6th Feb., 1990
underthe Chairmanship of ShriBhanu Pratap
Singh. The Committiee submitted its report
on 30th July, 1990.

(c) The Gowvt. agrees with the views of
the Committee regarding higher priority for
agricultural sectorto tap unrealised potential
of the sector, providing facilities and other
incentives to agriculture as an industry, for-
mulation of new agricultural policy, etc.

Issue of Amms Licences in Delhl
532. SHRIVILASRAONAGNATHRAO
GUNDEWAR:
SHRI GAYA PRASAD KOR!:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the criteria laid down for issue of
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arms licences to people in Delhl for self-.
protection;

(b) the number of applications received
for issue of arms liesaces in Dethiduring the
first six months of the current year;

(c) the number of parsons whose appli-
cations have been accepted; and

(d) the number of persons whose appli-
cations have been rejected alongwith the
reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) The applicant should be a
resident of U.T. Delhi; not less than 21 years
of age; having good moral character and
physically capable of handling the fire arms.
His needs for the arms licences should be
genuine.

(b) 4417,
(c) 2210.

(d) The applications of 2207 persons
have been rejected as on enquiry made by
the local police, either their need was not
found genuine or the applicant was found
involved in criminal cases.

(Translation]

Grants to Local Bodies for Sanitation
Facllities

533. SHRIMATI SUMITRA MAHAJAN:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether any grant-in-aid is being
given by the Union Government to local
bodies for improvement of sanitation facill-
ties in cities; and
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(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Grant-in-aid is being given by the Union
Government under tre follov ing schemes:-

(i) Low Cost Sanitation for the Libera-
tion of Scavengers Central subsidy
and loans from HUDCO are pro-
vided to the urban local bodies for
the conversion of dry latrines and
construction of low cost water seal
pour flush latrines in small and
mediumtowns with the objective of
eliminating manual scavenging to

“the maximum possible extent dur-
ing the Vllith Five Year Plan, sub-
jectto availability of funds. Atotal of
Rs. 123.97 crores of subsidy has
been sanctioned by HUDCO in
respect of the scheme submitted
by the State Governments.

(i)  Ganga Action Plan - Almost all the
schemes under implementation in
the States of Uttar Pradesh, Bihar
and West Bengal are related to
improvement of sanitationfacilities

~ with emphasis on cleaning the
- Ganga. A total of Rs. 300 crores
has been released by the Ganga
Project Directorate to the imple-
mending agencies in these States.

Demand of Milk
534. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whetherthe Union Government have
formulated any schemetoincrease the supply
of milk in the country;

(b) if so, the details thereof;
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(c) whether the scheme has been circu-
lated to States; and

(d) if so, the response of the State
Governmentsthereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) to (c). The State Governments
have been requested to formulate ascheme
on “Integrated Dairy Development in Non-
Operation Flood, Hilly and Backward Areas”
forincreasing milk production, procurement,
processing and marketing of milk.

(d) Project proposals have been re-
ceived from the State Governments of
Manipur, Arunachal Pradesh, Assam,
Mizoram, Tripura, Nagaland, Gujarat, Orissa,
Kerala and Sikkim.

[English)

Decision to Decontrol the Petroleum
Sector

535. SHRIV. SREENIVASA PRASAD:
SHRI M.V. CHANDRASHEKRA
MURTHY:
SHRISHRAVANKUMARPATEL.
SHRIBAPU HARI CHAURE:
SHRIR. SURENDER REDDY:
SHRIDHARMABHIKSHAM:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased 1o state:

(a) whether the Government have de-
cided to decontrol the petroleum sector;

(b) if so, the reasons therefor,;
(c) whether several international oil
companies have now started operating in

India;

(d; if s0, the details thereof and to what
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extent the increase in prices of petroleum
products would be checked as a result
thereof; and

(e) what would be the status of the
indigenous oil companias?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). With aviewtoincrease
production, the Gowt. of India have intro-
duced liberalised policies in the petroleum
sectgy.

(c) No Sir.
(d) and (e). Do not arise.
Grain Banks in Orissa

536. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whetherthe Governmentpropose 10
open grain banks in the drought affected
districts of Orissa;

(b) if so, the number of grain banks
proposed to be set up in Koraput, Naba-
rangpur, Malkangiri and Rayapatta districts
of Orissa;

(c) whether UNICEF is giving assis-
tance to grain banks; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(d). The information is being collected and
will be laid on the Sabha.

Visit of Minister to U.K.

537.SHRISHRAVAN KUMAR PATEL:
Will the Minister of HOME AFFAIRS be
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pleased to state:

(a) whether during his recent visittothe
UK, negotiations were held about the steps
to be taken to contain and prevent interna-
tional terrorism; in the context of Pakistani
involvement in terrorists activities in Kashmir
and Punjab and the activities of UK based
terrorists, financing and engineering terror-
ism in India;

(b) if so, the precise nature and details
of the talks and the outcome thereof; and

(c) the follow up action taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR! M.M.
JACOB): (a) and (b). Negotiations were held
and an Extradition treaty and Confiscation
Agreement was signed withthe Government
of U.K. The Extradition treaty provides for
the extradition of certain categories of of-
fenders who commit crimes punishable with
a minimum of one year imprisonment. The
Confiscation Agreement is concerning the
investigation and prosecution of crime and
the tracing, restraint and confiscation of the
proceeds and instruments of crime and
Terrorist Funds.

(c) Enabling legislation in this regard is
under process.

Year Plan

538. SHRIMATIDIPIK H. TOPIWALA:
SHRIBALRAJ PASSI:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total investment proposed to be
made for augmenting the production of LPG
during the Eighth Five Year Plan;
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(b) the percentage of private investment
therein; and

(c) the extent to which the LPG require-.

mentinthe country is being met fromindige-
nous production and the details thereof by
the end of the Eighth Five Year Plan?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). A provision of approxi-
mately Rs. 205.06 crores has been made
during the 8th Plan for production of LPG
from fractionation units, apart from produc-
tion from refineries to be expand, all the
public sector. As against the total demand
projections of 4397 TMT of LPG by the end
of Five Year Plan, the indjgenous availability
is expected to be about 3818 TMTs.

[Translation)

Privatisation of Construction work of
Flats in Delhli

539. SHRIMUMTAZ ANSARI:

SHRI GURUDAS KAMAT:

DR.Y.S.RAJASEKHAR REDDY:

SHRIGAYA PRASAD KORI:

SHIR SHIVLAL NAGGIBHAI
VEKARAA:

SHRIMATI SURYA KANTA PA-
TIL:

SHRIJEEWAN SHARMA:

SHRI RAMASHRAY PRASAD
SINGH:

SHRI YASHWANTRAO PATIL:

Wiilthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whetherthe Government propose to
. hand overthe constructionwork of DDAflats
in Delhi to the private sector;

(b) if so, the details thereof and the
reasons therefor; and
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(c) the measures being taken to check
the quality of construction and prices of the
flats?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) No specific
scheme regarding association of private
builders in house construction activities in
Delhi has so far been approved by the
Government.

(b) and (c).Question do not arise.
Vehicle Thieves in Delhi

540. SHRI RAJENDRA AGNIHOTRI:
SHRI BRWBHUSHAN SHARAN
SINGH:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether a gang of vehicle thieves
has been unearthed in Delhi recently;

(b) the number of persons arrested in
this regard;

(c)the number of vehicles recovered on
the clues provided by the accused; and

(d) the effective steps taken by the
Government to check theft of vehicles?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Yes, Sir. During the period from
1.1.92 to 19.11.92, 18 gangs of vehicle
thieves were apprehended by Delhi Police.

(b) 54. -

(c) 103.
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(d) Thefollowing steps have been taken
to check theft of vehicles:-

(i) Foot/Mobile patrolling has been in-
tensified.

(i) Trapsarebeing laidby Anti-Autothefts
squad and local Police in effected
areas.

(i) Action u/s 66 Delhi Police Act has
been stepped up.

(iv) A close watch is being maintained
over the activities of M.V. thieves.

(v) the public is being educated through
media campaigns to get vehicles
etched, install safety devices, to curb
these thefts.

(vi) Pickets have been directed to check
all vehicles carefully.

Agricultural Growth Rate

541. SHRISUKDEO PASWAN:
SHRI NITISH KUMAR:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is. widespread differ-
ence inthe agriculturalgrowth rate in various
States of the country;

(b) if so, the annual agriculrual growth
rate during the last three years in Punjab,
Haryana, Uttar Pradesh, Bihar, Bengal,
Andrha Pradesh, Gujrat, Karnataka and
Orissa;

(c) whether the Agricultural Scientists
working under the Wheat Improvement
Project of India Council of Agricultural Re-
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search have expressed the view that the
present agricultraul growth rate of the coun-
try can be raised rapidly; and

(d)the steps taken/proposedtobe taken
to increase the agricultural growth rate?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Rate of agricultural growth in various States
of the country would always be varying
because of differences in the agro-climatic
conditions, soil fertility, infrastructure devel-
opment, and socio - economic conditions.

(b) Three years is a very short period to
indicate differences in growth rates of the
various States as much would depend upon
the behaviour of rainfall and whetherin vari-
ous States. However average annualgrowth
rates of production of major crops during the
last 3 years, i.e. 1989-90 to 1991-92 with
1988-89 as base, worked outforthese States,
is given in Annexure.

U(c) It is the general feeling among Agri-
cultural Scientists thatthere stillexistsagap ™
between the demonstrated potential of the
existing improvedtechnologies andthe yield
realised in the field in various regions of the
country, particularly in the low productivity
States and if this gap is bridged, the growth
rate in wheat production can be further
improved for those region.

(d) The steps being taken to increase
the agricultural growth rate include adequate
and efficient delivery systems for the inputs
including high yielding variety seeds, credit,
puwer etc., effiecient extension support to
transferthe availabletechnology tothe farm-
ers along with a good price and market

support.



196

Written Answers

NOVEMBER 26, 1992

195  Written Answers

G

€6+ vo+ - St vt essliQ
€9+ R - L'2+ L6+ 6G+ eyejeusey
ve6+ - €G- l'ec- 6¢cl- eselno
viL+ SoL+ L'vE+ 6¢+ g¢- ysapelid eiypuy
€6 zelL+ - ov~ e+ lebueg 1sem
€6 - el - Sl 9'v- Jeuly
oL+ - - Vo~ 0000 + ysepeid selin
c'il - c8lL+ o¢ct b eueliey
€6+ - LS+ z'9e+ 6v+ qelund
9 S 14 € c i
eaebng elseyy ¥ einy uoion $pess |10 sureibpooy se)els
(1va2 184)

oseg Se 69-9961 YIM 26-1661 01 0-6861 “"0'1 sieef eeuy) eyl burnp sdoip iofepy jo uononpoud jo sejes yimosb fenuue ebeseay

ANIWILVLS



197 Written Answers
[English]

Exploration of Oil in Lakshadweep

542. SHRI P.M. SAYEED: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased fo state:

(a) whether any geological survey has
been conducted with a view to explore oil
and Natural Gas in Union Territory of La-
kshadweep sea;

(b) if so, the details thereof;

(c) whether there is any proposal to
conduct a survey in Lakshadweep for oil
exploration; and

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (d). Yes, Sir. the details are
as under:-

(i) Seismic refraction measurement
(1960).

(ii) a geological expedition to carryout
preliminary geological study of the
Laskhadweep Islands (1978);

(i) reconnoiter seismic survey (1978)to
1981);

(iv) a reappraisal of hydrocarbon pros-
pects of Kerala-Lakshadweep basin
(1983); and

(v) further aquisition of regional seismic
data (1987-88).

Attack on Microwave Station in J&K
543. SHRI B}-\PU HAR!I CHAURE: Will

the Minister of HOME AFFAIRS be pleased
to state:
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(a) whether Kashmir militants captured
and damaged microwave station at Banihal
on October 10, 1992 night snapping all tele-
communication links between Kashmir and
rest of the world;

(b) if so, the details in this regard; and

(c) the action taken by the Government
to check the recurrence of such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). On the night of October
10, 1992 militants disrupted the communica-
tion link by setting fire to the Microwave
Station at Banihal. The guards on duty were
also abducted but released later on.

The Telecommunication link has since
been restored by using alternative micro-
wave and satellite link, Repair to the Micro-
wave Siation at Banihal are underway.

The Security position habeen reviewed
and arrangements for protection of vital in-
stallations in the State have beentightened.

Licences for off-taking High-Octane
Petroleum

544. SHRI BHUPINDER SINGH
HOODA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the names of individuals/firms who
have been issued licences for off-taking high-
octane petroleum for use in car rallies, etc.
during 1991-92 and 1992-93; and

(b) the quantum of fuel releasedineach
case during the period?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). No licence is required
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for the use of High Octane petrol for cars.

[Translation]
Bottling and Distribution by Soft Drinks

545. DR. P.R. GANGWAR: Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) the details of foreign companies
“which have sought permission from the
Govemment for bottling and distribution of

" soft drinks in India;

(b) the details of the companies which
have been granted permission and progress
made so far In this regard; and

(c) the terms and conditions thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHIRGIRIDHARGOMANGO):
(a) to (c). No foreign company has sought
permission for bottling and distribution of
soft drinks in India.

(English]
Pepsl Foods Private Limited
546. SHRIRUPCHAND PAL:
SHRI HARI KISHORE
SINGH:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

v (a) whether M/s. Pepsi Foods Private
Limited has violated export norm undertak-
ings In regard to its products;
(b) i so, the details thereof; and

(c) the remedial measures taken by the
Govemment in this regard?

NOVEMBER 28, 1992
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THE MINISTER OF STATE IN THE
MINISTY OF FOOD PROCESSING INDUS-
TRIES (SHRI GIRIDHAR GOMANQGO): (a)
to (). The issue of violation of export norms
by M/s. Pepsi Foods Limited in terms of the
Foreign Coliaboration Approvalletter of
Intent with regard to export obligations is
under examination by the competent author-
ity in the office of the Chief Controlier ot
Imports and Exports, Ministry of Commerce.
Remedial measuses will accordingly be taken
on receipt of their advice. /

[Translation]

Land acquired for Rajiv Gandhi Monu-
ment

' 547. SHRICHINMAYANAND SWAMI:
Willthe Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether ten acres of lend of ma-
hatma Gandhi's Samadhi at Rajghat has
been acquired for errecting the Rajiv Gandhi
Monument;

(b) if s0, whether prior permission has
been taken from the consemed authorities;
g .

(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEV
(SHRI M. ARUNACHALAM): (a) No, Sk.

(b) and (c). Do not arise.

" Oll and Natural Gas Commission
- 548. SHRI BARE LAL JATAV: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whetherthe Government propose to
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review the oll policy and if so, the detalils
thereof; -

(b) whether the Government have re-
celved the report of the Committee consti-
tuted to restructure Oil and Natural Gas
Commission; and ’

(c) ¥ so, the details thereof?

- THEMINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). The report of the Com-
mittee to examine all aspects of ONGC's
existing organisational structure andthe need
for its restructuring constituted under the
Chairmanship of Shri P.K. Kaui has been
received and is under examination of the
Government.

Persons arrested for Esplonage

549. SHRIK. D. SULTANPURI: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of persons arrested
during the last six month on the charge of
indulging in espionage activities; and

(b) the reasons for their indulging in
espeionage activities and the details in the
regard?
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Written Answers 202

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) and (b). It will not be in public
interest to disclose the details on the floor of
the House.

[English)

Emergency Colls to attend LPG com-
plaints

550. SHRIMATI KRISHNENDRA
KAUR (DEEPA):
SHIR MAHESH KANODIA:

Wili the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details- of those cities where
emergency cell to attend LKPG complaints
has been set up;

(b) whether Government propose to set
up such more cells; and

(c) it se, the name of the places?
THE MINISTEROF PETROLEUMAND

NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)to (c). A statement is enclosed.

STAYEMENT
Existing Proposed
1. Agrat. Akols
2. Ahmedabad 2. Anand
3. Ahmednagar 3. Bhadurgharh
4.  Ajmer 4. Bharuch
5. Aligarh 5. Bhatinda
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Existing Proposed

6. Allahabad 6. Bicholim

7. Ambala 7. Bombay

8. Amravati 8. Chandigarh
9. Aurangabad 9. Chuiplun
10.” Ballabgarh 10. Curchorem
11. Ballery 11. Dungarpur
12. Bangalbre 12. Erode

13. Bareilly 13. Etah

14. Baroda 14. Faridabad
15. Belgaum 15. Farukhabad
16. Bhavnagar 16. . Goa

17.  Bhillai 17. Hardwar
18. Bhopal 18. Himmatnagar
19. Bhubaneshwar 19. Hoshiarpur
20. Bikaner 20. Jagraon
21. Bokaro 21. Jamnagar
22. Bombay 22. Kamptee
23. Calcutta 23. Kashipur
24. Calicut 24. Kasrgod
25. Chandigarh 25. Kavali

26. Coimbatore 26. Khandwa
27. Cuttack 27. Khargpur
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Existing Proposed
28. Dehradun 28. Kothagudem

29. Delhi29. Malegaon

30. Dharward 30. Mangalgiri
31. Durgapur 31. Manipal
32. Ernakulam 32. Mathura
33. Faizabad 33. Mohali
34. Firozabad 34. Nadiad
35. Gaya3s. Nasik

36. Ghaziabad 36. Panipat
37.  Gorakhpur 37. Raebareily
38. Gulbarga 38. Raipur
39. Guntur 39. ARatnagiri
40. Gurgaon 40. Rishikesh
41. Guwahati 41. Rourkee
42.  Gwalior 42. Sambalpur
43. Hissar 43. Shimla
44, Howrah 44. Shyambazar
45.  Hubli4s. Siliguri

46. Hyderabad 46. Srikakulam
47. Indore 47. Srinagar
48.  Jabalpur 48. Sriratl'npur
49.  Jaipur 49. Sultanpur
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Existing Proposed

5§0. Jalandhar 50. Tirupati

51.  Jammu 51. Tuticorin

§2. Jamshedpur §2. Vashi

§3. Jahansi §3. Vellore

54. Joﬁhpur 54. Vidisha

5§5. Kakinada 5§5. Yamuna Nagar

56. Kanpur

57. Kamal

58. Kharda

59. Kolhapur

60. Kota

61. Kumool

62. Lucknow

63. Ludhiana

64. Madras

65. Madurai

66. Mangalore

67. Meernut

68. Murac_iabad

69. Muzaffarnagar

70. Mysore

71.  Nagpur
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Existing Proposed

72. Nellore

73.  Panchkula

74. Panjim

75. Patiala

76. Patna

77. Pondicherry

78: Pune

79. Rajkot

80. Rajmundry

81. Ranchi

82. Ratlam

83. Rohtak

84. Rourkela

85. Selam

86. Shahjahanpur

87. Shahranpur

88. Shimoga

89. Sholapur

90. Sonepat

91.  Surat .

92. Treichy

93. Trivandrum
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Existing Proposed
94.  Udaipur
95.  Ujjain

96. Varanasi
97. Vijayawada

98. Visakhapatnam

99. Warangal
Crop Insurance Scheme ment is in the process of finalising the new
Pilot Scheme.
551. SHRI ASHOK ANANDRAO
DESHMUKH: Appearance of Accused in the Court
SHRI SHIBU SOREN:
SHRI KODIKKUNIL 552. SHRIMATISUSEELAGOPALAN:
SURESH: SHRIGURUDAS KAMAT:

Will the Minister of AGRICULTURE be
pleasedtoreferto reply givento SQ. Dy. No.
136 on 16th July, 1992 and state:

(a) whether the Government have to
finalised the new Crop Insurance Scheme;

(b)if so,the salient features thereof; and

(c) the time by which it is likely to be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). it has been decided that while the exist-
ing Comprehensive Crop Insurance Scheme
(CCIS) may continua, a pilot scheme charg-
ing actuarial rates of premia, covering all
farmers and all crops against all risks, may
be implementedin one district of every state,
preferably at low unit areas. The Govern-

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether it has come to the notice of
the Government that many of the cultprits
sentenced to higher higher punishments by
Higher Courts in appeal cases are escaping
punishment without being taken into prison
since it is not compulsory for the accused to
appear in the court when the verdict is pro-
nounced,

(b) if so, whether the Government pro-
pose to consider the question of amending
the law for making it obligatory for the ac-
cused to be present at the time of pro-
nouncement of the judgement in the cournt
and, if sentenced, to be taken to prison
straight from the coun; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) to (c). Attention of the Govern-
ment has not been drawn to any specific
incident. However, the question of the pres-
ence of the accused at the time of pro-
nouncement of the judgement and the exe-
cution of the sentence are governed by
sections 353, 418 and other relevant provi-
sions of the Code of Criminal Procedure,
1973. There is no proposal underconsidera-
tion to amend the law in this regard.

Joint Venture in the Development of Oil
Fields

553. SHRI SARAT CHANDRA PAT-
TANAYAK: Willthe Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether a high power team visited
U.S.A.toinvite joint venture forthe develop-
ment of oil fields;

(b) if so, the details thereof; and

(c) the name of oil fields selected for
development on joint venture basis?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). A high-level team
visited U.S.A. during August, 1992, and had
discussions with companies based in the
U.S.A. regarding participation in joint ven-
tures for development of oil & gas fields in
India.

(c) The oil/gas fields proposed for de-
velopment on joint venture basis are:

1. Mukta
2. Ravva

3. Panna
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4, R-Series

S. D-1

6. Mid and South Tapti
7. Kharsang

8. Digboi

9. Bogapani-Samdang

10. Barbil-Diroi
11. Dipling
12. Baghewala
Bodo Problem

554. SHRISHARAD DIGHE:
SHRI SUBASH CHANDRA
NAYAK:
SHRIBARE LAL JATAV:

Wil the Minister of HOME AFFAIRS be
pleased to state the initiative taken and
proposed to be taken by the Government to
settle the various issues relating to Bodo
problem with the concerned parties?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): Efforts are continuing to find ami-
cable and acceptable solutions to the prob-
lems of Bodos in Assam through negotia-
tions with the concerned parties. Discus-
sions have been held at State and Central
Government level in this connection.

Freedom Fighters Pension
cases

© 555. SHRIHARI KISHORE SINGH:
KUMARI VIMLA VERMA:
SHRI RAM NAIK:
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SHRI B. DHARMABHIKSHAM:
SHRIDATTATAYAL BANDARU:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the number of applications for the
grant of freedomfighters pension pending at
present, state-wise;

(b) the time by which these applications
are likely to be disposed;

(c) whether the Government have re-
ceived any complaint about bogus recipient
of freedom fighters pension;and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR! M.M.
JACOB): (a) and (b). No application received
within the prescribed lastdate, i.e. 31.3.1982
is pending. Applications received after the
prescribed date are treated as delayed
applications, for which no separate statistics
are maintained. However, cases received
after the prescribed date and review peti-
tions received from time to time are being
considered provided they satisfy certain
prescribed criteria. This is a continuous

process. .

(c) and (d). Such complaints are re-
‘ceived from time to time and these are got
investigated and if the complaint Is found
correct, the pension of the recipient is sus-
pended/cancelled.

Vigilance on Indo-Nepal Border

556. SHRIR. SURENDER REDDY:
SHRI DEVENDRA PRASAD
. YADAV:
SHRIN.J. RATHVA:
DR. G.L. KANAUJIA:
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Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the assistance provided to the con-
cemed State Govemment and the other
steps taken by the Govemment to check the
sneaking out and infiltration of terrorists on
Indo-Nepal border; and

(b) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) India has an open border with
Nepal. Due to increase in the terrorist activi-
ties along the border, the Government of
India has established an anti-terrorist check-
post near Sonauli in the Maharajganj district
of Uttar Pradesh (U.P.) Police Stations,
outposts and immigration checkposts on
Indo-Nepalborder have been alerted to keep
strict vigil. Border Security and policing have
also been tightened all along the border.

(b) One activist belonging tothe Khaslis-
tan National Army was apprehended at
Sonauli on 1.9.91 while entering Uttar
Pradesh from Nepal. in another incident on
5.5.92 an activist belonging to the Khalistan
Commando Force was killed by the police
when he was trying 10 escape to Nepal.

Rapid Action Force
557. SHRI SUDARSAN
RAYCHAUDHURL:
SHRIHANNAN MOLLAH:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether:the Rapid Action Force
(RAF) has been dispatched to any State or
Union Territory since its formation; and
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p)uu&wmnm
therefor?

THE MINIBTER OF STATE N THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-

TRY OF HOME AFFAIRS (SHRI M.M.

JACORB): (a) Yes, Si.

(b) Since ks formation, the Rapid Action
Foroe (RAF) has besn depioyed in Bihar and
Delhi for law and order dutive.

Production of Petroleum Producis

S50, SHI HANNAN MOLLAM:

WmnnAmm 210
NAMALGASMM&“

(nnm_nmdm
lsum, kerosene and HSD in the country;

(b) whether thers is aryprojected shert-
fall of supply of the above;

(c) K 80, the detalls thereof; and
(d) the steps taken to deal with the
situation?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-

SHRJ] ANIL BASU: ANAND): (a) to (d). The consumgption and
indigenous production of Kerosene, Petrol
Wil the Minister of PETROLEUM AND  amg MSD during 1991-92 are as follows:-
(Thousand M. Tonmees)
Kerosens 8350 5339
Setrol n73 3420
{Mogas) :
HSD 22679 17404

The shortt2ll has been made good by mports. -

Ban on PMK -

559, SHRI R. JEEVARATHINAM: Wit
nummamuemmum
10 state:

(2) whather the Govemnment ¢! Tamil
Nadu have requested the Union Gevern-
ment tc ban the organisation ‘Pattall Makkal
Mi'mwoumdhmmm
ties; and

(b) i 80, the reaction of the Urion Gov-
emment thereto?

* THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Yes, S¥.

'(b)lbuad-rwheovt.d
india.

Cell to Examine Problems of Kashmiri
Migrants

$60. SHRI BALRAJ PASSI: .
SHRI CHETAN P.S. CHAUHAN:



219 Written Answers

SHRI MANIKRAO HODLYA
GAVIT:
SHRI RAM NAGINA MISHRA:

SHRILALIT ORAON:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons who have
migrated from Jammu and Kashmir as a
result of the ongoing terrorists activities;

(b) whetherthe Government propose to
set up a cell to sort out their problems; and

(c) the facilities being given and pro-
posed to be given to these migrants?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
'JACOB): (a) to (c). A statement is enclosed.

STATEMENT

(a) According to available information,
33817 migrant families (1.6 lakh persons)
are registered in Jammu, 18769 (75030
persons) in Delhi and 954 families (1662
persons) are registeredin other States/U.T's
such as Maharashtra (Bombay & Nagpur),
Haryana, Goa, Kerala & Chandigarh.
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(b) Kashmir Division in the Ministry of
Home ‘Affairs i coordinating the work of
Kashmir migrants.

(c) Permanent rehabilitation of the mi-
grants outside the' Vaﬂey is not contem-
platedanditis hopedthatthey will be able to
retumwithimprovementinthe situation there.
Inthe meantime, relief and otherfacilities are
being provided, to take care of their basic
needs.

Besides theprovision of ration/cash relief
to these migrant families, accommodationto
the needy families along with sanitary and
medical facilites, supply of electricity and
water, etc. have been organised. Otheritems
like blankets, fans, woolens etc. were sup-
pliedbythe government/voluntary organisa-
tions. Further, special efforts have been made
toreducation of the children in camp schools,
and colleges, and for admission in profes-
sional institutions. Facilities for payment of
leave salary/pension to migrant Government
employees, transfer of Bank Accounts and
Lockers, insurance settlementetc. have also
been provided. Construction of 1391 single
roomtenements for housing the migrants in
Jammu, has been completed out of atotal of
2250 units that have been sanctioned.

The scale of relief being provided to the
migrants is as follows:

Jammu

(i) Cash relief
' bers

(i)  Free dry ration

@ Rs.1,000/- per month periamwy of 1ou rormore mem-

Each person @ 9 kg Rice, 2 Kg Atta. Each family 1 kg

Sugar per mensem.

Delhi

(i) Dryration

Those staying incamps are being provided with onetime

utensiis/bedding kit and monthly ration.
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(i) Cashrelief

Those staying in camps set up by Delhi Administration

are paid Rs. 125/- perfamily per month subject to a maxi-
mum of Rs. 500/- perfamily of for or more members, be-
sides free ration costing about Rs. 500/-. Those staying
outside the camps are paid Rs. 250/- p.m. per family
subject of a maximum of Rs. 1000/- per family of four or
more members.

[Translation)
Atrocities on SCs/STs

+561. SHRI RAM BADAN:

SHRI SIVAJI PATNAIK:

SHRI AJOY MUKHO-
PADHYAY:

DR. LAXMINARAYAN PAN-
DEYA:

Will the Minister of WELFARE be
pleased to state:

(a) whetherthere has been an increase
in the incidents of atrocities on SCs/STs;

(b) if sa, the number of persons killed or
injured and the number of houses damaged
or destroyed during each of the last three
years and in 1992 State-wise;

(c) the number of cases registered and
the number of persons punished during the
said period; and

(d) the steps taken by the Government
10 prevent such incidents?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (c). The annexed
statements | and Il indicating the number of

persons killed, injured and the number of
houses damaged during 1989, 1990, 1991,
1992 indicate that there is anincrease inthe
cases of atrocities against Scheduled Castes
during the period; whereas there was a little
decrease in the case of atrocities against
Scheduled Tribes during 1990.

The details about the number of per-
sons punished during the above period is
under collection from the State Govts./UT
Administrations.

(d) There are detailed guideline issued
to the States and UTs suggesting various
precautionary, preventive, punitive, rehabili-
tative measures to prevent crimes against
Scheduled Castes and Scheduled Tribes. A
Legislation called the Scheduled Castes and
the Scheduled Tribes (Prevention of Atroci-
ties) Act, 1989 was passed and broughtinto
force w.e.f. 30th January, 1990 which pro-
vides for stringent punishment to those
committing atrocities

A Conference of Chief Ministers under
the Chairmanship of the Prime Minister was
held on 4th October, 1991 on prevention of
atrocities on SCs and STsinthisregard. The
Contferencetook a number of decisions which
were forwarded to all the States and UTs for
necessary action.
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P.A.C. Companies Deputed in Delhl

562. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of P.A.C. Companies
from Uttar Pradesh deployed in Delhi at
present;

(b) whether the Government of Uttar
Pradesh have requested the Union Govemn-
ment to send team back; and

(c) i so, ihe time by which the compa-
nies are likely to be sent back?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) 20 companies of U.P.P.A.C.
are deployed in Delhi at present.

(b) No, Sir.
(c) Does not arise.
[English)
Shortage of Kerosene and Diessl Oll
563. SHIR PCBIN DEKA: Will the Min-

ister of PETROLEUM AND NATURAL GAS
be pleased to state:

Written Answers 242

(a) whether there has boen a shortage
of kerosene and diesel oil in many parts of
the country;

(b) i so, the reasons therefor; and

{c) the steps taken by the Govemment
to meet the shortage?

THE MINISTEROF PETRCLEUMAND
NATURAL GAS (SHR! 3. SHANKAR-
ANAND): (a) No, Sir.

(b) and (c). Do not arise.
Production of Wheat

564. DR. ASIM BALA: Willthe Minister
of AGRICULTURE be pleased to state:

(a) the total production of wheat in the
country during 1991-92, state-wise;

(b) the annual domestic demand of
wheat in the country; and

(c) the exact shortfall in the wheat pro-
duction at present?

THE MINISTER OF STATE INTHE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): {(a)
The State-wise production of wheat in the
country during 1991-82 is given as under:-

(In lakh tonnes)
Bihar 35.66
Gujarat ' 9.06
Haryana 85.02
Himachal Pradesh 5.96
Madhya Pradesh 46.73
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(In lakh tonnes)

Maharashtra 6.26
Punjab 122.95
Rajasthan 4478
Uttar Pradesh 201.56
West Bengal 5.30
Others 7.59
Total All-India 550.87
(b) The demand for any panrticular [Translation)

foodgrain like wheat at a given point of time
depends on a number of factors like popula-
tion, production, overall availability including
net imports, income distribution, level of
prices, availability of substitutes and other
related economic variables. As such it is
difficult to assess exact demand for wheat.
However, the average net demand as indi-
cated by availability for wheat for human
consumption (excluding demand for seed,
feed and wastage) during the last three
years ending 1991 is estimated to be 45.8
million tonnes.

(c) There may not be shortfall in the
wheat production but its demand may be
increased due to shortfall in producion of
other foodgrain crops.

Social Welfare Organisations in Uttar
Pradesh

+565. SHRIGAYA PRASAD KORI: Will
the Minister of WELFARE be pleased to
state:

(a) the names of the Government aided
social welfare organisations functionign in
Uttar Pradesh; and

(b) the assistance provided by the Un-
ion Government to the organiations during
each of the last three years?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b). A statement
is enclosed .
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[English)

Supply of Petroleum Products To
Districts Of Madhya Pradesh

566. SHRI ASLAM SHER KNAN: Wil
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether there is an acute shortage
of supply of petroleum products like petrol,
diesel and kerosene oil in the district Betul
and Hoshangabad of Madhya Pradesh; and

(b) if so, the rumber of petrol/diesel
retail out lets functioning in each district and
the proposal for increase in supply of these
items during the year 1992-937

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) No, Sir.

(b) Does not arise.

' Coaching Classes To SC/ST Students
for Competitive Examinations

567. SHRI SURESHANAND SWAMI :
Wilithe Minister of WELFARE be pleased to
state:

(a) whether the students belonging to
Scheduled Caste and Scheduled Tribe and
being imparted free coaching for the prepa-
ration of competitive examinations:

(b) if so, the number of persons bene-
fited from this scheme during 1991-92, State-

wise;

(c)thetarget fixedfor such beneficiaries
during 1992-93; and

(d) the funds allocated for the scheme
during 1992-937

THE MINISTER OF WELFARE (SHRI
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SITARAM KESRI):(2) Yes, Sir.

(b) and (c). The information is being
colle ted and will be laid on the Table of the

House.

(d) Duringthe yeai 1992-93 aprovision
of Rs. 1.75 crores has been mace ur.derthe
Centrally Sponsored Coaching & Allied
Scheme for SCs/STs.

Rateable Value of Property

568. SHRIROSHAN LAL: Will the Min-
isterof HOME AFFAIRS be pleasedtostate:

(a) whether the Government are aware
that the Assessmen* and Collection Depart-
ment of the Municipal Corporation of Delhi
does not honour eitherthe Notified land Rate
(N.L.R.) or the Allotment charges of land
prescribed by Delhi Development Authority
while calculating rateable value of proper-
ties; and

(b) if so, the details thereof and the
reasons therefor?

THE MIINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M.M.JACOB): (a) and (b). Information is
being collected and will be laid on the Table
of the House.

Gas Distribution System for Uttar
Pradesh

569. SHRI RAJVEER SINGH: Will the
Minister of PEETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government have any pro-
posalforsetting up agas distribution system
tofeed hundreds of smallindustries in Kanpur,
Ferozabad, Agra, Khurja, Ghaziabad and
Joida areas of Uttar Pradesh; and
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(b) it so, by what time the gas distribu-
tion system will become operative?

THEMIINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). There is no such pro-
posal. However, natural gas is being sup-
plied to some industries; in Ghaziabad.

Consumption of Fertilizers

570. SHRIOSCAR FERNANDES: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the quantity of Nitrogen, Phosphatic
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and Potassium (NPK) fertilizers consumed
in this Kharif season;

(b) the reasons for the low off-take as
compared to the iast two seasons; and

(c)the consequently fallin production of
foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The estimated consumption of fertilisers in
the country during Kharif, 92 season, as
reported by the State Govts., is given below:

Nutrient (Lakhtonnes)
N 40.93
P 16.68
K 7.24
Total 64.85

(b) There is no fall in the estimated off-
take of fertilisers in Kharif 92 as comparedto
the last two Kharif seasons.

(c) Does not arise.

[Translation)
Vayodevan Committee Report

571. SHR! GIRDHARI LAL CHAR-
GAVA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@) whether Cooking Gas Agencies
permit the consumers to carry gas cylinder
with them;

(b) whether the Department has made

any survey to find out the number of the
people carrying gas cylinders ontheir cycles/
scooters/cars;

(c) whether Vayodevan Committee has
submitted its recommendations against all
owingthe consumersto carry gas-cylinders;

(d) whetherthe Government have taken
any action to check this practice; and

(e)if so, the details thereof andif not, the
reasons therefor?

THZ=MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND) :(a) Exceptunderauthorisatiori from
the Oil Companies, LPG distributors are not
permitted to allow the consumers to carry
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LPG cylinders with them.
(b) No, Sir.
(c) Yes, Sir.

(d)and (e). Action is taken by the oil
companies against the defaulting distribu-
tors in accordance with the Marketing Disci-
pline Guidelines.

Laying of Gas Pipeline from Bombay
High to Andhra Predesh

[English)

572. SHRI DHARMABHIKSHAM: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a)whetherthe Union Government have
received any proposal for laying a gas pipe-
line from Bombay High to Andhra Pradesh:

(b) if so, the details thereof and action
proposed to be taken thereon;

(c) whether such requests have also
been received from other State Govern-
ments; and

(d) if so, the action taken thereon?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (d). Requests have been
receivedfromtime totimefromvarious State

NOVEMBER 26, 1992

Written Answers 268

Governments to lay a pipeline from Western
Offshore to the Southern States.

An Inter-Ministerial Group had been
constituted to examine the techno-economic
feasibility of transporting natural gas from
the Western offshore to Southern region.
The Report of the Group has been examined
by the Government and the concept of a
pipeline to the Southern Region has been
approved in principle.

Fertilizers to Orissa

573. SHRI K.P. SINGH DEO: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the quantum of different kind of fer-
tilizers allotted to Orissa during each of the
last three years from the Central Pool;

(b) whether the Government have a
proposalto increase the allotment of fertiliz-
ers to Orissa during 1992-93; and

(c) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINSTERY OF AGRICULTRURE (SHRI
MULLAPPALLY RAMACHANDRAN):(a) A
statement indicating the nutrient-wise
chemical fertilisers allotted and consumed
during the years 1989-90to 1991-92 is
attached.

(b) and (c). The following allotment of
fertiliser nutrients have been madeto Orissa
forthe Year 1992-93

Kharif Rabi Total
1992 92-93
N 95.57 48.93 144.50
P 27.78 - ‘ 27.78
K 14.59 14.59
Total 137.94 48.93 186.87
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Allotment of phosphatic and potassic The entire requirement of nitrogenous
fertilisers has been discontinued from  fertilisers of Orissa will be met in full by
25.8.1992 as these fertilisers have been  allocations
decontrolled.
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[Transiation)
Orange processing Industries.

574. SHRITEJSINGHRAO BHONSLE:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whetherthe union Governmenthave
received any proposal fromthe government
of Maharashtra fro setting up Orange Proc-
essing Industry in Nagpur,and Amrawati ;
and

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) No, Sir.

(b) and (c). Do not arise.

[English]
Fish Resources In Bihar

575. SHRI KAMLA MISRA
MADHUKAR: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Government are aware
that the World bank has selected Moti Lake
and Kariyaman lake of Motihari in the East
Champaran district of Bihar for the develop-
ment of fish production;

(b) if so, the details thereof; and

(c) the target tixed for completion of this
work and the details of the works started for
this purpose?

THE MINISTER OF STATE THE MIN-
STER OF AGRICULTURE (SHRI MULLA-
PALLY RAMACHANDRAN) : (a) yes , Sir.
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(b) The World bank project envisages
development works to make the lakes suit-
able for fish production and involves con-
struction of sluice gates, protection bunds,
deepening of inlet and outlet channels, and
weed clearance.

(c) The district collector, East Cham-

_paran has been requested by Government

of Bihar to start the detailed survey and
prepare plans and estimates to undertake
the works. The development works are likely
to commence from April 1993 and are ex-
pected to be completed in two years.

Registration of Ph. D. Scholars by
Cochin University.

576. PROF. K. V. THOMAS: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Cochin University has
refused to register the 11th batch of the ph.
D. scholars joined forthe Ph. D. programme
in ‘Mariculture’ of the Central marine Fisher-
ies Research Institute (CMFRI), Cochin;

(b) the steps taken by ICAR in this
matter,

(c) whether there is any attempt to shift

the Ph. D. course in Mariculture from CMFRI,
Cochin to any other Institutes by ICAR; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( K. C.
LENKA): (a) No, Sir.

(b) The Question does not arise.

(c) No, Sir.

(d) The Question does not arise.
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Sewer Connections

577. SHRIAMAR ROY PRADHAN: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether laying of sewer line in
Trilokpuri, Delhi has since been completed,

(b) if not, the reasons therefor; and

(c) by when it is likely to be completed
and connection of sewer line is given to the
residents?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No. Sir.

(b) and (c). DWS SDU reports as fol-
lows: Trilokpuri, Resettlement colony was
developed in two phases namely Trilokpuri
Phase | and Trilokpuri Phase Il. The Works
of laying of interral sewers including
peripherial sewers in both these phases
have been awarded and are under execu-
tion. Phase | work had started in April 1991
with completion pe-iod of 24 months and
phase Il work started in November, 1992
with completion period of 18 months. The
connections can be given to the residents
after completion to the above works.

Special foodgrain production pro-
gramme

578. SHRIGOPINATHGAJAPATHI:
KUMARI PUSHPA DEVI
SINGH:

Willthe Minister ot AGRICULTURE be
pleased 1o state:

(a)the states where the specialfoodgrain
production programme for rice has been
launched:
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(b) the progress of the programme
these states;

(c) whetherthe government have made
any review of the programme; and

(d) if so, the proposals underconsidera-
tion of the Government forthe improvement
of this programme?

THE MINISTER OF STATE IN THE
MINSTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Special foodgrains Producticn Programme
(SFPP-Rice)was launchedin 1988-89in 13
majorrice producing states and Special Rice
Production Programme (SRPP)launchedin
1985-86 in eastern states have since been
unified and renamed as intergrated Pro-
gramme for Rice Development (IPRD). IPRD
is being implemented in Andhra Pradesh,
Arunachal Pradesh, Assam, Bihar, Goa,
Gujarat, Haryana, Himachal Pradesh,
Jammu & Kashmir, Karnataka, Kerala,
MadhyaPradesh, Maharashtra, Meghalaya,
Manipur, Mizoram, Nagaland, Orissa,
Punjab, Tamil Nadu, Tirpura, Uttar Pradesh
and West Bengal and Pondicherry.

(b) The progress of programme imple-
mentation in these states has been by and
large satisfactory. Rice production in these
States taken together has incrased from
58.0 million tonnesin 1984-851073.4 million
tonnes in 1991-92.During the same period
the average productivity lcvelhasincreased
from 1418 kg/ha to 1744 kg/ha.

(c)and(d). The review of theimplemen-
tation of programme is being done with the
Sétates during national Conferences of Kharif
and Rabiheldseasonally. Forimproving the
programme implementation flexibility has
been providedtothe Statetofix the physical
targets of their own dependign onthe agaila-
bility / supply of inputs.



277 Written Answers AGRAHAYANA 5, 1914 (SAKA) Written Answers

Urban Water Supply

579. SHRIM.V.V.S MURTHY :Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Union Government
propose tointroduce a Centrally sponsored
water supply scheme in towns with a popu-
lation of lessthan 20,000 during eighth Plan;

(b) if so, the details thereof, and

(c)the Name of towns of Andhra Pradesh
which have been indentified under the
scheme?

THE MIINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM.ARUNACHALAM): (a) yes, Sir.

(b) Anew Centrally sponsored Schame
for Water Supply to towns with population
less than 20,000 is being introduced which
will be funded by the Central are the State
Governments in the ratio of 50 : 50. The
Scheme in proposed to be initiated from
1993-94.

Detailed guidelines incorporaing vari-
ous crateria for the selection of towns and
preparatid of schemes for such towns have
already been circulatedto the state Govern-
ments and they heve been requested to
send their proposals on the basis of these
guidelines.

(c) Listof towns ¢f AndhraPradesh with
apopulation of less than 20,000 may please
be seen in the attached statement .How-
ever, no proposal had been received from
the Govt. of Andhra Pradesh so far.

Statment

Names oftown of Andhra Pradesh which
have been identified under the scheme

1. Vemulawada

2. Banswada

3. Cheepurapalle

4. Renigunta

5. Nagar Kurnool

6. Kondapalem alias Sriramnagar
7. Nellimala

8. Kaikalur

9. Parasamba alias kasibugga

10. Penukonda
11. Tirumalai

12. Gannavaram
13. Machavaram
14. Dornakal

15. Kollspur

16. Kuppam

17. Sompeta

18. Palosa

19. Madhira

20. Bhattiprolu
21 Asifabad

22. Phirangipuram
23. Manthani

24. Rajam

278
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25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42,

43.

44.

45.

46.

47.

48.

Chellapalle
Singaralyikonda
Budvel

kosigi

Cumbam .
Bugganipalle
Ghatkesar
kamalapuram
Kankipade
Madugula
Rozole

Alampur
Bandarulanka
Yadagirtigutta
Bapulapadu
Kovurpalle
Nagierddipalle
Pendurthi
Kothapalle Haveli

Lakshettipet

Shar Project Township

Sirpur
Mandasa

Vijayapuri South
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49. Eampachodavuram

50. Veparala

51. Shankarampet

52. Sriramsagar Project Right
Flank colony

53. Upper Sileru Project Site
Camp

54. Mothugudem

55.  Srisailam project
Township(LFC)

56. prasanthinilayam Township
[Translation)

Exhausted Oil Wells

580. SHRIMATI KESHARBAI SONAJI
KEHIRSAGAR: Willthe Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state:

(a) the number of oil wells exhausted
after exploration in Bombay high and other
Coastal areas; and

(b) the quantity of oil and gas explored
last year therefrom?

THE MINISTEROF PETROLEUMAND
NATURALGAS@HRI B. SHANKARANAND)

(a) No oii well has been exhausted in
Bombay high and other coastal areas.

(b} Does not arise.
[English)
Chain Snatching Incidents In Delhi

582. SHRIJEEWAN SHARMA; Willthe
Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the chain snatching cases
are on the increase in the Capital;

(b) if so, the reasons therefor;

(c) the number of chain snatching cases
reported during 1992 and how do these
compare with the proceeding three years;
and

(d) the steps taken to check such inci-
dents?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TERY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) Yes, Sir. There hasbeen anin-
creaseinchainsnatching casesinthe Capital.

=

(b) the reasons include rapid urbanisa-
tion, increase in population, vehicular traffic
and influx of migrants.

(c)The number of chainsnatching cases
reported during the period from 14.92 to
15.11.92. and its corresponding period of
last three years is as under:-

Year No. of cases

1969
1990
1991
1992

139
114
188
228

(d) Among the measures taken are
increased patrolling; posting of pickets at
strategic points; strangthening of intelligence;
surprise checking of vehicles and increased
surveillence etc.

Investment of Funds In Foreign banks
By ONGC
583. SHRIMOHAN RAWALE;
SHRINITISH KUMAR:
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DR. MAHADEEPAK SINGH
SHAKYA:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the ONGC has violated the
provisions of the ONGC Act by investing its
surplus fundsinforeign banks as reportedin
the Indian Express of July 17, 1992;

(b) it so, the facts and details in this
regard;

(c) the reaction of the Government
thereto; and .

(d) the corrective steps the Government
propose to take in this regard?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND) (a) According to ONGC, it has not
invested any of its surplus funds in violation
of provisions of the ONGC Act.

(b) to (d). Do not arise.
Import of Crude Oil From Russia

584. SHRI SANAT KUMAR MANDAL:
DR. D. VENKATESWARA RAO:
DR. G.L. KANAUJIA:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether a five member official dele-
gation had gone to Moscow in September
last to remove bootlenecks in the way of

-Russia supplying its committed Quantum of
crude oilto India during the current financial
year,

(b)if so, the out come of the discussions
held there;

(c) the quantity of oil expected from
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Russia presently and the mode of its pay-
ment particularly in Rupees as per the Rus-
sian Government's earlier commitment for
the current year's supply?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND) (a) yes, Sir. A fourmember delega-
tion visited Moscow in September, 1992.

(b) and (c). Subsequent to this visit, two
memoranda of understandings for the sup-
ply of 400,000-500,000 metric tonnes of
crude oil each to India have been signed
under the current trade plan provisions.

[Translation)
Setting Up of Oil Refinery in Gujarat

585. SHRI N. J. RATHVA: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased 1o state:

(a) whether Government has granted
permission to an oil Refinery company of
Switzerlandto setup an oilrefinery in Gujarat;

(b) if so, the details thereof;

(c) the time by which the oil refinery
would be set up in Gujarat and the total
production capacity of the refinery; and

(d)the place at which it is proposedtobe
set up this oil refinery in Gujarat?

THEMINSTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND)

(a) 1o (d). Government of India have
issued a letter of Intent to M/s. international
petroleum S.A. (B.V.l.), Switzerland to set
up a 100% expont oriented crude oil refinery
with an initial capacity of 5 MMTPA at a
suitable location in West Coast of Gujarat.
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Development of medium Towns In
Andhra Pradesh

586. DR. D. VENKATESWARA RAO:
Willthe Minster of URBAN DEVELOPMENT
be pleased to state:

(a) whether the plans to provide better
civil aria other amenities in umber of small
and medium towns in various States have
been approved by the Union Government
and Housing and Urban Development Cor-
poration;

(b) if so, the projects undertaken by the
union Government and housing and Urban
Development Corporation for developing
medium towns in the Andhra Pradesh;

(c) the total amount earmarked for the
purpose;

(d) by what time they are likely to be
completed; and

(e)the amount spentin Andhra Pradesh
during 1992-93,

THE MINISTER OF STATE FOR
URBANDEVELOPMENT (SHRIM. ARUN-
ACHALAM): (a) The on-going Centrally
sponsored Plan Scheme of Integrated De-
velopment of Small and medium Towns
(IDSMT) was launched in the year 1979-80.
From 1979-80till31-3-92, 517 towns spread
in various States and UTs have been cov-
ered underthe IDSMT Scheme and Central
assistance amounting to Rs. 176.17 crores
released. This includes 36 towns of Andhra
Pradesh for which Central assistance of Rs.
10.64 crores was released. in the modified
pattern of the IDSMT Scheme which is
applicable fortowns to be covered underthe
IDSMT Scheme during the 8th Five Year
Plan (1992-97), besides budgetary support,
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loan assistance from HUDCO! other finan-
cial institutions is also envisaged. At pres-
ent, no proposal of any State Government/
UT Administration for financial assistance
undeér the modified patter of IDSIAT Scheme
is pencing withthe Central Government.

(b)to (e). De 1wl avise inview of reply to
(a) above.

[Translation]

Violation of Civil Rights Act

587. SHRIRAM SAGAR: Willthe M.nis-
ter of WELFARE be pleased 1o state:

(a) whether the Government have re-
ceived ay information from some State
Governments about the violation of Civil
Righ's Act 1955 during 1991 and1992;
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(b) the number of cases filed in this
regard during the said pericd, State-wise;

(c)whetherthe Government proposeto
amendthe provisions for abolishing untouch-
ability; and

(d) if so, the time by which it is made?

ITHE MINISTER OF WELFARE (SHIRI
SITARAM KESRI) :

{a) Yes Sir.
(b) A statement is enclosed.

(c) and (d) Untouchability stands abol-
ished under Article 17 of the Constitution
though it exists in several parts of the coun-
try. Effonts are being made for the socio-
economic development of these classes to
eardicates untouchability.

STATEMENT

Statement showing the umber of cases Registered Under the PCR Act 1955 ( As
Reported By State Govt/UT Adm.) For the Year Ending 31st Dec. 1991.

S.No. Name of State/UT No. of cases registered during 1991
: ) Andhra (NA)
2. Assam Nii
3. Bihar (NA)
4. Goa 8
5. Gujarat = 209
6. Haryana 2
7. Himachal Pradesh », 18
8. Jammu & Kashmir 3
9. Karnataka 722
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S.No. Name of State/UT iNo. of cases registered during 1991
10. Kerala 21
11. Madhya Pradesh 249
12. Maharashtra 340
13. Orissa 42
14. Punjab Nil
15. Rajasthan .107
16. Tamil Nadu 861
17. Tripura Nil
18. Uttar Pradesh 296
19. West-Bengal 1
20. Chandigarh Nil
21. Delhi 3
22. Pondicherry 21

Information relating to the cases regis-
teredduring the year 1992 has to sofarbeen
received.

[English)

Recruitment of Women Constables In
Central Reserve police Force

588. DR. RAJAGOPALAN
SRIDHARAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Central Reserve Police

Force has undertaken any recruitment drive
to enlist women as Constables during June,
1992;

(b) the places where such drive was
undertakan;

(c) the number of candidate who ap-
peared for the recrutiment; and

(d) the rumber out of them selected and
recruited?

THE MINISTER OF STATE IN THE
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MINSTRY OF PARLIMETARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB):(a) Yes, Sir. )

(b) Talegaon inPune (Maharashtra) and
New Delhi.

(c) 104
(d) 16
[Translation]

Refineries In Madhya Pradesh and
Orissa

589. SHRI KHELA RAM JANGDE: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the details of oil refineries located in
Madhya Pradesh and Orissa;

(b) whetherthese refineries are working
as per their licenced capacity; and

(c) if to, the reasons therefor?
THE MINISTER OF PETROLEUMAND

NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Presently there are no refiner-
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ies located in Madhya Pradesh and Orissa.
(b) and (c). Do not arise.
|English)

Agricultural Production

590. SHRISYED SHAHABUDDIN: Wili
the Minister of AGRICULTURE be pleased
to state:

(a) the estimated current value of an-
nual agricultural production during the last
three years;

(b) the estimated annual value of fertil-
izers used for agricultural production at cur-
rent prices, year-wise;

(c) the Government subsidy on the fer-
tilizer usedforagricultural production, Year-
wise; and

(d) the estimated value of any other
direct or indirect subsidy to agrigulture pro-
duction, year-wise, at current prices?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN):

(a) Year
1988-89
1989-90°
1990-91**

(b) Year
1988-89
1989-90*

1990-91**

Value of output of agriculture at current prices (Rs. crore)

100774
108566

o
129723

Value of inorganic fertilisers at current prices (Rs. crore)

5752

6062

6398
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Value ot subsidy on fertilizers production at current price (Rs. crore)

1988-893214

1989-90° 4555
1990-91°* 4418
(d) Year Indirect subsidy on irrigativr: at current price (Rs. crore)

1988-893275

1989-90°

1990-91**

3509

4221

‘Provisional
**Quick Estimates
AnimalHusbandary

591. SHRITHAYIL JOHN ANJALOSE:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government of Kerala
have submitted any proposal to the union
government tor the development of Animal
Husbandary in the State;

(b) if so, the details thereof;

(c) the response of the Union Govern-
ment thereto; and

(d) the steps taken by the Unicn Gov-
ernment for the development of Animal
Husbandary in Kerala?

THE MINISTER OF STATE IN THE
MINISTERY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No specitic proposal has been
received from the Government of Kerala for
the development of animal Husbandary in
the State.

(o) and (c). Does not arise in view ot

reply at (a) above.

(d) Union government supplement the
development of animal Husbandary in Ker-
ala by way of various Centrally sponsored
Schemes. The schemes are:

(1) extension of frozen semen
technology and progeny testing programmes;

(2) assistance to States for feed
and fodder development,;

(3) national project on rindepest
eradication;

(4) assistance to States for the

control of animal diseases;

(5) professional efficiency devel-
opment;
(6) assistance to States for mod-

ernisation/improvement of abattoirs;

(7) National bull production pro-
gramme;,
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(8) Swiss-aided dairy developmet
projects;
(9) assistance to co-operatives;

(10) integrated sample survey for esti-
- mation of major livestock products;

(11) national ram/buck production pro-
gramme; and

(12) assistance to States for integrated
piggery development.

Drought condition In Orissa

592. KUMARI FRIDA TOPNO: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Government are aware
of the severe drought conditions prevailing
in Sundargarh, Keonjhar, Kalahandi and
Koraput district of Orissa: and N

(b) if so, the steps taken to provide
immediate relief and other assistance to the
drought effeceted peogle in the districts?

'HE MINISTER OF STATE IN THE

MINSTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRANY): (a)
and (b). The information is being collected
and will be laid on the Table of the Sabha.

Liquor Tragedy in Delhi

593. SHRI SHANKERSINH
VAGHELA:
DR. AMRIT LAL KALIDAS
PATEL:
SHRI SANAT KUMAR MAN-
DAL:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a)the mainrecommendations made by
Justice Jagdish Chandrain his inquiry repornt
onthe Suratragedy that killed more than 200
persons in Dethi last year; and

(b) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M.M. JACOB):(a)
The main recommendations of justic Jagdish
Chader Commission Inter-alia are standardi-
sation of all Ayurvedic preparations, medi-
cines contaiing alcohol by the drug controller
of India; proper quality control by the drug
controllers of respective States; sale of
Ayurvedic medicine fromthe shops of regu-
lar chemists; immediate implementation of
the provision under the poisons Act regard-
ing the licencing and control over the methyl
alcohol; drug controligrs shouid be give
separate laboratories to caty out regular
checks of Ayurvedic and other type of medi-
cines; establishment of more country liquor
shops in the various localities of Dethi, etc.

(b) The Deihi Administration have re-
portedinter-aliathatthe Departments which
have beenindicted by the Commission have
been asked to identify the staff responsible
so as to initiate departmental action.

The complete report drawing particular
attention to parts which concern the Gowt. of
Uttar Pradesh has bee set to the Chief
Secretary, UP for necessary action.

Instructions have beenissuedto Police,
Excise and Drugs controller for strict super-
vision 2 the borders out-posts and author-
ised distribution points.

Steps are also in had to chalk-out an
effective strategy 1o prevent recurrence of
such tragadies in the future.
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Purchase of natural Gas from Bangla-
desh
594. SHRICHITTABASU:
SHRI BIR SINGH MAHATO:

Willthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government have ap-
proached recently the Bangladesh Govern-
ment for purchasing Natural Gas for com-
mercial usethe country particularly in West
Bengal; and

(b) if so, the response therefrom?

MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) Yes, Sir.

(b) The response is not encouraging.
[Translation]

Complaints About delay In Supply Of
LPG Refills And Under-Weight Cylin-
ders

SHRI BRIJBHUSHAN
SHARAN SINGH:

SHRI MADAN LAL KHUR-
ANA:

SHRI RAJENDRA AG-
NIHOTRI: )

595.

Wil the Minister of PETROLE UM AND
NATURAL GAS be pleased to state:

(a) the umber of complaints received
about the delay in the supply of LPG refills,
supply of under-weight cylinders 8tc. During
April to July and August to November 1992
giving the break-up of the complaints;

(b) the number of complaints that were
established on investigation and the action
takentherein;
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(c) the details of the corrective steps
proposed to be taken to safeguard the inter-
ests of the consumers; and

(d) if not, the reasons therefor/

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRi1 B. SHANKAR-
ANAND): (a) & (b). According to available
information 3230 complaints were received.
out of these 610 were established and nec-
essary action was take against defaulting
distributors. '

(c) Appropriate action is taken by Oil
Industry and also Weight & Measures De-
partment of the State Goverments.

(d) Does not arise.
Fake Passport Racket

596. SHRI JANARDAN MISRA:
SHRI ARVIND TRIVEDI:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the trade of issuing fake
passpais is thriving in the country;

(b)ifso, whether any ?Ecket-engaged in
issuing fake passports has been unearthed
during tne last three months;

(c) if so, the number of the persons
found involved in the said racket; and

(d) the action being taken against them
by the Government?

THE MINISTER OF STATE IN THE®
MINISTRY OF PARLIAMETARY AFFAIRS
AND MINISTER OF STATE | THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M.M.JACOB): (a) to (d). The registration
investigation, datection and prosecution of
crimes including fake passport cases inthe
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responsibility of the State ‘Governments/
Union Territory Administrations. The infor-
mation regarding number of persons involved
in fake passports racket is not collected and
monitored by the Central agencies.

National Commission On Safai Kar-

amcharies
597. SHIR SHIBU SOREN:

SHRI SUBASH CHANDRA
NAYAK:

SHRI ASHOK ANANDRAO
DESHMUKH:

SHRI GEORGE FERNAN-
DES:

SHRI PAWAN KUMAR
BANSAL:

SHRI MANORANJAN
BHAKTA

Will the Minister of Welfare be pleased
to state:

(a) whaether the Government propose
to set up a National Commission of examin-
ing the problems of Safai karamcharies in
the country;

(b) if so, the time by which it is likely to
be set up;

(c) whetherthe programmes relatiingto
the rehabilitation, educaion and health of

Safai Karamcharies are also underthe con-
sideration of the Government; and

(d) if so, the details thereof?

THE MINISTER OF WELFARE (SHRI
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SITARAM KESRI):
(a) Yes, Sir.
(b) Very soon.
(c) and (d). Statement is enclosed
STATEMENT

ANational scheme forthe liberationand
rehabilitation of scavengers with Rs. 464
crores provision in VIl Five Year Plan has
been launchedto do away with the inhuman
and obnoxious practice of manual scaveng-
ing and also to rehabilitate the liberated
scavengers in gainful employment. About 4
lakh scavengers are to be liberated and
rehabilitated within a period of five years.
The scheme provides for financial assis-
tance for setting up self employment upto
Rs. 50,000/- in the following pattern:

Maroin money Rs. 7,500
Subsidy Rs. 10,000
Bank loan Rs. 32,500

A sum of Rs. 280 crores are to be
channelised as loans from nationalised
Banks. Rs. 105crores is meantfortraining to
the identified scavengers with a stipend of
Rs. 150/- per month per head.

Besides, pre-Matric Scholarships are
also provided for the children of those en-
gaged in unclean occupations like that of
scavenging, flaying and tanning etc. The
rates of Scholarships are as follows:

Day Scholars

FromClass ItoV - Rs. 25/ permonthtfor 10 monthsin ayears.

From Class VI to VIII - Rs. 40/- per month for 10 monthin a
year. From Class IX to X- Rs. 50 per month for 10 months in

ayear.
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Hostelers From Class Il to Vill- Rs. 200/- per month for 10 months in
ayear. FromClass IXto X - Rs. 250/- permonth for 10 months
in a year. Ad-hoc grant of Rs. 500/- per student perannumto
all students is given.

[English) 599. DR. SUDHIR RAY: Will the Minis-

Memorials Of Political Leaders

598. SHRIMAT! PRATIBHA DEVIS-
INGH PATIL: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a)the names of political leaders whose
memorials are proposed to be set up; and

(b) the estimated amount likely to be
spentthereon?

THE MINISTTER OF STATE IN THE
MINISTRY URBAN DEVELOPMENT (SHRI
M. ARUNACHALAM):(a) Government pro-
posetoinstalstatues ofthe under mentioned
leaders in New Delhi:

1. Mahatma Gandhi
2. Pt. Jawaharlal Nehru
3. Smt. Indira Gandhi
4. Shri Lal Bahadur Shastn
5. Shri Rajiv Gandhi
It is also proposed to develop the sa-
madhi of late Shri Rajiv Gandhi “Vir Bhumi”
and develop the area near Delhi Gate as a
memonal for Late Babu Jagjivan Ram, viz.,
Samata Sthal.
(b) As firm estimates have not yet been
finalised and approved, the estimated amount

to be s»ent cannot be indicated at present.

Deployment of C.R.P.F. And Army

ter of HOME AFFAIRS be pleased to state:

(4) the number of times C.R.P.F. or
Army was deployed in various parts of the
country during 1991 and 1992, State-Wise
and Union Territory-Wise;

(b) the reasons for such deployment;
and

(c) the number of times the force were
deployed without any requestfromthe State
Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M.M. JACOB):
(a)to(c). twillnot be inthe publicinterestto
disclose the information on the floor of the
House.

Agricultural Yield

600. SHR! ZAINAL ABEDIN: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whetherthe gapin yieldbetweenthe
experimental plots and the farmers’ field in
India is very large as compared to other
agricutturally advancedcountries inthe world;

(b) if so, the reasons therefor;

(c) whetherthe Government proposeto
take concrete steps to reduce this gap; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF ACRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN]): (a)
and (b). Yes, Sir. The main reasons for the
gap in yield levels are as under:

(i) Lack of assured irrigation facilities
and more dependance on rainfedfarming in
the country.

(i) Lesser use of agricultural inputs
due to smaller holdings of the majority of
farmers and_ lower resource capability.

(iii) Low level adoption of improved
crop production technology by resource poor
farmers of the country.

(c) and (d). Yes, Sir.

(i) Efforts are being made toincrease
theirrigation potential of the country through
various irrigation schemes.

(i) Forjudicious use of irrigation water
incentive is being provided to the farmers of
selected states forpurchase of sprinkler sets
under Intensive Cotton Development Pro-
gramme.

(iii) Incentives are being provided to
the resource poor farmers foruse of seeds of
high yielding varieties. Micro-nutrients, herbi-
cides, pesticides, plant protect:onequipments
and improvedfarmimplements, etc. Through
various crop production oriented pro-
grammes.

(iv) For quick transfer of latest crop
production technology incentives are also
being provided for organisation of field
demonstrations and farmers trainings.

Low Cost Pump-Sets

601. SHRI SOBHANADREESWARA
RAO VADDE: Wilithe Minister of AGRICUL-
TURE be pleased to state:
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(a) whetherthe Smallindustries Testing
and Research centre has developed a low
cost pump-set which consumes less power;

(b if so, the details thereof; and

(c) the steps taken by the Government
to popularise the use of these pump-sets?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
MULLAPPALLY RAMACHANDRAN): (a)to
(c). The pump-set is at design stage. The
question of taking steps to popularise the
same does not arise.

Commission On Kerosene
[Translation)

602. SHRIRAM TAHAL CHOUDHARY:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a)whetherthe Union Government have
received any request fromBihar forincreas-
ing the rates of commission of the distribu-
tion of kerosene oil under the public distribu-
tion system;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). Yes, Sir. This is under
consideration of the Govt.

[English]

States Reorganisation Commission

603. SHRIBIR SINGH MAHATO:
SHRIPANKAJ CHOWDHARY:
SHRI RAJENDRA AG-
NIHOTRL:
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SHRI  V.DHANANJAYA
KUMAR: ,
SHRI GOVIND RAO NIKAM:

Willthe Minister of HOME AFFAIRS
be pleased o state:

(a) whether the Government have con-
sidered the desirability of setting up another
States Reorganisation Commission is view
of the recent demands for creation of smaller
States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB):(a) The Central Governrnent is not
considering setting up another States Reor-
ganisation Commission.

(b) Does not arise.
Betel leaf

604. DR. KARTIKESWAR PATRA:Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether there is any demand/tor
establist. ment of Research Centresforbetel
leaf in Orissa and West Bengal, and

(b)if so, the steps taken/proposedto be
taken by the Union Government in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (K.C.
LENKA): (2) and (b). Yes, Sir. The Indian
Council of Agricultural Research has dlready
set up research centres for betel leaf re-
searchin Orissain 1981 andin West Bengal
in 1283 under All india Co-ordinated Re-
search project.
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Drought In Bihar

605. . DR.R.MALLU:

SHRI INDRAJIT GUPTA:

SHRI BRAHMANAND MAN-
DAL:

SHRI BHUBANESHWAR
PRASAD MEHTA:

SHRIMONORANJAN SUR:

SHRITEJNARAYAN SINGH:

SHRIHARIKISHORE SINGH:

SHIRVIJOY KUMAR YADAV:

SHRIMATI GIRIJA DEVI:

SHRILALIT ORAON:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the districts in Bihar which were
affected by the drought during the current
year;

(b) the details of damage caused
thereby;

(c) the financial assistance sought by
the state Government and the amount
actually released;

(d) whether any Central Team had vis-
itedthe State to assess the drought situation
and recomended the relief measure; and

(e) if so, the details therof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRANY): (a)to
(e). According to the reports from the Gov-
ernment of Bihar, the 29 districts of Patna,
Nalanda, Buxar, Rohtas, Bhabhua, Gaya,
Nawada, Jehanabad, Aurangabad, Saran,
East Champaran, Muzaffarpur, Sitamarhi,
Sahebganj, Monghyr, Jamui, Katihar, Araria,
Purnea, Kishanganj, Samastipur, Begusa-
rai, Palamu, Darabhanga, Madhuvani, Dhan-
bad, Hazaribagh, Garhwal and Supaul are
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affected by drought conditions during the
current year.

2. The State Government has reported
the following damage due to drought condi-
tions:

(i) Population affected 53.8 lakh

(i) Crop area affected37.32 lakh hetct:

3. Inits memorandum the Government
of Bihar have sought additional assistance
of Rs. 1200.12 crores for relief measures in
the wake of drought conditions. A Central
Team visited the drought afiected areas to
assess the situation. On the basis of the
recommendation of the Central Team the
last instalment of Central share of CRF
amounting to Rs. 6.5625 crores forthe year
1992-93 and 2 instalments of Central share
of CRF amounting to Rs. 13.1250 crores for
the year 1993-94 have been released in
advancetothe Government of Bihartoenable
it to augment its resources for relief meas-
ures.

Power Plant At Pipavav

606. SHRIKASHIRAM RANA:
DR. AMIT LAL KALIDAS:
DR. K.D. JESWANI:
SHRI DILEEPBHAI SANG-

HANL:

SHRIMATI BHAVNA
CHIKHILIA:

SHRI GABHAJI MANGAJI
THAKORE:

SHR! CHANDRESH PATEL:
SHRIHARIN PATHAK :
SHRIHARISINGHCHAVDA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whetherthe Government have made
any commitment for allocating gas for a
power plant at Pipavay in Saurasktra;
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(b) whether there is also any move to
take Tapti gas to Hazira to meet commit-
ments of supply from HBJ pipeline;

(c)if so, whenand how the commitment
to supply gas for the power plant is likely to
be met;

(d) whetherthe commitments from HBJ
pipeline have a priority higher than the
commitment to supply Tapti gas to Pipa-
vav; and

(e) if so, the reasons therefor?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)to(e). The development plans
to produce gas fromthe TaptiGasfields are
yet to be finalised.

Farm Policies

607. SHRINAWAL KISHORE RAI: Will
the Minister of AGRICULTURE be pleased
to state:

(apwhetherthe attention of the Govern-
ment has been invited to the news-item
captioned “Misguidedfarm Policies flayed”
appearing in the ‘'The Hindustan Times’
dated October 24, 1992;

(b) if so, the reaction of the Government
there to ; and

(c) the steps taken by the Government
to bring about better agricultural growth in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

(b) and (c). Government is aware of the
problems of Indian agriculture. Throughthe



307 Written Answers

mechanism of support prices for agricul-
turalcrops, it had attemptedto give farmers
a remunerative price for their produce. A
number of schemes for better agricultural
growthcoveringdifferentfoodgrains crops,
horticultural produce , land development,
rainfed farming, fisheries and animal hus-
bandry sectors are being implemented.

New Agricultural Policy

608.  SHRI DHARMANNA MON-
DAYYA SADUL:
PROF UMMAREDDY VE-
~ NKATESWARLU:
SHRI SURYA NARAYAN
YADAV:

Will the Minister of AGRICULTURE bYe
pleased to state:

(a)whetherthe Government have final-
ised the new Agricultural Policy;

(b) if so, the salient features thereof
and

(c) the time by which it is likely to be
introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). Government has finalised a Dratt
Agricultural Palicy Resolution, for discus-
sion with the States. the Draft Policy aims at
tackling the major challenges in Indian
agriculture, and addresses itself to the
problems of under-employment, unemploy-
ment & mal-nutrition, by generating activity
through diversification of agriculture and
promotion of agro-based industry. it also
aims ataugmenting processing, marketing
and storage facilities, development of rein-
fed and irrigated horticulture, augmenta-
tion of biomass production and increased
utitisation of irrigation potential and promo-
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tion of water conservation. it also aims at
reviving and strengthening the local com-
munities andincreasing involvement of non-
governmental organisation in agricultural
development.

(c) the New Policy will be introduced
after consulting the State Governments.

Import of LPG

609. SHRI ANANTRAO DESHMUKH:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased 1o state:

(a) the quantity of LPG imported during
1990-91 and 1991-92; and

(b) the quantity of LPG to be inmported
during 1992-937?

THE MINNISTER OF PETROLEU
AND NATURAL GAS (SHRIB. SHANKAR
ANAND).

(a) YEAR QUANTITIES
1990-91 329 TMT
1991-92 215 TMT

(b) Government have approved the
import of 0.450 MMT of LPG for the year
1992-93.

Prices Of Petroleum Products

610. SHRIINDRAJIT GUPTA:

SHR! TARA CHAND KHAN-
DELWAL:

SHRI SUDHIR GIRI:

DR. LAXMINARAYAN PAN-
DEYA:

o SHRISATYAGOPAL MISRA:

SHRI AMAL DATTA:

SHRI SHRAVAN KUMAR
PATEL:
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PROF. RITA VERMA:

SHRI CHETAN P.S.
CHAUHAN:

SHRI MANIKRAO HODLYA
GAVIT:

DR. Y.S.RAJASEKHAR
REDDY:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the prices of petroleum
products have been increased recently;

(b) if so, the details thereof;

(c)thereasonsforincreasingthe prices
when the international prices of crude and
petroleum products are on the downturn,
and

(d) the likely impact of this price hike
economy?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (d). In order 1o partially
reduce the increasing deficit of the Oil In-
dustry keeping in view the costs, the Prices
of petroleum products except SKO for
domestic use were increased with effect
from 16.9.1992. The impact on the econ-
omy is too early to be assessed.
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Crimes In Delhi

611. SHRIRAJINATH SONKAF SHAS-
TRI: Will the Minister ui HOME AFFAIRS
be leased 10 state:

(a) whetherthe attention of the Govern-
ment has been drawn to the news-item
captioned“Every sixthkilling sex-related. A
new hight in murder cases in Capital *
appearing in the Indian Express dated
August 22, 1992;

(b) if so, the number of murder cases
reperted during 1992 (upto October) menth-

‘wise and the number out of them related to

2l

sex;

(c)y the number of cases solved and
those still pending; and

(d) the measures being taken to check
crimes in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRSANDMINISTEROF STATEINTHE
MINSTRY OF HOME AFFAIRS (SHRIM.M.
JACOB):(a) Yes, Sir.

(b) The Month-wise details of the mur-
der cases reported and number of theses
cases having theirgenesis insex during the
period from 1.1.92 to 31.10.1992 is as
under:

Month Cases reponted No. of sex related cases
January 40 . 7
February 39 6

March 55 10

April 39 4

May 53 7
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Month Cases reported No. of sex related cases

June 52 9
v
July 45 8
August 49 7
September 45 6
Octcber 42 8
459 72
{c) The disposal of the 459 cases is as under: :
Number Of Cases ’
Reported Cancelled Admitted Pending Trial  Pending Untraced

(Investigation)

1 2 3 4 5 6

459 2 457 232 - 220 5

{d) The steps taken by the Govermnment
to curb crime include increased patrolling;
posting of pickets at strategic points; strength-
ening of intelligence frequent raids at the
hide out of criminals; increased surveillance;
co-ordination meeting withthe officers of the
neighbouring States; training of police offi-
cers in handling modem weapons and
modernisation of communication network.

Flood Affected Areas

612

SHRI RAMESH CHENNI-
THALA:
SHRIINDRAJIT GUPTA:
SHRIN.J. RATHVA:
SHRI SUKHENDU KHAN:
SHRIBASUDEB ACHARIA;
SHRI SUDHIR GIRI:
SHRIMATI SUSEELA
GOPALAN:

SHRIGAYA PRASAD KORI:

SHRI MRUTYUNJAYA
NAYAK:

SHRIMATIGEETA MUKHER-
JEE:

SHRI K. PRADHANI:

KUMARI PUSHPA DEVI
SINGH:

SHRIP.M. SAYEED:

SHRI CHINMAYANAND
SWAMI:

SHRI SHRAVAN KUMAR
PATEL:

PROF. K.V. THOMAS:

SHRIKODIKKUNIL SURESH:

Willthe Minister of AGRICULTURE be
pleased to state:

(a)the places in State/Union Territories
affected by floods during the current year;
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(b)the estimatedicss caused therebyin
each affected State / Union Territory;

(c) the Central assistance sought by
each State/ Union Territory and the amount
actually released;

(d) the State /Un:on Territory visited by
the Central Team (s) in this regard; and

(e) the follow-up action taken cn the
reports of the Central Team (s)?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). Details of places affected by floods
during the current year and estima'ec 10ss
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are being collected.

(c) to (e). The States of Jammu & Ka-
shmir, Kerala, Orissa , Madhya Pradesh,
Uitar Pradesh and Tamil Nadu have submit-
ted Memoranda seeking additional Central
assistance of Rs. 215.28 crores, Rs. 534.C0
crores. Rs. 125.4€ crores, Rs. 9.00 crorcs,
Rs. 318.74 crcres and Rs. 530.04 crores
respectively for relief measures in the wake
cf floods during the current year. A Central
Team visited the affected areas inJammiu &
Kashmirto assess the flood situaticn.

The following advance releases have
been made fromthe Central share of Calam-
ity Relief Fund (CRF) to the State Govern-
ments for relief measures:

Name of State

(Rs. in Crores)

1. Jammu & Kashmur
2. Kerala

3. Madhya Pradesh
4. Uttar Pradesh

5. Tamil Nadu

6.75

17.4375

6.9375

26.64

21.9375

Increase In prices Of fertilizers

613. SHRI SRIKANTA JENA:
PROF. UMMAREDDY VE-
NKATESHWARLU:
SHRIV.DHANJAYAKUMAR:

DR. P.R. GANGWAR:

SHRIC.K. KUPPUSWAMY:

SHRI CHANDRA JEET
YADAV:

SHRIR.SURENDERREDDY:

SHR! CHITTA BASU:

SHRI ARJUN CHARAN
SETHI:

SHRIBAPU HARI CHAURE:

SHRIJANARDAN MISRA:
SHRIK.V. THANGKABALU:
SHRI BALRAJ PASSE:
SHRI NITISH KUMAR:
SHRIMANIKRAO HODLAYA

GARIT

SHRIMATI DIPIKA H.
TOPIWALA:

SHRI MOHAN
SING(DOERIA):

DR. LAXMINRAYAN PAN-
DEYA:

PROF. RITA VERMA:
SHRI SOBHANDRESWARA
RAO VADDE:
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DR. MOHADEEPAK SIGNH
SHAKYA:

SHRI ANNA JOSHI:

SHRI INDRAJEET GUPTA:

SHRIMANORANJAN SUR:

SHRIMATI KESHRRAI
SONAJIKSHIRSAGAR:

DR. KRUPASINDHU BHO!:

SHRISATYAGOPALMISRA:

SHRIP.C. THOMAS:

SHRI ARVIND TRIVEDI:

SHRI MANORANJAN
BHAKTA:

SHRI PARASRAM BHARD-
WAJ:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whetherthe prices of some fertilizers
have been hiked following the decontrol of
their prices;

(b) if so. the prices of various kinds of

tertilizers before and after the decontrol;

(c) the likely impact of this incraaée on
the consumption of fertilizers and production
of foodgrains;

(d) whetherthe small and marginal farm-
ers in the country are also overburdened by
this sudden increase in the prices of fertiliz-
ers; and

(e)if so, the steps proposedto be taken
bythe Governmentto privide adequate relief
to these farmers at the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ( SHRI
MULLAPPALLY RAMACHANDRAN):(a)
The prices of the phosphatic and potassic
fertilizers have gone up after their decontrol
w.e.f. 25th August, 1992.

{b) Details are giveri below:

Product Before Afier
Decontrol Decontrol*

Di-Ammonium 4680 7800-8100

Phosphate(DAP)

Muriate of Potash 1700 5476-6490

(MOP) '

Complexes

12:32:16 - 2750 G732

10:26:26 2500 6800-6903

20:20:0 2050-2200 0446

15:15:15 1800 6080

23:23:03800 6483

17:17:17 2200 3570

* as reported by some of the State Govemmam.‘
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| (c)to(e). In orderto cushion the impact
of increase in price of decontrolledfertilizers,
Government announced a concession of
Rs. 1,000/-to be given directly tothe farmers
as a result of which these fertilizers have
been made available by the State Govern
ments at lesser prices. A sum of Rs. 340
crores has been sanctioned to meet this
requirement. The State Governments have
also been Additionally sanctioned a sum of

schemes fcr small and marginal farmers
which are infrastructure and investmentre-
ated. Adequate flexibilty has been givento
he State Governmerts which includes pro-
vision for States to enhance supportto smail
and marginal tarmers in the availabiiity of
decontrolledfertilizers.

Expvendim‘rwe On Foreign Tours
614. SHRI RAM SINGH KASHWAN:

 SHRIN.K. BALIYAN:
SHRIOSCAR FERNANDES:

: Willthe Minister of PETROLEUM AND
NATURAL GAS be pieased to/state:
tours by officials of the Ministry during 1951-

i 92;

uch éxpenditure dur-
ing 1989-90 and 199C-31, and

(b) the details of s

“{c) the °*eps taken or "“OD&NE:C- 1o be

‘taken 1o reduce such eape Clure?

THE MINISTER OF PETROLEUMALD

NATURAL =~ GAS (SH E.
SHANKARANANG (a) Bs. 538734/-

(b}, Bs. 48644, and Rsl 341207 re
S‘DGC‘{‘ L‘/

\ .} f’\ B AE T

<.
i
fOft?(u_u.,. rgsed o Corerea) oF &id pean-

LI

Udiislaima.

' AGRAHAYANA 5, 1914 (SAKA)

Rs. 500 crores in all for taking up special

‘ Aulhorhy has not provided water

(a )the expend ture mcurred on foreign ‘

Written Answe -
[ Translat)’on]
~Water In DDA Colonies.

615. SHRI RAM KRISHNA
: KUSMARIA; :
SHRIDEVI BUX SINGH:
SHRIMATI BHAVNA
CHIKHLIA: :
SHRIRBRATILAL VERMA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(:, whether the Delhi Development
so farin
various colonies developed since 1585;

'(b) if 50, the details of such colonies;

{c)the time by which water is likely to be
provided in these colonies?

" THE MINISTER OF STATE IN THE

 MINISTERY OF URBAN DEVELOPMENT

(SHRIM. ARUNACHALAM):(a) and ().
DDA repoits that it his provided water in
the areas developed by DDA except for 2
housing pockets:

| {i) C‘eiop.‘ Group Housing Society (CGH)
area Chilla Dailupura.

(.., C.G. H. S area Vukaspun

; (c) DDA repons that as regards CGHS
area. Chilla Dallupura, water shall be pro-
vided through tube-wells as soc as electric
conneciions is made available by DESU. For
CGHS area Vikaspuri, water shall be sup-
plicd only open MCD provides water for
these are as:

Marginal Farmers

616. ©  SHRIRAJESH KUMAR:
SHRIMATISHEELA
 GAUTAM:
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Willthe Minister of AGRICULTURE be
pieased to state:

(a)whetherthere israpidincreaseinthe
number cf marginal farmers in the country;

(b) if so, the reasons therefor; and

(c)the steps beingtakenby the Govern-
ment to check the increasing numeber of
marginalfarmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN):(a) As
per the latest Agricultural Census the num-
ber of marginal farmers have increased to
56.15 million during 1985-86 from 50.12
million during 1980-81.

(b) The main reasons for increase of
marginalfarmersis “the civision of ancestral
property”.

(c) The Government is taking various
stepsthroughtamily wellare programmesto
iimit the family size.

Allotment of Plots In Rohini Residential
Scheme

617. SHRIB.L. SHARMA PREM:
SHRIPHOOL CHAND VERMA:

Wiltthe Minister of URBAN DEVELOP-
MENT be pieased to state:

(a) the number of persons who applied
fcr MIG and LIG plots under RohiniResiden-
tial Scheme and the number ou<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>